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PARLIAMENT OF INDIA

Tuesday, 15th May, 1951.

The House met at Hulj-past Eight of
the Clock.

[MR. SPEAKER in the Chair.]
ORAL ANSWERS TO QUESTIONS
RaiLway ScHooL AT KHURDA Roap

*4141, Shri B. K. Pani: (a) Will the
Minister of Rallways be pleased to
state whether it is a fact that the recog-
nition given to the B. N. Railway
Primary School at Khurda Road has
bﬁen‘ ithdrawn by the authorities of
E ixchion Department of Orissa Gov-
ernment?

() Isita fact that the irregularities
meéntioned in the visiting notes of
School Inspecting Officers have not yet
een mended by the Railway autho-
ritigs and if so, when are they lkely
to be mended?

(c) Do the authorities propose to
raise it to middle standard?

(d) Have Government received any
representations from the employees to
this effect?

The Minister of State for Transport

and Railways (Shri Santhanam):
(a) Yes.
(b) The irregularities mentioned

in the visiting notes of school inspect-
ing officers referred to Inadequate
accommodation and insufficient staff.
Both these aspects are being investi-
gatea and the Education Department
authorities are being contacted in
cotinection with the withdrawal of
recognition.

(¢) The Railway Administration is
looking into the question of raising
the school to Middle Standard. But
since educaticn is a State responsibi-
litv according to the Constitution. any
expansion of the existing [facilities
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from Central funds will be considered
only if exceptional circumstances are
found to exist.

(d) No.

Shri B. K. Pani: May I know when
the recognition of this School wag
withdrawn and when these irregula
rities mentioned by the Educational
authorities came to the of
Government?

Shri Santhanam: The B. N. Railway
have reported that they had a com-
munigation dated 30th September,
1950 from the Deputy Inspector of
Schools, Cuttack, Government of
Orissa, 10 the effect that recognition
aof the B. N. Railway Primary School
at Khurda Road has been withdrawn
with effect from 1st April, 1950.

notice

Mr. Speaker: That was not his
point. ~"Whén were the deferts
brought to notice? That was his
quéstion.

-

Shri Sapthapam: I have no infor-
magtion régardinf the actual date on
which it was” brought to our notice.
A’ formal intimation wasg given on
30th September, 1950. In the School
gpection records they must have

‘ hoted the date.

Shri B. K. Panl: As it was due to
lack of accommodation and to inade-
guacy of stuft that recognition was
withdrawn, may | know when the
authorities propose (o remedy these
defects?

Shri Santhamam: 1 have stated that
they have already taken steps to re-
move the defects and to contact the
Educational authorities for restoration
of recognition.

Shri B. K. Pani: May I know whe-
ther the Railway authorities have
moved the State Government or the
Ministry of Education, Orissa (Govern-
ment, to revive the recognition by
giving an assurance that very soon
the Railway authorities are going to
mend the irregularities?
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Shri Santhanam: That was exactly
my reply.

Shri B. K. Pani: Is it not also a
.fact that while the M.E. School and
the Primary School have separate
recognition, even then the Headmaster
of the M. E. School is allowed to look
after the Frimary School?

Shri Santhanam: It is all a ques-

tion of funds which can be devoted to
this purpose.

ALLOWANCES TO RELATIONS OF RULERS

*4142. Shri B. K. Pani: (a) Will the
Minister of States be pleased to state
the provisions under which allowances
are given to the relations of Rulers of
former Princely States of India
embodied in demand No. 73?

(b) Why was the budgeted amount
of Rs. 4'62 lakhs exceeded by about

three times in the revised estimate of
1950-51?

The Minister of States, Transport
and Railways (Shri Gopalaswami):
(a) Certain allowances to relatives
had already been sanctioned before
integration. and since the Privy Pur-
se of the Rulers is intended to cover
only the expenses of thejr own fami-
lies the allowances to ather relatives
have been continued to the present
reciplents for their life time except
where they were excessive. This is
a ccmmitment arising out of integra-
tlon of States.

(b) The main reasons for the excess
over the budgeted amount which was
less than 13 times the original grant
and not 33 times as stated by the
hon. Member, are:

(i) Vindhya Pradesh became a
Chief Commissioner’s Pro-
vince after the preparation of
the Budget Estimates; and

(ii) decisions relating to most of
the allowances in Tripura
were taken after the finalisa-
tion of the Budget Estimates.

Shri B. K Pani: May I request the
hon. Minister to lay on the Table
the details or the disbursement of
this amount paid to the relations of

the Rulers?
Shri Gopalaswami: By States?
Shri B. K. Pani: Yes, Sir.

Shri Gopalaswami: Yes, I can place
that on the Table:

Shri Dwivedi: Before integration
took place and these allowances were
panctioned by the Government, certain
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relatives were given gifts of jagirs
and muafis by the Rulers. I want to
know whether they shall be enjoying
both these advantages?

Shri Gopalaswami: It all depends
upon the circumstances in which these
jagirs and allowances were sanctioned.
If there is anything suspected about
them they will certainly be reconsi-
dered.

Shri Dwivedi: In States where there
is a conflict between the “adopted”
Rulers and the Maharanis......

Mr. Speaker: Order, order.

Sardar Sochet Singh: May I know

to what degree of relationship these
allowances extend?

Shri Gopalaswami: It is difficult to

draw the line—fairly all near rela-
tives.

Shri Shiv Charan Lal: Are these
allowances granted for the life-time

of these relations or are they here-
ditary?

Mr. Speaker: I think he said life-
time.

Shri Sarangdhar Das: May I know
whether there are cases in which both
jagir or muafi as well as pension in
cash are given to a relation?

Shri Gopalaswami: It is possible,

but I cannot think of any concrete
vases.

Pandit Munishwar Datt Upadhyay:
May I know whether there has been
any case up till now in which the
excessive amount of allowances has
been curtailed?

Shri Gopalaswami: Yes.
CRIMES IN RAaiLway TRAINS

*4144. Shri Krishnanand Rai: Wil

the Minister of Railways be pleased to
state:

(a) whether any record 1is main-
tained of crimes committed in trains or
platforms of Indian Railways;

(b) what steps have been taken in
recent years by Government to check
crimes in running trains or platforms;
and '

(c) what amount of money Govern-
ment spend at present to check it?

The Minister of State for Cransport
and Railways (Shri Santhanam):
(a) Yes bv the Railway Administra-
tion concerned.

(b) In addition to the regular
checking of safety devices such as
bolts and catches in upper class come
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partments and alarm chains in all
classes of rompartments iron bars
have been provided in the windows
of passenger coaches except third
class gercral compartments. Special
arrangements also exist for armed
police parties travelling on trains in
areas where such crimes are known
to be prevalent and ordinary cons-
tables travel in important trains in
other areas. All new passenger
coaches are also heing provided with
embarkation lights to enable police
escorts and passengers tn detect un-
authorised persons travelling outside
the carriages.

(c) It is not possible to isolate and
calculate the expenditure incurred by
the Railway administrations and the
State Governments for this purpose.

Shri Krishnanand Ral: May I know
which has been the peak year after
independence, with the maximum
number of crimes in the Railways?

Shri Santhanam: I have not got
the details of crimes of all the yecars.

Shri Krishnanand Ral: May I know,
Sir. whether Government have got
any proposal to apply the mechanical
appliances to third class compart-
ments also?

Shri Santhanam: The only mecha-
nical appliances I mentioned are the
checking of safety devices, such as
bolts and catches. The ird class
compartments are opened at every
station. The compartments themselves
are so crowded that there is no
danger of any thieves cogning to the
compartments. '

Dr. Ram Subhag Singh: May I know
whether Government maintains any
record of crime committed by railway
police on railway platforms and rail-
way trains and if so, is Government
aware of the fact that a railway sub-
Inspector of Cawnpore last month.. ...

Mr. Speaker: He need not refer to
any individual cases.

Shri Santhanam: I must protest
against the insinuation that the rai!-
way police are engaged in a large
number of crimes against passengers.
There may be some cases ...

Mr. Speaker: After all. the railway
police are recruited from the general

public.

Shri Santhanam: They are part of
the State Police: they are maintained

by the State Governments.
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GREAT EASTERN RoAD

[*4145. Shri Jangde: (a) Will the
Minister of Transport be pleased to
state how far the Great Eastern Road
running between Nagpur and Sambal-
pur has been made a metalled road and
how much of it will be metalled during
this year?

(b) Is it a fact that a bridge across
the Mahanadi is being constructed on
the road at Arang?

(c) If the answer to part (b) above
be in the affirmative, how long will it
take to complete the construction of
that bridge?]

The Minister of State for Transport
and Railways (Shri  Santhanam):
(a) The entire section of the Great
Eastern Road (National Highway No.
6) between Nagpur and Sambalpur is
already metalled. '

(b) Yes.
(¢) About 2 years.

Shri Jangde: What is the estimated
cost thet is likely to be incurred in
the construction of the Mahanadi
Bridge?

Shri Santhanam: The estimated cost
of the bridge is Rs. 17°5 lakhs.

Shri Jangde: What is the total ex-
penditure so far made in the cons-
truction of this bridge?

Shri  Santhanam: Funds to the
extent of Rs. 4 lakhs haye been ear-
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marked for the work during the
current financiai year.

BIRD POPULATION

*4146. Shri J. N. Hazarika: Will the
Minister of Food and Agriculture be
pleased to state;

‘(&) whether Government have any
~record aof estimated bird population in
the Animal Husbandries in the Union,
if so0, what is their number; and

(b) whether Prophylactic vaccina-
tion of birds against ranikhet disease
is under consideration?

The Minister of Food, and Agricul-
tare (Shri K. M. Munshi): (a)
No statistics of bird population except
_poultry population are gvailable.

.{b) Most State Governments are
carrying out systematic vaccination of
poultry on a large scale against
ranikhet disease.

ANDAMANS VISIT OF AN OFFICIAL OF THE
MINISTRY

*4147. Dr, Deshmukh: (a) Will the
‘Minister of Food and Agriculture be
pleased to state whether any officer of

the Ministry of Food and Agriculture
has been sent to the Andamans?

(b) Has he submitted any report and
¥ so, do Government propose to lay a
<opy of his report on the Table of the
House?

(c) What are the recommendations
made by this officer and what steps
are being taken to give effect to them?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a)
‘Yes; presumably the hon. Member is
referring to the recent visit of Shri
Datar Singh, Additional Secretary
and Dr. Kothavalla, Director of Dairy
Research, Indian Dairy  Research
Institute, Bangalore.

(b) and (c¢). Yes, a report has just
been received by Government and it
is being considered.

Dr. Deshmukh: Has it been pointed
out in the report, Sir, that the tim-
Per weaith in the Andamans is not
Deing properly exploited at the pre-
spnt moment?

Shri K. M. Munshi: That is an In-
dlirect way of asking me to state the
sontents of the report. Once it is
onnsiderea by the Government, I am
gure the Members will be able to
know what the coantents are.

Dr. Deshmekh: When is the report
likely to be rlaced on the Table of
the House?
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Shri K. M. Munshi: First of all
Governmant has to consider the re-
port. When it has examined {t, it
wili aiso consider the question whe-
ther it should be placed on the Table
of the House.

Shri Sidhva: May I know whether
the Secretary of the Home Ministry
also recently visited the Andamans?
1f so, what was the purpose?

Shri K. M. Munshi: I heard that he
had visited Andamans. As regards
the other part of the question, it may
be addressed to my hon. colleague the
Home Minisfer.

Shri Hussain Imam: May I know
the position of the Andamans as far as
food is concerned—whether it is sur-
plus, self-sufficient or deflcit? Has
any’ officer done anything to find that
out?

Shri K. M. Munshi: As regards the
first part of the guestion, I would
like to have notice of it.

As regards the contents of the re-
port, 1 will not say anything until
we have considered it.

Shri Karunakara Menon: May I
know the main object with which the
officer was sent to the Andamans?

Shri K. M. Munsbhi: The Chief Com-
missioner of the Andamans wanted
an officer of my Ministry to go there
to consider the possibilities of agri-
cultural development of the Andaman
islands both in connection with agri-
culture as well as animal husbandry.

Shri Stdhiva: May I know whether
any food-grains are supplied from any
part of our country to the Andaman
and Nicobar islands?

Shrli K. M. Manshi: I do not think
$0.

Dr. Deshmukh: May T know if it
is pot a fact that the officers have
pointed out many defects in the ad-
ministration, so far as the Ministry
of Agriculture is concerned?

Shri K. M. Munshi: I have answered
that question once. I do not want
to say anything with regard to the
contents of the report till we have
considered it.

WEST CoAST MAJOR PORT DEVELOPMENT
COMMITTEZ

*4148. Shri Thimmappa Gowda: (a)
Will the Minister of Transport be
pleased to state whether it is a fact
that the West Coast Major Port
Development Committee has recom-
mended that the major port between
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Mormugao and Cochin should be
situated in Malpe?

(b) What action have Government
taken to implement the recommenda-
tions of the West Coast Major Port
Development Committee?

(¢) Is there any proposal tu situate
the major port in Mangalore?

The Minister of State for Transport
and Railways (Shri Santhanam):
(a) and (b). Yes. In view, how-
ever, of certain inadequgcies in the
report in regard to Malpe and the
prevailing financial stringency, counsi-
deration of the question has bheen
deferred for the present. The ques-
tion of undertaking a more thorough
examination of the economic and
engineering aspects of the project will
be considered when the financial posi-
tion improves.

(¢) No, but pending the further
examination of the case relating to
Malpe, the Government of Madras
have been advised to consider the
possibility of improving the minor
port of Mangalore.

Suri Thimmappa Gowda: May 1
know the volume of traffic that passes
through the hinterland of Mangalore?

Shri Santhanam: I have not got the
details. The volume of traffic that
passes through the hinterland of
Mangalore is comparatively small at
present.

OVERSEAS COMMUNICATIONS SERVICE

#4149, Shri Sidhva: (a) Will the
Minister of Communications be
pleased to state whether the contem-
plated Overseas Communications
Service is complete?

(b) If so, what is its total cost and
the period for completion?

(c) What countries in the world
will be covered by this scheme for
direct connection?

(d) When will this be started?

(e) What i< the service for over-
seas communication existing at pre-
sent, i.e.. which towns are today con-
nected and how much time it takes
to connect?

The Minister of Communications
(Shr} Kidwal): (a)- and (b). The
Overseas Communications Service in
India is at present not quite adequate
to meet all our requirements, as In
most cases our telegraphic and tele-
phonic contacts with other countries
have to be established wia London.
Government have drawn up a 5-year
plan of development costing about Rs.
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1 crore, which grovides for the open-
ing of direct telegraph and telephone
services with various countries of the
world.

(c) A list of countries covered by
the scheme is laid on the Table of
the House. [See Appendix XXV,
annexure No. 19.]

(d) The implementation of the
scheme will be started as soon as it
has been approved by the Standing
Finance Committee.

(e) India has telegraphic commu-
nications with all the countries of
the world via London and telephonic
communications with some countries.
A list of services operated by the
Overscas Communications Servige at
present is placed on the Table of the
House. [See Appendix XXV, anne-
xure No 20.1 The time taken hy a
telegraphic or telephonic message in a
particular case depends on the volume
of traffic, number of circuits avail-
able, etc.

Shri Sidhva: May 1 know, Sir. whe-
ther the ({elephonic communication
between India and Indonesia is open
all the twenty four hours or only
during particular hours?

Shy¥i Kidwal: Only for a
period.

limited

Shri  Sidhva: Has any complaint
been received that this service is rniot
working satisfactorily and that it is
not audible?

Shri Kidwal: In the beginning there
was some such complaint.

Shri Sidhva: How many of the ser-
vinces mentioned in List No. 2. [See:
Appendix XXV, annexure No. 20.]
are working part time of the day,
and how many throughout the day?

Shri Kidwai: Most of them are on
part-time working.

Shri Sidhva: May I know whether
the telegraphic service between Bom-
bay and the European countries Is
direct, or through London?

Shri Kidwal: 1 have already stated
that they are mostly through London.

LANDING GROUND AT AERODROMES

*4150. Shri Sidhva: (a) Will the
Minister of Cemmusnications be
pleased to state what is the . ost of
econstructions of pucca landing ground
per foot at aerodromes?

(b) What is the cost of landing
mats i.e., pierced or holed steel planks

per foot?
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(c) What is the difference in cost
between traditional landing  ground
and Pierced or holed steel planks®

(d) What is the life of both?

(e) What is the maintenance cost
of both?

The Minister of Communications
(Shri Kidwai): (a) Rs. 1/2/- to Rs.
3/- per square foot, including the cost
of levelling of the ground, and de-
pending on the local conditions and
the type of runway to be construct-
ed.

(b) Annas -/8/- per square foot on
an average. This does not include
the cost involved in the preparation
of ground, dressing transporting and
laying of sheets, etc. which is esti-
mated at Rs. -/8/- to Rs. 1/4/- per
square foot.

(¢) I refer to my replies to parts
(a) and (b) of the question.

(d) 20 to 50 years in the case of
a pucca runway and 5 to 10 years
in that of a pierced steel planking
rynway. depending on the specifica-
tion of the runway and the frequency
and intensity of operations.

(e) Rs. 20,000/- to Rs. 40.000/ per
annum in the case of a pucca runway
with a dimension of 10 lakh square
feet and Rs. 15,000/- to Rs. 20,000/-
in the case of a pierced steel plank-
ing runway with a dimension of 2
lakh square feet.

Shri Sidhva: May 7 know if there
is any landing ground in India with
plerced steel planks?

Shri Kidwai: There are several.

Shri Sidhva: At what aerodromes,
may I know?

Shri  Kidwal: Mostly, the newly
constructed emergency aerodromes in
Assam are of steel plank . landing
grounris.

Shri Sidhva: If the average life of
these steel planks is less than the
traditional ground may I know whe-
ther it is economically desirable and
whether Government propose to ~ons-
truct only traditional landing grounds
instead of steel planks?

Shri Kidwai: When we have to
open an aeridrome urgently we heve
to use the stecl planks because the
traditional construction would take
years.

SurpLy PosiTioN oF Foop GRAINS FROM
CHINA

*4151. Shri Krishnanand Ral: (a)
Will the Minister of Food and Agri-
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culture be pleased to state whather
the official sent by the Government
of India to Peking has apprised Gov-
ernment about the supply position of
food grains from China?

(b) If so, is it a fact that rice and
milo are available there in quite
sufficient quantities?

(c) What commodities do the
Chinese Government intend to take
from India in exchange of 1icod
grains?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) to (c).
Negotiations are at present going on
with China for the supply of food-
graing and it is not possible at this
stage to indicate details.

Shri Krishnanand Rai: May I know
whether any information has been
sent by our official from Peking with
regard to the foodgrains that are
available for 1951?

Shri K. M. Munshi: The House
knows that the original offer from
China was for one million tons. Al-
ready 50,000 tons of milo and 30,000
tons of rice have been supplied on a
~ash basis. As regards the other
matters it is not in the public inte-
rest to give the details.

Shri Krishnanand Rai: May I know
whether the contemplated economic
blockade of China by U.S.A. and
U.N.O. is going to hamper in any way
the food supply from China to India
amnl, if so, what steps are proposed to
be taken by the Government in this
regard?

Shri K. M. Munshi: It is too early
to say anything with certainty.

Dr. Deshmukh: May I know if the
hon. Minister has seen a complaint in
the press that the Government's
intention to negotiate directly with
China has resulted in raising f{he
prices of rice that would be supplied
to India?

Shri K. M. Munshi: I have not
come across that complaint.

Shri Sidhva: May I know whether
from experience the hon. Minister can
state that by appointing these officers
for going to the various places for
purchase of foond-grains they have
found it beneficial as far as prices,
quality and supply are concerned as
against negotiations by enmmunica-
tion and correspondence?

Mr. Speaker: I do not think that
question can be permitted.
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Saikh Mohiuddin: May I know how
much quantity of jute has been
exported to China under the contract
that has been made?

Shri K. M. Munshi: The two quan-
tities which I mentioned, namely
50,000 tons of milo and 30,000 tons of
J:t;ice_, have been supplied on a cash

asis.

Shri Dwivedi: May I know what
were the conditions, if any, attached
to thes-supply of foodgrains from
China to India?

Shri K. M. Munshi: As I have al-
ready pointed out, it is not in the
public interest to disclose the nego-
tiations which are being carried on.

Shri Kumbhar: May I know whe-
ther there was any representation
made to the British Government to
provide ships to carry the foodgrains
from China and. if so, with what
result?

Shri K. M. Munshi: No request was
made to the U. K. Government and
naturally the ships had to be hired
from the Baltic Exchange.

Shri R. Velayudhan: May 1 know
whether Government have devised
any emergency measure in the event
of an embargo by the U. N. O. which
is more or less certain?

Mr. Speaker: Order, order.

Shri Sarangdhar Das: May I know
if the rice from China will come by
direct steamer ‘o India or will be
transhipped at Hong Kong?

Shri K. M. Munshi: I think it comes
direct, but 1 speak subject to correc-
tion.

Shri Kamath: Is thcre any truth in
the press reports that though China
is in a position to supply us a large
quantity of rice, it may not come to
India in good time because of lack of
shipping space?

Shri K. M. Munshi: Well, Govern-
ment i{s making every effort to obtain
shipping facilities for whatever quan-
tity is contracted for.

Sardar Sochet Singh: Will it also be
explored if the Chinese are agreeable
t0 have for their dainty dishes frogs
and rats from India in exchange for
foodgrains?

Mr. Speaker: Order, order.

Shri A. C. Guha: May I know how
the price of Chinese rice compares
with the price given to other countries
and the internal prices here?
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~Shri K. M. Munshi: The compara-
tive prices of the transactions already
completed are not unfavourable.

REVIVAL OF THE ANCIENT UJJAIN
OBSERVATORY

*4153. Shri S. N. Das: Will the
Minister of Communications be
pleased to state:

(a) how far the project of the
revival of the ancient Ujjain observa-
tory has progressed; and

(b) whether a suitable site has
been found and work has been start-
ed?

The Minister of Communications
(Shri Kidwal): (a) Observations are
being taken at the existing Jivalil
observatory, Ujjain, to determine its
suitability for the establishment of a
Central Astronomical Observatory.
Similar observations will also
taken at other places around Ujjain
before a suitable site is selected for
this purpose.

(b) Not yet.

Shri S. N. Das: May I kruw what is
the estimated cost of the project?

Shri Kidwai: I am afraid 1 will not
be able to give any estimated cost
just now.

Shri S. N. Das: May I know by
what time the work on the project
will be started?

Shri Kidwal: It is being experi-
mented at one site. Then at other
sites also it will be experimented.
And then the site will be finally de-
cided upon.

Pappy FIELDS ALONG TRIPURA BOUNDARY
*4154. Shri A. C. Guha: Will the
Minister of States be pleased to state:

«a) whether along the Tripura
boundary adjoining Pakistan, a large
number of paddy fields are possessed
and cultivated by a class of tenants
called the “jiratia praja”"—who are
citizens of and domiciled in Pakistan;

(b) If so, whether these tenants are
allowed to take away the paddy grown
in these fields to Pakistan;

(r) what would be the acreage of
such lands; and

(d) what is the total length of the
Tripura boundary adjoining Pakistan?

The Minister of States, Transport
and Railways (Shri Gopalaswami):
(a) Yes.
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(b) Yes, up to a maximum of 40
maunds per family per annum.

(¢) Approximately 40,000 acres.
(d) Approximately 750 miles.

Shri A. C. Guha: May I know whe-
ther the Government has got any
check over the quantity of paddy
taken away by them and whether
they are taking away more or exactly
the amcunts sanctioned?

Shri Gopalaswami: It is difficult to
say. Whenever anybody is caught he
is preveuted from taking more.

Shri A. C. Guha: May I know if
Government has received any report
tha! under this agreement those
“jiratia prajas” or tenants are practi-
cally taking away all the paddy or
much more than what is allowed?

Shri Gopalaswami: That is a com-
plaint from this side.

Shrl A. C. Guha: May I know if the
Government has got any idea of stop-
ping this arrangement so that the
paddy may not be carried away from
Indian {erritory?

Shri Gopalaswami: This matter has
been the subject of investigation and
discussion at half a dozen different
conferences at different times and it
has not been possible to agree upon
either substantially reducing the
quantity to be taken or absolutely
stopping the taking of any paddy
from this side. There are complica-
tions connected, for instance, with the
trade in forest produce and so on.
which prevent us from putting a stop
to this kind of thing.

Shri A. C. Guba: Is there anything
in the Indo-Pakistan Agreement which
compels Government to allow this
transit of rice from Indian territory
to Pakistan?

Shri Gopalaswami: There were at
two different conferences an agree-
ment that this quantity should be
allowed to be taken.

Shri A, C. Guha: May I know ap-
proximately the total quantity of rice
cultivated in those areas and the
quantity allowed to be carried away?

Shri Gopalaswami: I am afraid I
have no information about it.

Shri J. N. Hazarika: May I know
whether there are ‘“jiratia r.araja”
tenants in Tripura State who cultivate
lands in Pakistan and, if so, whether
they have got the same privileges as
those in Pakistan are getting here?
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Shri Gopalaswami: I believe there
are. The agreement between the two
Government perrmits the same k.nd of
thing being done by people of our
area who have got lands in the other
area o cultivate.

Shri Chaliha: May I know whether
the Hajims and Garos get any recipro-
cal aodyantage to cultivate in Pakistan
area?

Shri Gopalaswami: It applies to all
our people who cultivate lands in
Pakistan area ou the borders.

Mr. Speaker: Next question.
FisH CAUGHT BY TRAWLERS

*4155. Shri S. C. Samanta: (a) Will
the Minister of* Food and Agriculture
be pleased to state the quantity of fish
caught by the six trawlers at work at
the mouth of the Bay of Bengal (up
to date)? .

(b) How much of the quantity is
non-edible?

(c) Have any arrangements been
made to utilise the non-edible quantity
as suitable manures?

(d) Can fish oil be extracted from
these non-edible fish to be used as a
raw material for soap manufacture, .
pait-mixture etc.?

(e) If so, have any arrangements
been made for the purpose?

The Minister of Food and Agricul-
ture (Shri K. M Munshi): (a
to (e). Presumably the hon. Member
is referring to the trawlers working
under the control of the Government
of West Bengal. Certain information
which was not in my possession when
the gquestion was answered is now
available. In the first instance, it is
not 6 trawlers but 2 trawlers which
are the property of the Government
of West Bengal and the Government
of India have no hand in their work-
ing. According to the information
supplied up to the 2nd April, 1951
these trawlers carried out 6 explora-
tory voyages in the Bay of Bengal,
each of generally ten days’ duration.
Up to the 2nd April, 1951, about 151
tons 95 lbs. ie., 3,837 maunds and 8
seers of fish were caught Out of
these, 5 tons 19 cwts. 67 lbs., i.e. 163
maunds and 8 seers of fish was non-
edible. The results achieved so far
indicate that there are good fishing
grounds in the area. Exploratory
work so far carried out and the
catches obtained compare favourably
with those obtained by trawlers work-
ing in other fishing areas.

The other information asked for is
being collected, and will be placed oh
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the Table of the House, when receiv-
ed.

Shri S. C. Samanta: May 1 know
where these two trawlers halt when
they are not at work?

Shri K. M. Munshi: They are in the
Calcutta Harbour when they are not
at work. I visited them when I went

there.

Shri S. C. Samanta: Do Government
contemplate to utilize the non-edible
fish from which oils for soap and
other things can be manufactured?

Shri K. M. Munshi: I have already
pointed out that I am collecting the in-
formation and as snon as Information
is available, 1 will place it on the
Table of the House.

Shri Sidhva: Will the hon. Minister
be able to supply me the information
whether two trawlers owned by Gov-
ernment of India are working on a
profitable basis or not in Bombay?

Shri K. M. Munshi: I should like it
as a separate question. 1 won't like
commit myse'f to an answer without
ascertaining the facts.

Shri R. K. Chaudhuri: What methods
were employed by the hon. Minister
to find out what flsh was non-edible?
Did he follow the popular belief or
was any scientific test applied?

Shri K. M. Munshi: I am not a fish
eating person., I take it that experts
in fish tasting must have been employ-
ed.

Shri A. C. Gubha: May I know if the
Government have got any idea aknut
the cost incurred in working these
trawlers compared with the price of
fish caught?

Shri K. M. Munshi: ] should like to
have notice of this question.
no information,

Mr. Speaker: Next question.
PoRrT oF TUTICORIN

*4156. Shri S. C. Samanta: (a) Will
the Minister of Transport be
pleased to state whether any sum has
been granted to the Indian Chamber
of Commerce, Tuticorin for the deve-
lopment of the Port of Tuticorin?

(b) What sort of development of
the port ig in view?

(c) What are the suggestions of the
Port Trust Board in the matter?

Minister of State for Tramsport
a Railways (Shri  Santhanam):
(a) to (¢). The Port of Tuticorin,
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which is a minor port is under the
control of the Government of Madras.
The Government of India have. there-
fore, no information in the matter.

Shri §. C. Samanta: May I know
whether the Port Trust has offered any
suggestions about the port?

Shri Santhanam: If they made any
suggestions, they must have come to
the Government of Madras.

Mr. Speaker: Let us proceed to the
next question. I{ is no use asking
for any information when the matter
is not under the Government of India.

Shri 8. C. Samanta: The Port Trust
is under the Central Govgrnment.

Mr. Speaker: Is it under the Cen-
tral Government?

Shri Santhanam: No.

MANUFACTURE OF RAILWAY CARRIAGES,
WAGONS AND LOCOMOTIVES

*4157. Dr. Deshmukh: Will the
Minister of Railways be pleased to
state:

(a) the number of  carriages,
wagons and locomotives of broad
gauge and metre gauge which are ex-
?egted to be built in India .luring

951-52;

(b) what is expected to be the
price Government will have to pay
for each category of stores both fcr
broad and metre gauge;

(c) how many of them would be
manufactured in the Hindustan Air-
craft factory, Bangalore and how
many elsewhere; and

(d) in how many years it would be
possihle for us to build our own rol-
ling stock?

The Minister of State for Transport
and Raflways (Shri Santhanam.: (a)
and (b). A statement giving the
information regarding the number of
carriages, wagons and locpmntives to
be built in India during 195152 &nd
prices thercof is placed on the Table
of the House.

(c) 150 coaches will be manufactur-
ed by Messrs Hindustan Aircraft Lid.,
Bangalore, and 654 coaches and 2!l the
wagons and locomotives elsewhere,

(d) It is expected that al! the re-
quirements of rolling stock of Indian
Rallways, except certain special types
of locomotives and electrical stock,
will be produced in India by about
1966. As regards coaches and wagons,
capacity exists for normal replace-
ments even now, but. to meet addition-
al requirements and to overtake
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arrears of replacements, a certain
number of coaches and wagons may
have to continue to be imported for a
few years. There is no capacity in
India for the manufacture of eclectric
locos or of electrical multiple unit
coaches, nor is any such rapacitly
planned at present.

STATEMENT

Information regarding the number of Ca rria
ges, wagons and loomotives to be bilt
during 1951-52 and prices thereof.

D>oriptin of B.G. M. G. Prices
St.ck. B.G.

(i) Carringes 674 230 Rw. 1,20,000*

(ii) Wag ns 2380 3720 rages from

Rﬂ. ‘0,100 t;_)
Re. 30,500.
(iii) L :0om>- 87 16 Rs. 8} lakhs.
tives .
Disoripti.n of Prices
Bt .ck.
(i) Carriagos Rs. 85,000*
(ii) Wagons ranges from
Rs. 8,750 t
Rs. 20,000

(iii) Loc.m ,tives Ry, 3,25 lakhs.

*F r Third Class carriages

Dr. Deshmukh: May I know what
are the difficulties in the way of cur
manufacturing wagons and carriages,
al any rate? Is it the difficulty of
technicians or capital or raw materiai?
What is the difficulty?

Shri Santhanam: I have already
stated that we have got replacement
capacity for manufacture of coaches
and wagons even now but because of
arrears of replacement during three
Yyears, we have to buy some {rem
abroad and we are increasing the
capacity both for wagons and coaches
and we expect to be completely self-
sufficient, if not more, in 2 or 3 years'
time.

Dr. Deshmukh: May I know the
amount we have to spent on getting
all these articles from f{oreign coun-
tries—an approximate estimate?

Shri Santhanam: All that was
given in the Budget papers, Sir.

Shri Hussain Imam: May I know
whether the orders placed with  the
Indian Standard Wagons Company fpx
goods wagons are to their full capacity
or less?
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Shri Santhanam: 1 cannot say about
the particular Company. We are uti-

lizing the full capacity availab'e in the
country.

Shri Sidhva: May I know whether
there are any trains running on the
line with improved type of third class
coaches and if so. how many?

Shri Santhanam: The hon. Member
knows that the improved type of
coaches manufactured at the Hindustan
Aircraft Co., is running on many of
the main lines.

Mr. Speaker: I am going to the
next question.

TELEPHONE SYSTEM IN MAYURBHANJ

*4158. Shri M. Naik: (a) Will the
Minister of Communications be pleas-
ed to state whether the Government
are aware that a local telephone sys-
tem has long been in existence in
Mayurbhanj long since its merger in
Orissa?

(b) Has any post-merger enquiry
been made into the efficiency or
otherwise of the system and if so,
with what results? ’

(c) With whom does the manage-
ment rest at present?

(d) Is there any contemplation of

the management being taken over by
the Government of India?

The Minister of Communicatious
(Shri Kidwai): (a) Yes.

(b) Yes. It has been reportad that
the conditlion of the lines, wircs and
eauipment of the system is not satis-
factory.

(c) Orissa State Government.

(d) Yes.

Shri M. Naik: With reference to the
answer given by the hon. Minister to
part (d) of the question, may I know
what time it is likely to take for
taking over the management?

Shri Kidwai: We will take ..wer the
line on the 1st June. 1951.

Shri M. Naik: What is the c¢<st of
maintenance of this systemp?

Shri Kidwai: I have not got thbe
figures here.

Shri M. Naik: Are there any public
call facilities on this system?

Shri Kidwai: 1 hope so.
PosTAL ARTICLES (VOLUME AND INCOME)

*4159. Shri M. Nalk: (a) Will the
Minister of Communications be pleas-
ed to state what was the volume of
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and the income derived fron: the postal
articles handled by the Departrment
during the year 1950-51 &s ccmpared
with the year 1949-50?

(b) When was the “Inland letter”
system introduced?

(c) Has any estimate been made of
the effect of the system on the volume
of and the income from “letter’ catego-
ries and if so, to what extent?

The Minister of Communications
(Shri Kidwai): (a) Estimated number
of all postal articles (excluding service
articles) handled in 194D-50 was 2041
millions and in 1950-51 it was 1990
millions. The revenue in 1949-50 was
Rs. 154 crores while for 1950-51 it is
estimated at Rs. 16 crores. In these
figures for 1950-51, traffic ngures or
State systems which are not recadily
available have been excluded while
1hie revenue of State systems is includ-
ed.

(b) On 2nd October, 1950.

(c) It is rather early to say what
volume of letters and cards have been
diverted to letter cards. In the first
two months the sales were poor but
the public have now commmenced mak-
ing increased use of this facility. The
number of inland letter cards sold
during the flrst four months after
their infroduction was K7 lakhs. It
is estimated that about 90 per cent.
of the inland letter card trafic is pro-
duced by diversion from letters and
about 10 per cent. by diversicn fromn
postcards.

Shri M. Naik: In view of the fact
that inland letters have become very
popular, may I know whether the Gov-
ernment are contemplating to rceduce
tt}t:’e’two annas postage slamps for

is?

Shri Kidwai: There is no such inten- .

tion yet.

Shri Dwivedi: What is thc¢ revenue
derived from local envelopes and post-
cards? )

Shri Kidwai: Separate figures are
not available just now. if a1 separate
question is put, I will be able to give

a reply.
ALLOTMENT OF Foobp TOo HYDERABAD

*4160. Shri Ganamukhi: Will the
Minister of Food and Agriculture be
pieased to state:

(a) whether the Government of Hy-
derabad State have made representa-
tions to the Government of India to
increase the quota of food allotment;

(b) whether the Director of Basic
Plan of the Government of India has
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proceeded to Hyderabad to make an
intensive study tour of Hyderabad:

(c¢) the increased allotments of food
grains demanded by the Hyderabad
Government for the current year over
and above the target fixed;, and

(d) what was the procurement target
fixed for Kharif crop and the quantity
procured?

The Minister of Food and Agricul
ture (Shrii K. M. Munshi): (a)
They have asked that the ceiling im-
port quota for the year may be raised.

(b) Recently an officer of the Minis-
try of Food and Agriculture bas
toured sdme of the dislricts of the
States.

(¢) 75,000 tons.

(d) The target for procurement of
Kharif grains during 1951 is 2,21,000
tons. Against this, up to 26th April,
(latest date for which reports have
been received) they have procured
62.427 tons.

Shri Ganamukhl: Has the Director
studied the basic plan and submitted
his report and if so, what is the
additional quota that he has recom-
mended for Hyderabad?

Shri K. M. Munshi: As a matter of
fact, the basic plan was based on the
possibilily of procuring 96.967 tons.
Of course, if they are not able to pro-
cure and if the food supply is not
sufMcient, more would be given to
Hyderabad. As a matter of fact,
more is given

Shri Kamath: Has therc been any
resistance to procurement on the part
of cultivators, and {f so, has it been on
a larger scale in the areas where Com-
munists have been artive?

Shri K. M. Munshi: 1 have not got
any detailed figures about the alloca-
tion of procurement.

Shri Ganamukhi: Is it a fact that
tbhe(i',Kharif crop has failed in Hydera-
ad”

Shri K. M. Munshi: The kharif crop
has not failed. As a mu'ter of fact,
the cereal producticn is less than the
last year by only about 30.000 tons.
The decrease in production has been
in pulses,

Shri R. Velayudban: May I know
whether there is  statutory raiioning
introduced in the Siate?

Shri K. M. Munshi: Yez: there is
statutory rationing for 15,70,959.
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Prof. Ranga: Is it not u fact that one
of the most popular demands and
cries that the Communists have been
raising in the areas controlled by them
is against the compulsory pro-urement
and also compulsory levy that Govern-
ment have been making there”

Shri K. M. Munshi: The Communists
can be relied upon te expioit anything
that the Government might do.

Prof. Ranga: Is it nol a fact that
this has aroused public interest and

the local peasantry have been support-
ing it?

Shri K. M. Munshi: Naturally, be-
cause no agriculturist likes the pro-
curement system: but without the
procurement system, the ywhole food
economy would collapse.

Mr. Speaker: Next question.

Prof. Ranga: May 1 know wtether...

Mr. Speaker: This is only entering
into argument. These questions raay
relate to law and order in the internal
administration of the State. They
may be put to the Home Minister.

Prof. Ranga: I was going to ask
whether any effort has been made to
so change this system as to make it
less oppressive to the peasants and

therefore more ecasy for the Govern-
ment to enforce.

Shri K. M. Munshi: I du not admit

that procurement is oppressive in the

first instance

Prof. Ranga: May I

Me. Speaker: Order., order;

: next
question.

TELEPHONT SYSTEM IN MYSORE

*4161. Shri Rudrappa: Will the

Minister of Communications be pleas-
ed to state:

(a) the rates charged on each tele-
phone by the Government of Mysore
before the telephone depariment was

taken over by the Government of
India;

(b) whether the Government of
India have enhanced the rates on the
telephones;

(c) if so, from what date;

(@) whether any protests have been
made by the Government of Mysore
and the citizens of Mysore State re-
garding the enhancement of the char-
ges; and

(e) if so. what action has been taken
to reduce the rates?
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The Minister of Communications
(Shri Kidwai): (a) A statement giving
the rates is placed on the Table. [See
Appendix XXV, annexure No. 21.]

- (b) and (¢). The departmental
rates with slight modificaticns will be
applied with effect from tne 1lst Janu-
ary. 1952,

(d) Yes.

(e) The original proposal was to
tevise the rales to departmental
te itis from the 16th August, 1951,
Ti.is has been modified so as to give
effect to the enhancement of rates in
two stages. The existing rates will
continue up to the 31st December,
1951. On 1st January, 1952 the rates
will be revised to departmental rates
generally applicable to small exchange
systems, From 1st January, 1953 the
rates will be completely revised to de-

partmental rates, appropriate to the
size of the systems.

Shri Rudrappa: May I know what
are the present rates levied by the
Government of India within the muni-

cipal limits and beyond the municipal
limits?

Shri Kidwai: ] will refer tne hon.
Member to the Postal Guide where
all these rates are given.

Shri Rudrappa: While the State
Government was able to fix low
charges, may I know the reason why
the Government of India are fixing
such high charges?

Shri Kidwai: I hope the hon. IMem-
ber knows that the Government of
India rates of pay are also much
higher than in the State Government.

Shri Rudrappa: Is the enhancement
of pay the main reason for Bnahancing
the rates of charges”

Shri Kidwai: There are many other
reasons: one of them is this.

Shri Shankaraiya: May I know whe-
ther any complaints have heen receiv-
ed with regard to the indilferenc2 on

the part of the staff, and whether it
would be rectified?

Shri Kidwai: Yes: some such com-
plaints have been received.

Shri Shankaralya: Will ttey be rec-
tifled......

Mr. Speaker: Next question.
MADRAS TELEPHONE SYSTEM

«4162. Shri Rudrappa: (a) Will the
Minister of Communicatioas be pleased
to state whether the Government of
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India have taken up the question of the
expansion of the Madras telephone
system this year?

(b) If so, what is the estimated cost
according to the revised estimate?”

(c) What was the estimated cost of
the scheme in 1946?

The Minister of Communications
(Shri Kidwai): (a) Yes.

(b) The estimated cost of the com-
plete project including subscribers’
<cables is Rs. 53:75 lakhs.

(c) The estimated cost in 1946 was
Rs. 18-26 lakhs but this did not take
into account subscribers' cables air
conditioning and one or two other
items. The present estimated cost of
the items corresponding to Rs. 18:26
lakhs is Rs. 42-95 lakhs.

Shrl Rudrappa: May I know how
many additipnal telephoncs are going
to be installed under the e¢xpansion
scheme?

Shri Kidwai: Three thousand.

Shri Rudrappa: What is the main
reason for the huge enhancement in
%gimestimates over the estimates of

Shri Bidwai: In 1946, the estimate
was on the basis that the cost would
be about Rs. 400 per connection in
the Exchange. Now, the estimates
have been based on the estimate that
the cost per connection would be bet-
ween Rs. 800 to Rs. 1,000.

Shri Rudrappa: What are the maln
items in the estimates that are respon-
sible for such a high estimate?

Shri Kidwai: 1 have said that the
cast of exchange apparatus has gone
up very much. At that lime, it was
estimated that it will cost Rs. 400
per line while now, it i¢ estimated
that it will cost Rs. 800 to Rs. 1,000
per line.

CULTIVATION OF BamMsoo

*41603. Saikh Mohiuddin: (a) Wiil
the Minister of Food and Agricuiture
be pleased to state the total acreage
of land under cultivation of bamboo?

(b) What is the average quuntity of
bamboo that India requires for agri-
cultural purposes?

he Minister of Food and Agricul-
tu;!; (Shri K. M. qughl): (a)
There are about 25 million ucres
coveredd with bamboos in the Reserved
Forests in India, spread over almost
all the States. Bamboos are besides,
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cultivated by private individuals on
the borders of their gardens in Assam,
Bengal and Uttar Pradesh. The area
thus cultivated is not known.

(b) The average number of bam-
boos required in India for agricultural
purposes such as fencing, poles, villa-
gers' huts in flelds, etc. is estimated
at about 6 millions.

Saikh Mohiuddin: May T know whe-
ther India is self sufficient in bam-
hoos?

Shri K. M. Munshi: We do not
import bamboos, so far as I know.

Shri Hussain Imam: May [ know
whether there is any expoct of bam-
boos for paper manufacture, to cther
countries?

Shri K. M. Munshi: We do not ex-
port bamboos either. What /e pro-
duce is just sufficient for our purposes.

Shri R. K. Chaudhuri: s the hon.
Minister aware that bambco shoots
being used as food?

Shri K. M. Munshi: I am nct aware.
1 am glad the hon. Member has told

:me of a new avenue for 4nding sub-

sidiary food.

Shri Karunakara Menon: Are we to
suppose, Sir, that the acreage mention-
ed by the hon. Minister related to
the areas under active cultivation of
bamboos or does it include areas
where there s the wild growth of
‘bamboos as in forests?

Shri K. M. Munshi: They relate to
reserved farests which means that the
bamboo is grown there and special
attention is paid to them.

Mr. Speaker: We go to the next
question.

Shri R. K, Chaudhuri: Sir, on a
point of order. 1 asked my question
regarding the shoots of bamboos being
used as food. in all seriousness, but
the hon. Minister has taken it lightly
and ‘that is a great injustice.

Mr. Speaker: He has taken it rightly
and that is an injustice?

Shri R. K. Chaudhuri: No, Sir. I
say, he has taken it lightly.

Mr. Spcaker: Oh, 1 heard jt as
rightly. cheH. anyway, 1 don't think
the hon. Minister meant  anything.
There is no rcopening the question on

that ground. We go to the next.
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DamaGe OF Crops BY WATER J1YACINTH
AND WEEDS

*4164. Saikh Mohiuddin: will the
Minister of Food and Agriculture be
pleased to state the average quantity
of various crops that are annually da-
maged by water hyacinth and weeds?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): Weter
hyacinth has spread almost all cver

the country. It is estimated that in
West Bengal about 30,000 acres are
covered with water hyacxptp during
summer and several million acres

during the rainy season, thps preven-
ting cultivation and _m:pedmg waler
transport. Damage 1s caused mainly
fo the rice crop, but the i9ss cannot
be exactly assessed.

Weeds such as kans, wild rice,
broom rape, stiga, nut grasc etc. also
cause considerable damage to crops all
over the country. The highest amount
of damage is caused by kans, which
is estimated to have spread over an
area of 10 million acres and to have
reduced the yield of crops by gne-third.
The damage caused by other weeds
is relatively small.

saikh Mohiuddin: May I  knew
whether Government has any scheme
to prevent the growth of these water
hyacinth and weeds?

Shri K. M. Munshi: The 1.C.AR. has
recently sanctioned a co-ordinated
scheme for weed co?trol. This scheme
consists of two parts—the central one
consisting of the manufacture and
synthesis of indigenous chemicals and
distribution to the States for control,
and the other part consists of the
1egional  testing of tried ma-
terials for controlling and eradicat-
ing weeds. As regards kans 3 million
acres of land is under reclamation

under the C.T.O.

Salkh Mohiuddin: What amount of
money has been spent during the year
1950-51 for this purpose?

Shri K. M. Munshi: The scheme has
been formed and for giving details of
it, I would require notice.

Shri B. K. Das: Is there any propo-
sal to produce compost out of this
water hyacinth?

Shri K. M. Munshi: T am not aware,
1 shall enquire.

Shri Sonavane: May T know whe-

ther water hyacinth and weeds are
used as food in any of the provinces?

Shri K. M. Munshi: That sgain is
a question on which I must have

notice. -
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PURE Ghee

*4165. Pandit Munishwar Datt Upa-
dhyay: (a) Will the Minister of Food
and Agriculture be pleased to state
what steps are Government taking to
prevent impurity or adulteration of
pure ghee?

(b) What is the function of the
Kothawala Expert Committee appoin-
ted by the Government?

(c) How far has the Indian Dairy
Research Institute of Bangalore been
of any use in suggesting purification
of ghee supply in the country?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) A proposal to enact Central Legis-
lation regarding prevention of adulte-
ration of food-stuffs and edible oils
etc. is under active consideration of
the Government of India. Meanwhile
the Statc Governments have been
requested to enforce their existing
Pure Food Laws rigorously. There is
no specific information with regard
to measures taken for prevention of
adulteration of pure gree alone.

(b) fl‘he functions of the Expert
Committee »f which Dr. Kothawalla is
the Chairman are as follows:

(i) to examine the proposed all
India and regional specifica-
tions for Agmark ghee in
consultation with the State
Governments authorised pac-
kers and other persons and
associations like Go Sewa
Sangh, interested in maintain-
ing and improving the quality
of ghee.

(ii) to examine the existing me-
thods of ghee analysis and
suggest lines on which further
research may be undertaken
so as to evolve simpler and
quicker methods of detecting
adulteration of ghee.

(iii) Fixation of chemical stan-
dards for butter.

(c) It will be appreciated that ghee

.is generally produced in small quanti-

ties in the villages by large rwumber
of producers which is collected by
intermediaries, blended and then
marketed. The primary producers do
not follow hygicnic methods in the
preparation of ghee and packing and
storage are also very defective giving
rise to high acidity. rancidity and tad
flavour which effect the xeeping qua-
lity of the ghee Investigation on
the causes of high acidity, rancidity
and bad flavour of ghee, methods of
refining raw ghee and detecting adul-
teration with vanaspati, mineral oils



4283 Oral Answers

etc. has been carried out at the
Indian Dairy  Research Institute.
Efforts are being made to utilise the
scientific results through the Co-ope-
rative Ghee Societies which have
direct contacts with the primary
producers. The Institute gives techni-
cal advice to large ghee manufacturers
to enable them to improve the pro-
duction and quality of ghee. Suitable
specifications for genuine ghee have
also been suggested by thg Iustitute
and these form the basis of what are
known as the Agmark Specifications
which are now in common use.
ghee refining Boiler has also been
designed at the Institute for reflning
raw ghee which is capable of produc-
ing better quality ghee with high yield
and at a lessor cost.

Pandit Munishwar Datt Upadhyay:
May I know whether there has
been any scientific tests by which it
has been possible to find out what are
the materials mostly used for the
adulteration of ghee?

Shri Thirumala Rao: Therc are
certain scientific tests that are in vcgue

with regard to the detection by
vanaspati.

Pandit Munishwar Datt Upadhyay:
I wanted to know whether there are
other things besides vanaspati, used

for this purpose and if so, what they
are?

Shri Thirumala Rae: No, none that
we know of.

Shri Dwivedi: May 1 know whether
any particular colour has been sug-
gested for colouring vanaspati?

Shri Thirumala Rao: That question
is under examination.

FREIGHT PAID FOR EXPORT AND IMPORT
TRADE

*4166. Shri Sarwate: (a) ‘Will the
Minister of Transport be pleased to
state what is the amount c¢f freight
paid, during the years 1949 and 1950,

in respect of the export and import
trade of India?

(b) How is this amount distributed

amongst the shipping companies of
various nationalities?

The Minister of State for Transport
and Railways (Shri Santhanam): (2)
and (b). The expenditure of time znd
eflort required to collect the informa-
tion is not commensurate with the
advantage to be gained in collecting
it.

Shri Sarwate: May I know whether
there is any scheme of the Government
by which an increasingly larger por-
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tion of the freight would be rarned by
Indian ships?

Shri Santhanam: We have reserved
the entire coastal shipping to ‘ndian
Ships: and we are increasing the

proportion of traffic carried by cur
Indian ships? .

Shri Sarwate: Is there any srrange-
ment or scheme to see that merchan-
dise coming from foreign ccuntrias

bring in more freight to Indian ship-
ping companies?

Shri Santhanam: When Indian ships
bring in the goods, they get the fieight
instead of the foreign ships. We t1e
trying to encourage Indian ships to

bring in as much goods as nossible to
India.

. Shri Sarwate: Is there any conditinn
in the G.A.T.T.—general agreement—
that goods of certain nations should

be assigned to ships of certain nationa-
lities.

Shri Santhanam: No. We have got
arrangements with  the Couierence
Lines and other shipping companies

so as to secure to our shipping a fair
quantity of freight.

Shri Sarwate: Do Indian companies

assjgn their goods for export to Indian
ships?

Shri Saqthanum: Many of them do.
SALE OF SUGAR

*4167. Shri M. L. Gupta: Will the

Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that certain
sugar mills were allowed {o sell their
sugar at prices higher than those an-
nounced in the Parliament i.e. Rs. 29/8
per maund;

(b) if the reply to part (a) above
be in the affirmative, whether Govern-
ment propose to place on the Table of
the House a list of the factories with

the increased prices that were allowed
to them;

_(r) what were the special considera-
tions to allow them these higher prices;

(d) whether the mills which were
allowed these extra prices wrre also al-

lowed to sell their sugar in free market;
nd

(e) if the reply to part (d) above
be in the affirmative. whether Govern-
ment propose to place on the Table of
the House a statement showing
the names of the factories and the
quotas that were allowed to them to be
sold in the free market?
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The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (2) to (c).
Attention of the hon. Member is invit-
ed to my statement in the flouse ¢n
the 1st December, 1950, on revised
sugar policy. The basic ex-factory
price of sugar was raised from Rs.
28/8/-to Rs. 29/12/- per maund and
the ex-factory prices in the different
regions of U. P. and Bihar were fixed
from Rs. 30/8/- to Rs. 33/- per maund
after taking into consideration the
local differences in the cost of produc-
tion. Prices for other regions have
been fixed on a similar hasis. A
statement showing the prices fixed for
the various regions is laid on the
“Table of the House. [See Appendix
XXV, annexure No. 22.]

(d) Yes, subject to certain condi-
tions.

(e) A statement showing the nares
of factories to whom sugar was re-
leased up to 12th April, 1951, for sale
in the free-market was laid on the
;I‘gasblle of the House on 27th April,

WRITTEN ANSWERS TO
QUESTIONS

RAIL RoAp BRIDGE OVER MAHARADI AT
SAMBALPUR

*4169. Shri B. K. Pani: (a) WIill the
Minister of Tramsport be pleased to
state whether the Rail Road Bridge on
Mahanadi at Sambalpur has been taken
over by the Transport authorities and
it so, when?

(b) Will railway lines be laid on the
present Bridge or any additional
Bridge is proposed for railway and if
so, what will be its cost and when is
it proposed to be started?

The Minister of State for Transport
and Railways (Shri Santhanam): (&)
Not yet as it is considered that dur-
ing the period of construction of the
Hirakud dam the management of the
bridge would be better with the cons-
truction authorities.

(b) A temporary railway line to the
Hirakud dam works has been laid on
the bridge, and is in use. The plers
of this combined bridge have been
made long enough to take a separate
railway decking and this decking lis
proposed to be laid in 1952-53.  The
cost of the railway decking and .girders
is estimated at Rs. 18 lakhs.

RicE SUPFLY FROM PAKISTAN

*4170. Shri Sanjivayya: (a) Will the
Minister of ‘Food and Agriculture be
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pleased to state whether it is a fact
that Government have rejected certain
quantity of rice supplied by Pakistan?

(b) What is the quantity so rejected?
(c) What are the reasons therefor?

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) to (c).
Under the recent Indo-Pakistan Trade
Agreement, the Government of Pakis-
tan had, inter alia, offered 22,000 tons
of Sugdasi rice and 29,000 tons of rice
brokens. The prices quoted by [Pakis-
tan were very high, and it was agreed
with the Government of Pakistan that
we would consult the Staite Govern-
ments whether they would care to
have any of these varieties, and if so,
in what quantities. As none of the
State Governments wanted this rice,
the offer could not be accepted. Apeart
from this, we had to reject 6,600 tons
of Baluchistan rice from the 1949-50
crop as the quality was bad.

AGRICULTURAL RESOURCES AND CoNDI«
TIONS (CENSUS)

*4171. Shri 8. C. Samanta: Will the
Minister of Food and Agriculture be
pleased to refer to the answer given to
my Starred Question No. 1643 asked on
the 13th April, 1950 regarding agri-
cultural cerdys and state:

(a) whether the proposal to hold a
comprehensive census of ,qgricultural
resources and conditions in 1950-5]
has been carried into effect;

(b) if 30, what are the details; and

(c) it .not, what are the reasons
therefor?

'‘The Minister of Ford and Agricul-
(tge 1~§Shﬂ K. M. Munshi): (a) and
n

(c) Most of the State Governments
expressed difficulty in finding funds
for undertaking the agricultural census
in 1950-51 by the method of complete
enumeration. The Central Govern-
ment also found itself unable to sanc-
tion grants to the States for this purpose.
in view of the financial stringency.
The State Governments were. there-
fore, informed in January 1951 that in
orger to meet the twin requirements of
economy and collection of useful cdata
on an All-India basis in a ¢comparable
form, the census of agriculture should
be conducted in 1951-52 by the method
of random sampling. This  post-
ponement is also in the interest of
Inter-Regional Comparability, since
most of the countries in the South
East Asian Reglon have also posiponed
their census of agriculture to 1951-52.
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WELFARE DEPARTMENT IN RAILWAYS

%4172, Shri D. S. Seth: Will the
Minister of Raillways be pleased to
state:

(a) whether Government have under
cunsideration a proposal to set up a
Welfare Department in the Railways;

(b) the scope and the object of the
posal and the time by which it is
ikely to take practical shape; and

(c) the way in which the personnel
of the Welfare Department are to be
appointed or selected?

The Minister of State for Transport
and Railways (Shri Santhanam): (a)
No Welfare Organisations already
exist on the former Indian Governiment
Railways but orders have heen issued
recently to expand them in some cases
and to standardise the field of their
activities.

(h) and (¢). Do not arise.

T'EMPLES AND MUTTS IN VINDHYA
PRADESH

*4173. Shri Dwivedi: (a) Will the
Mminister of States be pleased to state
whether a Committee was appointed
by the Vindhya Pradesh Government
in the year 1949-50 in connection with
the administration and management of
(i) temples under State management.
(i) State-owned temples. (iii) temples
with valuable property. and (iv)
Mutts?

(b) What were the terms of the
Committee?

(v) Did the Committee complete its
labours?

(d) What is the total expenditure
incurred by the Government in this
connection?

(e) What are the recommendations
of the Committee?

(f) Have Government, in pursuance
of the recommendations, taken any
action?

The Minister of States, Transport
and Railways (Shri Gopalaswami):
(a) to (f). The information is being
collected and will be placed on the
Table of the House in due course.

RAILWAY OVERBRIDGE AT SANTA CRUZ
STATION

*4174. Shrt Sidhva: (a) Will the
Minister of Railways be pleased to
state whether any representation has
been made for an overbridge at the
Santa Cruz (Bombay) Station?

93 P.S. Deb.
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(b) Have Government considered
the necessity for building an over-
bridge and if not, why not?

(c) Has any estimate been prepared
for such an overbridge?

The Minister of State for Transpert
and Railways (Shri Santhanam): (a)
and (b). No representation has
so far been received for nroviding an
overbridge at Santa Cru: Station.
There was a proposal in 1946 for the
construction of an overbridge across
the Railway line between Santa Cruz
and Vile Parle to connect Juhu with
Santa Cruz Aerodrome. This propo-
sal was, however, dropped as it was
later proposed to construct a road
overbridge south of Bandra in connec-
tior with the Bandra-Borivli relief
road which will be passing ly the
Santa Cruz Air Port area.

(¢) No estimate has been prepared
for an overbridge at Santa Cruz, but
preliminary estimates for an over-
bridge south of Bandra have been
prepared.

W W wfy av yfw

*RY. #Y WEY : FqT e Aawr
eofx w4 2z amew 1 Far KW

(%) a¥qW WA T @ AHT HFH
q qar od; qfq w1 aaem foaw
afr Y i E

(&) 9 & & gr a1 A®
NF A w7 arew qar oA qfe
1 @TEe A @ el aa qef
wewt & fad gt & aar

(1) JmAfw a1 erre fom ™
@ gwg fema ad #x W { 7

CULTIVABLE LAND IN INDIA

[295. Shri Khaparde: Will the
Minister of Food and Agrieulture be

pleased to state:

(a) the area of the whoie of India a
acres and the area of such land as is
lying uncultivated;

(b) the area of grassy plots and
marshy lands and the area of land
taken up by raflway lines and metalled
roads; and

(c) the area of lamd which is
present cultivated by the jestants’]
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The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) The
total geographical area of India is
810-8 million acres, out of which 347-5
million acres are lying uncultivated
as per details given below:

(Figures in million arcres)

1948-49

Area under forest ... 834
Area not available for

cultivation ... 96-7

Current fallows ... 64-9

Other uncultivated land
excluding current fallows ... 102-5

—

347-5

[ p——

(b) The area occupied by grassy
plots. marshy lands, railway iines and
metalled roads is included portly
under the “area not available for
cultivation” and partly under ‘‘other
uncultivated land excluding current
fallows”, figures for which have been
given in the reply to part (a) above.
Separate figures under the different
categories are not available.

(¢) The net arca under cullivation
for all crops in India in 1948-49 was
253-3 million acres. Figures for later
years are not yet available.
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LAND CULTIVATION IN MADHYA PRADESH

[296. Shri Khaparde: (a) Will the
Minister of Food and Agriculture be
pleased to state the area, in acres of
land brought under cultivation in
llvsggg'\ya Pradesh in the years 1949 and

(b) What acreage of land is being
utilised for the cultivation of each of
the crops like cotton, groundnut, jowar,
wheat, rice and other things?

(¢) What is the area of such land as
is lying uncultivated because cultiva-
tors are unable to cultivate it on
account of its being marshy and
grassy?

(d) 1s any scheme being formulated
to reclaim marshy and grassy land
and thus bring it under cultivation?

(e) If so, in what time is it expected
to be brought under cultivation?

(f) What are the areas of land in
Madhya Pradesh in which (i) two crops
are grown in one year and (ii) only
one crop is grown in one year?

(g) Is any scheme being formulated
to grow two crops on such lands where
at present only one crop is grown?)

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) During
1948-49 and 1949-50 the following areas
of waste land were reclaimed and
brought under cultivation in Madhya
Pradesh:

1948-49 1049-59

By the State Govern-

ment 26,376 38,000
By the Central Trac-
tor Organisation 39,247 29,569

Total 65,622 62,569

Information regarding the lana
brought under cultivation by private
effort is not available.
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(b) The acreage under the crops
referred to in Madhya Pradesh during
1948-49 and 1949-50 was as under:

(Area in acres)

Crop 104849 19495
Catton . 3,053,220 ..’._,‘8{8,88}5
Groupdaut . . 628,773 719,763
Jowar . 5,080,578 4,526,317
Wheat . . . 1,894,841 2,500,663

Rioe . 8,762,685 8,830,250
12,634,960 12,899,292

Other orops

(c) Their exact extent is not known.

(d) There is no specific plan other
than reclamation of land infested

with kans weed.

(e) The reclamation is a conti-
nuous process.

() During 1948-49 apd 1949-50 the
double cropped and single-cropped
areas in Madhya Pradesh were as
follows:

(Aroa in acres)

1048.49 1949 50

Area on  which two
erops were grown .. 3,457,129 8,737,900

Area on which one ‘
or.p was grown . 28,577,728 28,456,27

(g) The State Governmeat have
formulated a scheme for 14951-52
under which 20,000 acres of paddy
land are to be double-cropped with
wheat or winter paddy as the second
crop. An extra yield of 4,200 tons «f
foodgrains is expected from this
scheme.

PENSIONS FOR POLITICAL CONSIDERATIONS

297. Shri A. C. Guha: (a) Will the
Minister of States be pleased to give a
break-up of the budget allotment of
Rs. 2,83,933 (Demand No. 73-C) under
the head “Pensions for other political
considerations”?

(b) Since what year these pensions
are being given and to whom?

(c) Is there any time limit of these
pensions or are they to continue
perpetuity?
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The Minister of States, Transport
and Railways (Shri Gopalaswami):
(a) to (c). The information is being
vollected and will be placed on the
Table of the House in due course.

CoNnsTRUCTION WORKS oN B.N. RaiLway

298. Shri B. K. Pani: Will the Minis-
ter of Railways be pleased to state

(a) the total cost of construction
works (excluding maintenance and
reprirs) executed departmentally in
Kharagpur division and in other divi-
sions of B. N. Railway during the year
1950-51 and how much is proposed for
the year 1951-52;

(b) the comparative costs of the
same work by contractors and by the
departient;

(c) in how many of these works (if
any done departmentally) tenders were
asked for; and

(d) the reasons as to why this cone
struction work was carricd out depart-
mentally?

The Minister of State for Transport
and Rallways (Shri Santhanam): (a)
The total cost of construction woirks
carried out departmentally in the
Kharagpur District in 1950-51 was Rs.
1,10,000/- approximately. The cost of
works carried out departmentally om
the other districts has not yet been
compiled but the works are nnt many
or substantial.

The work of removing infringements
in the Dareskasa Tunnel at an estimut-
ed cost of Rs. 97,000/- and also some
other works will be carried out depart-
mentally in 1951-52. The total cost
of such works in 1951-52 cannot be
stated at this stage as the number of
such works will depend on the rates
quoted by the contractors for the
works on 1951-52, the tenders for
which are scheduled to be opened
shorily.

(b) As the accounts for the year
have not yet been closed it is not possi-
ible to say precisely what the position
s.

(¢) Tenders were not invited for the
works carried out departmentally.

(d) Departmental execution of work
was resorted tc In cases where {t could
not be done conveniently or expeditl-
ously by contract, and also in a few
cases where the contractors had failed
to complete the work. or where
departmenta! execution appeared to
be more economical due to nigh guo-
tations by contractors.
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PARLIAMENT OF INDIA
Tuesday, 15th May, 1951

The House met at Half Past Eight
of the Clock.

4 {MR. SPEAKER in the Chair]
QUESTICNS AND ANSWERS
(See Part I)
9-30 AN

PAPER LAID ON THE TABLE

REPORT ON JUDICIAL INQUIRY INTO
CAUSE OF ACCIDENT TO GOODS
TRAIN AND ToOFAN EXPRESS

The Minister of Siates, Transport
and Railways (Shri Gopalaswami): 1
beg to lay on the Table a conv of the
Report on the Judicial Inquiry into the
cause of the acciden' to 320 Down
Goods Train and 7 Up Toofan Express
on the 13th August, 1950. promised in
reply to supplementaties to  Starved
Question No. 15879 asked ¢n the 2uth
February. 1951. (Placed in Library.
See No. P-167/51.)

Shri Sidhva (Madhya Pradesh): On
this statem2nt sc,me Shart Notice Ques-
tions have hean sent. May I know
/Avhether thise questions will lapse or
new Short Nolice Questicnus will have
to be put?

. Mr. Speaker: Unless I sce the ques-
tions, it is not possible for me to state
from memory. i the grounds that are
there are coveved, then cf “course the
questions will have to be disaliowed
but it does nct necessorily f:ilow that
the questions will be allowed as Shoit
Notice Questions.

Shri Sidhva: Being a serious and
rgent matter, you have. in this res-
pect, been allowing Shert Notice Ques-
tions.
., Mr. Speaker: Each will depend on
its own maerits.

Shri Siduva: Ycurs is always the last
word.

122 PSD

8721

ASSAM (ALTERATION OF BOUND-
ARIES) BILL

The ' Depaty Minister of External
Aftairs (Dr. Keskar!: 1 beg to rmicve for
leave {o ntroduee a Bill to alter the
voundaries of the State of Assam con-
sequent on th: -ession of a strip of
territory comprised in that State to the
Government of Bhutan.

Shri Chaliha (Assam): Sir, I want
to object to this Bill. Without consult-
ing the views of the people of Assam
we are intro-iucing this Rill, and slices
of territories of Assam are Leing given
away to others.

Mr. Speaker: I{as the Minister any
statement to make in this regard?

Dr. Keskar: The question
arise at this late stage.

cennot

Hon. Members: Late stage?

Dr. Keskar: I am serry. This Bill is
a consequence of the passing of the
Indo-Bhutan Treaty which has bteen
accepted by Governmen: and which I
hope has been accepted by this Parlia-
ment because all Treaties are laid on
the Tabie here and if there is any ob-
jection, it could be raised immediately
after the Treaty is signed. Now in that
Treaty India has given back to Bhutan
a small sty of  territory which
Bhutanese claim as belongirg to them.
In fact the ciaim of the Bhutanese Gov-
ernment was for a much larger terri-
tory and ultimately in the negotiations
we agreed as a gesture of goodwill and
friendship to hand them back a small
bit of territocy. The transaction has
already been......

Mr. Speaker: We need not go into
the details. When the Bill comes up the
hon. Member will have oppoitunity of
discussing it.

Shri R. K. Chaundhari (Assam): May
I ask one question?

Mr. Speaker: No.
The question is:

“That leave be granted to intro- '
dice a Bill to alter the boundaries . -
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[Mr. Speaker]

of the State oi Assam consequent
on the cession of a strip of territory
comprised in that State to the Gov-
ernment of Bhulan.”

The motlion was adopted.
Dr. Keskar: T introduca the Bill.

REPRESENTATION OF THE FEOPLE
(NO. 2) _.iLL—contd.

Mr. Speakcer: The lVlouse will  now
nraoceed with the further considevation
of the Represertation of the People
(No. 2) Bill. I believe amendment
No. 63 in Supolementary List 1T wuas
under discassion. It was moved but
was not placed before the 1Touse

Shri Sidhva (Aachyva Pradesh): Sir.
we have recerved the agenda  wWhich
says that the Bl for ameadment of the
Constitution will ne =ent to the Select
Committee.

Shrimati DRarzabai (Jadras): To-
MOrrow.

Mr. Speaker: This orly chows that
the hon. Member should verify the ficts
hefore putting questions.

Shri Iussain Imam (Bihar): We
would like to kaow how long will the
motion for reference to Select Com-
mittee take and how long ‘vill consi-
deration of iins Bill bue pastponed n
this regard?

Mr. Speakor: It is too early to say.
so far as 1 am eoncerned.  ‘Ahen the
Select Committee motion cemes. Gov-
ernment will make the proposal and
it Jdenends on the House to accent or
reject it. ‘The matter is entirely in the
hands of the licase and not in  the
hands of tie Chair

Shri ‘Hussain Imam: How long will
it take?

Mr. Speaker: As long as the hon
Members cnoose to g on.

Shri Sidhva: Tomorrow’s afenda
says that that Bill wiil be rent to the
Select Com:nittee. May 1 knew whe-
ther the coniideration of the Represen-
tation of the People Bill will be inter-

rupted.

Mr. Speaker: Obvicusly it fcllows.
When that matter is taken up. simulta-
neously two things cannot ge on. T‘l}at
item will 2et preceaence. Afier that
is disposed of. this Bill will start agam.

New Clause 13-A

Mr. Speaker: I place the amendment
of Mr. §. N. l)aspbetore the House.

15 MAY 1951

People (No. 2) mu o

Amendment moved. :
After clause 13, insert new clause:

“13A. President Message Day.—
(1) Simultaneously with the issue
ot the notification under Section 13.
the President shall fix a date to be
observed ihroughnut the country as
‘The President Message Day' wher.
at a fixed time, a message from
him. incorporating the Preamble,
the essence of fundamental rights,
directive nrinciples of State policy
and such other relevant provisions
of the Constitution and Acts per-
taining 10 the election of members
of Legislaiures and the great res-
ponsibility of tho electors in choos-
g proper candidates tn» admini-
ster the Soveveign  Democratic
Republic of India. be read over tod'
the electaors invited in prescribed
manner aixl assemhlad in a meeting
in each village and Mohalla of
each town.

(2) Suitable arrangernenis shall
be made by the prescribed autho-
rities to carry out the purpuse of
this Section.

(3) The prescribed authority
shall have the right to call upon
any person who lives in the locali-
ty concerned to read the FPiesi-
riont‘s"message and he shall do the
same.

s Fo ATo FIT : ST HETEA, |
T U F1, T 4T AT 7 oo
TAo FIA SN A Heg F qHA Iufeqa
feqr 4qr, gz7 @ TAGA FI@r gt
O uw 7 oar g oaga @
Sfag arrr 1 faw gwq qAd R
ZIX F 9@Or N AG, 99 TR
afs @i M 7 gAIR el T §
g7 & 9 ur ¥1 S
qre W F1 Ig AqrEAAr 2 N
fe q7ma 17 arer §, @ aga € S
FUV IS CIC A I I |

mAT gwg g, T & n'{aﬁ
gaq £ AT wa =, fa s M

g T afagFe §, I A ﬁ
7 famr oz fs gEr ofer gam
g, %8 wgw & AW X AT WY
w7 A WA s A iR
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gare €7 § q@q I, J7 TG &
S I CIE S I o
gug ghi 8, w9 f§ avg a<g A
Id wF I® WL 7 & fEwiw
FAT &1 T8 WG W SR R
‘SFEdi 2 T fF d %97 Fd
F1 ¥ ag § qOT I, g7 &
qEAF TAT g@r g1 S gAe
<@ §¥ET § @ w4l §, 9§ a4
gaid § f& Ima &1 3w @ q
et @ fed agy & I8 2

a

a9 § & WA w137 97
Az 3z %3 f& gwk 3x fadaw
¥ 39 grz % a@ faaw =9 &
TAAT FY5 91A37F A0 31 IT W)
geafg afz a2z g1 f¢ o fagas
29 1 TEA A1qAE AA §,
afes 37 Fvg & wIAE FAr
Il &, A1 ag 39 7 &5 gAOA
FE0 Zrmr fr ag Adlgg WA S
17 93 gANT fax gAE0 FoEq
F &, 34 f& A@AT FAA AAT
I 39 A F1 HrsarAa fzerg
fFr za g7z a1 wdarf aI®T W
JrAM H{T TT ATEF FTAIAA
(convention) & " 3T AT
wg=ad A1 oz oami ¥ 33 Ff
N FIETS sy e =i,
w2 37 wiAE I OF AT
fogs g foe) st a1 7 f=4
wig) frAgs & W oar A e
1 AWM FE A Z) W1 oAME
IwmE xz a3 F fr @ AR A
Friarf w1 21 gE  GAr qA
gar g fy wEdry & WA
TNA W I A TAT @R
W &1 Sfer 4 frwa 4l
W WRPXw, 97 § fr xw fawg

A
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IR VT AT AW § R
99 fady ak & g7 amy & fe>
FrA 7N 3@ fawa 9% T@ 9§,
1 ag @ @ F ¥ yT &
W@ & 3w & afgmm s
Fem fx 3y A9 @ @ FAWT
§ g7 & Ay, Jur §7 @Ww @
g %W qq § 9T EM, A1 q@
WE TT F TH HYE T EAH T
g fF g g & s A S
W g9 qrg ¥ FAATT AR AT
q g

9 gg ¥g g1 W Sfew axwar
g fr zw wataw W 9z feer war
: fF g7 Arges A €9 T B
grqmr #) g ¥ awRar § fw
agr @l a1 gvag Tgr gnrd
afra ag sazg A Tifggs @ W
dig § W 3o wge q, afg wge
® 7 71 g% warfx & awaar §
FE0 21 ®wRar, gL WA F A W
wz7 § 3w ' & Tieqf ® @R¥
# zg wraw ¥ gqur @& ¥ &)
AT FI

(English translation of the above
speech)

Skri J. R. Kipoor (Uttar DPradesh):
Sir. I supnort this amendment moved
in this House by my hon. friend Shri
S. N. Das. In my opinion it would be
quite proper to adopt it. Wnen the
dates of the eloction are announced, ix
alongwith that the President were to
make such a declaration and announce
it to the country that the elections are
to be held then ! think this would serve
a useful purpcse. The time of election
is certainly a very important one.
the people, who have the right to _
should be tcld that it is an important
time and so tncy should better be
alert and discharge their duties pro- °
perly. The ele:tion time is usually:
such a ‘ime wnen one party mak
various kinds of allegations against the
other party. Tnerefure at such: a-time
it becomes very necessary to warn
people as to how they may dich:
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[Shri J. R. Kapoor]

their duties rnost apprcpriately. The
suggestion made in this amendment iz
of such a nature as is necessary to
conduct the elections in a proper man-
ner.

It is just possible the hon. Minister
of Law may say that it is not neces-
,sary to lay down such things speci-
fically in the Bill. If he is of the cpin-
ion that though it is necesary to have
some such provision in the Bill yet it
is not essential to include it in the
Bill itself then I would have no ob-
jection if this amendment is not accep-
ted. and my hon. friend withdraws it.
The only condition is that the hon.
Minister assures us that some such
action will certainly ke taken and a
convention of tnis type would be set
up in this couatry. We are only in-
terested in this thing being doue. It
does not matter if it is inciuded in the
Bill or not. 1its inclusion in'the Bill is
not at all esseatial. The only import-
ant thing is that such things should
always be done. It seams to me that
the hon. Minister of Law would be
pleased to accept this. Bur, Sir, my
difficulty is that whea we are discus-
sing this subject we particularly like
the hon. Minister to express his opin-
ion about it. but he is not at &ll pavy-
ng any attention towards this matter.
I would like to request him to listen
to my submission attentively and if he
agrees to it, as I think he wouid, then
he should give out clearly in this House
that such a procedure would be fcllow-
ed and such a convention wouid be
established 1n the country.

I would like to stale in this connect-
ion that it js laid down in the amend-
ment that such an announcement
should be made in every mohalle. 1
teel that it would not be possible to
do so. However, in every village and
city, if not in every mohalla of the
city. which I think is not at all pcssi-
ble to do this message of the President
should better be announced in the mcst
suitable manner.

dfgr  waar I IqOAIT:
AR AT, g AT AUIAT §IA &
ami Safeqa &, @I § d9T qR]T
garaw € AT IyEnY AT FANT v
G, wmifs s dagsgrmarZ f
gT AT YA ¥ 9g= OF a1 & fraa
firar ama, o for fe & 3w 4,
fas fas o ok gz W= ¥, 3@t
wm fie @i+ o o2 fral &
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N R gl & 91 IR freat § W
AT ST qATE g HT IT TATRY
¥ €@ AT T qwgA AR [ A
R SR (I I G S
Y | At omaeEs A g, 4 99
T o, §T I OF F IR
a1 fear se fF ag forg & A
3w A feoaed Ik ww R
e F g9A, S W 99 X M
Fiew § S¥ &1 W AR T I
* IR AqAfed €9 § I I
HOAR F FT IWA B AT
FAT TET aF IF & IeW W
g §, 937 gAY Ied 8, aE
FAT ITW £ AT 3@ 7 FrE gg
T & f& qAa B SEET FOR
A A, QT AGAW AT F
7 ag wqgx 39 @ f& ¥ 3@
¥ 94N AT & @F, 99 & o
qamwﬁsﬁwém‘raﬁﬁww
g A0 gwe H ag A AT a9 gRY
w9 E gEAr § | g A4 T9 AT A
g @ wfwat A J@ar g s
gl & wyorar gy T ([KEEF
W F@ar g1 A1 wfwar 5@ 7§
qg @g ¢ v o @waT @A gT
TF 9T T §, A R A wer
w1 a8 9 § fr A
Aiges AT & QY MT TR TiT ]
ot & NS quT g 1 98 9§ I
72 owar, o qF v ¥G AG G
gufss &1 & Frf Rz (State)
#, wsg A ANTQ (machinery)
T, s I & gz vy far
F7) oz g9 & 99 § T fammr
NANax g a8 W Ffed

e W A @ e €, faw

ﬁﬁ!ﬁﬁmﬁﬁm%ﬂqw"t ,
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fg @ ¥ A FH & fod IW
i dNT) W ¥ FTWEE H I,
ffg # WA qg FBT FIAT I
FTT B T 5 TAARE ® ATAAA K
RIFT T FH FIET AT, A § T&QAT §
fr 9 @7 749 F 9@ ARHAT
Ffeoorzg ww s fod w@ A
g¥d & W< ¥ a gqatd ‘g &

Z, W fF @17 qT &, 3 * IR BT

fe=t & g@ avz F1 AFAST I=G
Yo 3@ qTE W ONAC W, (W
T IT & AIRT W UET WA
TR Z, A AR § "R
YOI FM &1 FUG E, a4
s A2 f& A T ® O SM@L &I
TAAT IATE Z AFAl F oW q IA
5 37 ¥ zadr fasae) 21 aFd) 2,
fomd & amsfsfzas (Non-
official) #usa & wfva & z7 1
FTI4 § 21 XA 7 |

ga yav qra sifetmas  w@rsa
F1 oam O @ 2, T g
qzquif & TEEF A A19F F, a1 AN
arfy feaxg gz 2 (& &7 @ od)
graqr 2, 99 ¥ 19T 43 FIR 7047
WA S AT FIR WA, T gEAE
ZfF zm¥ g AN S A g AT
AT, Jg% AfMq @ FA4 F FAF
g Syt &1 Q@A A gar) afe
qz a1 uar fagg AN T @ H
Atg A *N qiEat (Partles)
@7 q7vg 473 & S/ AT 7 gAR
FI7 AW g &1 I 3T F feu

gatfaa arx A 1 4 giwT 7 A
aumz’tm ¢ fr3wad
g T & FW W FAF 4,
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W IR F weR wW i‘t o
AACE GET qF aww
F1 qgam, faw ® I § fr qg
FH TCAT ATEA | FX qE w3
arg fF aR e wR ar R
TR, & AT & N g FI¥ FIAT
ST, 39w feew @ oA #®
wWaw W g GaRE dar @
wad, faT w1 orqra dAr qfews &
Grrzzml fer 2 7 1€ ol Hwew
aqr g N A, fag & afkF § R
IT F F@ JIE FT AWqIYw [ATrA,
W qvg ¥ I frar or A,
w9 & 9A17 7 fgeww &7 A w@
931 qIg TR FT gF, IqT F €
qIdl ®T FqT FqE

TE AMET T AT A7 IS
N4F Zq 9 4y fewwd d, e ] &
gaear § fF o1 SdMq @ |rew
Fag fear g, @iaqs @ & fF
T ¥ I Fgd A £, AAYX
3w & & ag sge semed @
A £, qA9E TE & fF ;Y
gqie AT ¥ 9AT w qff A
qzigw g aFqr g, T ) g #
a7 Wt frawd §, 9% aug &
az gENF ANE tF W7 qEE F
g% &YE AT JoEr 7 g% AR
qArg A W 3F Frel & foer ?
ar | wEfed & ¥@ gWHT ST
frda Fcan § A wwwar g 5 ag
qerga qAad wagT A AT
I ORI ¥ g §F @ wr faQw
FTATE ‘

(English translation of the abavc 4
speech) , L

eandit Munilhm Ditt dhrsy
(Uttar Pradesh): Sir, the amm
which is before the House mﬁ& :
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[Pandit Munishwar Datt Upadhyay]

very attractive as also very useful. te-
cause this amendment provides that a
particular day should be fixed before
general election for hclding reetings
in every district of all the provinces.
even in the sraall places of the districts
and the cities throughout the country.
At such meetings the importance of the
elections and all the necessary details
about the candidates cuntesting the
election should be explainec to the
voters and their enthusiasm should te
roused so that they may take keen in-
terest in the elections and realize their
importance. and also understand thei:
duty towards them which may cnable
them to partivioate in these elections
in a disciplined way and thus muke
the elections a success. So tar as ‘he
otyyects of the amendment are con-
cerned. they are very high and lofty
and there is no dount that this amend-
ment is very useful in making the clec-
Jdons a success and giving them due im-
portance and providing an opportunity
to all of us to taike ample part in them.
I think the amendment. which has been
moved in the Houe~ can make the elec-
tions a success. But I alen find many
defects in this amen:limen:, and besicdes
them serious ditMeulties aiso. The
defect of this amendment is that 1t is
very compreheusive and a detailed nne.
It has been sougnt through this amend.
ment to hold meetings in every Mohalla
and in groups of villages comwprising
of two or tnree Viliages or a numrer
of houses. I do not thinx it is at all
pnssible to «da <n in the absence of ¢n
organised State machinery through
which this can be done. But the
groatest difficulty about which the peo-
ple can raise objection is regarding
the machinery which should be adept-
ed to carry out this work. If we :zay
that this work can be carried out by
he Government Officials, then 1 have
to say that there is alreaiv a dearth
of such Government Cfcials, who can
carry out this work, and moreover,
the number of thz2se ollicials is  pot
enough tn carry out this carapeign and
educate the peoble with regzard to the
elections. And if we emplov the Gov-
ernment oflicials to carry out this work.
I think this ¢an neither arouse enthu-
siasm in *he people nor can it create
so much intergst in them as can be
done by non-osficial crianisations.

Now, if we think of non-oficial or-
ganisations fur the carrving out cf this
wark then the difficulty would ke abcut
the selection of the organisztion
through which this work can be got
done. Had 1t becn any work other

than this one. the peowvle would have

had no objection to this work being
carried out through the biggest organi
sation of the countwry. But this is quite
a different matter. Different political
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narties and persons of different ideo-
logies are going tc contest the eléctions
against us and it is quite proper for
them to raise objection against this.
One serious objection in respect of
getting this work done and organising
meetings etc. by a particular party
may be that the particular party will
get an undue advantage it this thing is
carried out with its help. If it is said
that any other party mav be usked
to carry out this work then similar
objections, no doubt quite reasonsable,
will be raised and it would become
rather difficult to give a satistactory
explanation of that. Then again, there
s no other organisation in the country
which could be entrusted to carry out
such a comprehensive  prograwime
whereby the electorate taking part in
the . elections may be educaled and
necessary particulars regarding elec-
tion explained to them.

In spite of the fact that the oblect
~f this amendment moved by Shri Das
is very noble. it is ideai and vuvseful
and can go a long way in propagaiing
the very cbjects for which elections
are being held, yet there are certain
difficulties in imulementing it. Due to
inherent difficulties underlying this
amendment it is neot possible to rold
any meetings whareby voters coula be
educated and given instructions regard-
ing the elections. Therefore. I appose
this amendment and I think it iz not
~n amendment of the right type. With
these words I close. 1 oppose thls
amendment.

Shri Kamath (Madhye Pradesh):
There is murh (., be said for the idea
underlying tlis amendment moved Ly
my hon. friend Mr. § N. Das. In a
few months’ time wha* is perhaps the
largest electorate in the world will go
to the polls to choose tnzir representa-
tives, and as far as In:ia {8 ccncerned
it is the bigyest exnerunent (hus far
in political d»mozracy.

Adult francaire. it has been cbhsevved
in many -.uarters, without adult edu-
cation is iiot *ree from danger. There-
fore it becomes all the morz ircumnbent
on us, all the more necessary that the
aduit electorate should be taught the
duties that have devolved upon them
under the new dispensation.

By education T do nct mean formal
education in a university os rollege
out education of which even nuv friend
Dr. Deshmukh will apgrove—the teach-
ing to the people of the duties and
obligations that have accrued or cuome
to them with the advent of freedom,
the teaching that iz impartel not with-
in the four wills of a university or
college but c¢ven in their homes, on

‘their own village lawnsg &ra in their

own tenements.
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That to my mind. is ar essential

i task that has get to be pertormed. if

ay, tomorrow. The President
;g ttl;cgd ‘»/.L.nn:;‘;ituent Assermably.,  Dr.
Rajendra Prasad. and also, T believe to
a certain extent. Dr. mebedkar him-
Aelf, in the course of their last speeches
\n that Asszmbly inade remarks to
this effect—as to wbatl dangers a2ccom-
panied this biggest experiment iu de-
mocracy that India has decided to set
out upon. ~haerefore. the propesal of
+r. Das assumes scme impcrtance.

The other dav a suggestion was, made
in the House that voters who did rot
exercise their franchise might be
penalised, that a fine of Rs. five to 500-—
I do not kuow tho arnn'mt:—mlght be
imposed upon thcs2 who did not care
to exercise iheir vcte in the coming
Mlection. This w.s rued out &s wm-
practicable oy ihe [Iouse and I
believe......

Shri A. C. wintha (Wes. Bengal): Not
by the Houase but by the Minister.

Shri Kamath (Madhya Pradesh):
The Minister opposed il and the House
agreed. And I believe, to a large exter}:
rightly, because we cannot accept t'qls
proposal unless it is coupled with its
inevitable concomitant, that is to say.
the imposition of a fine or a penalty
upon those Members elected by these
voters, who fail to attend Parliament
or the Assemblies without valid reason.
If that could be accepted, then we are
right in imposing a fine or penalty
upon those who do not vote. But un-
less the second cerollary of it is accept-
ed. that Members of Parliament or of
State Legislatures must be liable to a
penalty in case they fail to attend or
perform their duties... ......

Mr. Speaker: Let us not go iniq an
aspect which has been disposed ot

Shri Kamath: It has nol been dis-
posed of.

Mr. Speaker: The hon. l\j[ember’s
point is that there are certain pre-
requisites, and that un'ess provision IS
made for them such an amendment is
premature. That is the trend‘qf his
argument. Bt he has sulliciently
made the ground clesr.

Shri Kamuth: I was only suggesting
that this amendment seeks to educate
the electorate, becsuse unless the elec-
torate is educated about its dutics and
responsibilities the elections may not
be as effective and as successful as
they might otherwise be. In that ccn-
text I casually mentioned that it 13
very well to say that the electorate if
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not educated migint not exercise their
vote and that tc prevent that sort of
a thing the imposition of a penaltly was
suggested, but in that eveniuaiity a
nenalty must be imposed in those cases
also where their etlested representa-
tives fail to perform their dulies in
tnis House or in State Legislatures.

The point of tie amendment seems
to be that before the elections tzke
place, the electorzte. uneducated as
they are so far in their political rights
and duties, must be told what their
rights and duties are. It is quit: right
to say that imost of the people--simost
all, I will say, in the rural areas and
even in urban areas ailite a gecd num-
ber—are unaware of thke various pro-
visions of the Constitution and even,
I may say. of the many laws that we
pass in this House. That may be
vartly due to apathy, as Dr. Ambedkar
said the othar day, but it is also due
partly to *he lacx of education in the
soiitical sphere, and to that end this
amendment s directed. My friend,
Mr. Upadhyay <aid that the machin-
»vv for this purpose may not be avail-
able. If to conduct elections in wnich
nearly 180 millica people will take part
there is adeguate imachinery. T d» not
see how it can be trotted out as an
excuse that rnachinery is not available
with the Govarament for this purpose.
As a matter of fac: in every village
or in a group of viliages there are the
patwuri and kotwar who can be called
upon to read ihe President’s IMessage
to the peopie of that area. 1t has been
suggested that the President may
broadcast ihis Mcssage and not let 1t
be read by agents in every area. This
would have been very well if the
radio system had wenetrated every
town and village in our country. Un-
fortunately we have not reacheil that
stage in our progress yet. I Lclieve,
in America ust mereiy the party in
power but also every other party is
allowed to broadcast its manifesto. its
message to the nation and to the
electorate. Bui we are yet very far
off from that consummation. And
here, therefore, the snag of this amend-
ment arises 1n that the Presidents
broadcast Message— -unless the clher
parties also are given an equal right
to broadcast their own messages—
might be mnisconstued as a.message
from the party in power. The Presi-
dent, under the Constitution, is su
posed to act always on the advice
the Council of Ministers, and therefore
any message coming from him might
be construed by the people as an ap-
peal by the party in power. If. of
course, it incorvorates only the Fream-
ble. the Fundamental Rights, the Direc-
tive Principles of State Policy and the
other relevant provisions of the Con-
stitution without any reference to the
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s/
[Shri Kamath]

“y in which the Pranchise should be
exercised, then there can be nothing
precnona_b]e in the amendment. But
if there is even the faintest insinua-
tion or suggestion in the Message
about the way pecople should vote,
then I think this Message might be-
come open 0 objection. I wonder
whether the President in this matter
can be allowed to act or will act upon
his own without consulting his Council
of Ministers, and if the Message is
prepared by him wi‘hout any advice
of the Council of Ministers. then I
suppose the Messaze could be read out
to the people as an impartial and as
an above-party Messag2. Otherwise
it may lay iwself open to objection.

. The other day in answer to a ques-
tion of mine the Information and
Broadcasting Minister stated that the
question of the use of the Ail India
Badio by all pariies during the com-
ing election was still under counsidera-
tion. I asked tha: question in the last
session also and the same answer was
given on that occasion; now again the
answer was that thore is still time for
consideration. I think this matter is
important enough for Government to
take a decision on as soon as possible.
The radio should nct be the mwnopoly
of any party. especially the ruling
party, the party in power The faci-
lities of the radio muss be given to all
the parties in the elections.

10 A.m.

The Deputy Speaker, the other day
when he was m the Chair suggested
when Mr. Das was abou:t to 1nove his
amendment ihat there iz no objection
to the President broadcasting on the
radio net-work in our country. But,
in the first place. it will not reach all
the people. Secondly, if the President
does it, under the Constitution as it
stands, it might be misconstrued by
the people as a message from the parly
in power. So, if the President broad-
casts we must see to it that every party
iz allowed to broadcast their own mes-
sage, their own policy to the peobple
and let the peonle choose whicliever
representatives they want. Therefore.
while supporting the idea urderlying
this amendment, I feel that the amend-
ment as it stands. read with reference
to the Constitution, might become open
to objection on the part of the pecople.

I woulid suggest to the hen. the Law
Minister that a message incorporating
the bare provisinus ot 'ne Constitution,
with Fundamental Rights. rights of
franchise, be posted or put up in the
post offices all over the country, or in
the schools and othier public places. If
meetings are heid to read out this
message, I am afraid tempers may be
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roused at such meetings, because Gov-
ernment officers will be participating
in this programme or ceremony and
when tempers are roused. one does not
know which way the wind may blow, .
and the President’s Message Day might
become unfortunately a day not ot*
very happy memory, but one which
might be remembered with sorrow.
Therefore, while commending the idea
or underlying object, I oppose the
amendment.

Shri Hanumanthaiya (Mysore): This
amendment is drafted with good inten-
tions. It may be that the hon. Member
wants to make people vote-conscious
on the eve of the elections. That is a
good idea. Eut how far it will work
in practice is the thing that ought to
influence this Hcuse in accepting or
rejecting it.

The scheme of the Constitution is
that the President is not an individual
authority, apart from the Cabinet.
The scheme of the Constitutlion is that
the President acts on the advice of the
Ministers. If so, the message that has
to be drafted will be done by the con-
cerned Ministry which is in office.
Then the parties which are opposed to
the Ministry in office will nature<lly
object to the views or ideas incorpcra-
ted in it. If the President by himself
issues that message there is another
constitutional difficulty. We are allow-
ing the President, who is the ccnsti- *
tutional head to over-step the limits
within which he has to work accord-
ing to the spirit of the Constitution.
In either case, we will be placing not
only the voters but also the President
on the horns of a dilemma. If he
issues the message he is likely to be
considered as overstepping the limits
within which he has to work under
the Constitution; if on the other hand
he is guided by the Ministry he will
be accused of being used for the pur-
pose of election by the Ministry in
office.

Secondly, the same predicament or
dilemma would arise to the civil offi-
cers. Here sub-clauses (2) and (3) of
the amendment ask the authorities to
arrange such meetings. The question
may arise as to who should convene
the meeting. If an officer convenes the
meeting, then arises the question as to
who should preside over the meeting or
where the meeting is to be convened
with the rtesult that invariably the
local officials will be drawn into the <
vortex of the controversy, which is a
very unhealthy thing. We must keep
not only the President, but aiso the
civilian officers abhove party politics.
That is the fundamental basis on whicn
we are working this Constitution. By
a good intention, or by an intention to
serve the electorate, we must not un-
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wittingly draw into the arena of con-
treversy these two  iastitations or
authorities which are above and -apart
from party politics.

There is another aspect of the
matter. As is well known, we are
‘trying an experiment wlich has never
been tried in this couniry or anywhere
else on this magnitude. To convene a
meeting in every mohalla of a town
or village will involve expenditure
which has never been taken into con-
sideration by the Mover of this amend-
ment. If you calculate the amount re-
quired for every meeting, the expendi-
ture under this head would run into
crores. It is very easy to give an in-
nocent amendment. But when it 1s
worked in practice with reference to
35 crores of people one can easily see
that the expenditure involved is very
considerable. My point is that we
have to run this democracy as well as
this election machinery withk the mini-
mum expenditure. It is no goed going
on multiplying our expenditure for
fanciful ideas.

4
Therefore, from the point of view of
expenditure as well as from the point
of view of constitutional difficulty, this
amendment ought not to be acceptad.

Prof, Ranga (Madras): I have only
a few words to say about this amend-
ment. I am not in favour of this
amendment, although the s:utbstance of
it reads rather nice and sounds aiso
very plausible and even inspiring. I
am second to none in my admiration
and regard to our President, and I ain
extremely anxious that his repuiation
for impartiality should be maintained
and sustained by the State as well as
by all political parties in this country.
If, however, this amendment were to
be passed and his name were to be
brought into the streets and market
places all over the country and if cn
that President’'s day, as my hon.
friend Mr. Kamath warned us, it were
to lead to any untoward incidents, then
it would cast a reflection which the
President does not deserve at all. We
should not make it possible for any-
body to say anything at all against
our President—the present or thc
future.

Secondly, who is to read this mes-
sage? We are anxious that public
servants should be kept out of this
electioneering affairs. Throughout the
Bill the main idea is that public ser-
vants should be kept out of the elec-
tioneering picture.

Shri J. R. Kapoor: The chairman of
the municipal board would do it.

Prof. Ranga: The chairman of the
municipal board would himself be a
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representative of one of the political
parties in the municipality. Similarly
the panchayat board president; simi-~
larly the various local board
presidents and so on. When we do not
want these officers to be brought into
this thing at all how is this Message
going to be conveyed to the people
themselves? One is as suggested by
my hon. friend Mr. Kamath, that is
pasting the posters everywhere all
over the couantry. I am in favour of
it. But that is not quite clearly stated
here. The second thing is the radio.
That also would be a very good thing.
We could expect the President to say
only that much which is intended to
convey his message to the people and
nothing more. I am prepared to
accept that. But that also is not speci-
fically mentioned here. We have got
to see to it that on that day when the
officers go out into the streets and
market places and begin to read this
message they do not overstep the mark
and they do not say anything either by
hinting or by gestures or by their in-
tonation or even by their enthusiasm
on the so-called explanation of this
Message so as to give any indication
to the people that they themselves are
in favour of such and such political
party. :

Shri J. R. Kapoor: The amendment
does not say so.

Prof. Ranga: There is nothing to
prevent any such thing happening, and
I do not want such things to nhappen at
all in this country. We have had very
bad experience in the past years when
the British were here during our Gen-
eral Elections, and also even in these
recent elections when administrative
officers have not earned any repula-
tion for complete impartiality or non-
interest in political affairs. Therefore
I think on the whoie the advantage is
in not having such a Day but in leav-
ing it to the discretion of the President
to send out a message sufficiently in
advance of the election day, either on
the radio or by a poster. Indeed there
is nothing to prevent him from doing
it and 1 do not think it would be
necessary for him to seek the consent
of his Ministry of the day. All that
he has to do is to reiterate what is con-
tained in the Preamble and also the
articles containing the Fundamental
Rights of the citizens and I hope he
would be content to do that. And ;t
would be best also for us to leave it
at that and not to proceed with this
amendment.

[MR. DEPUTY-SPEAKER in the Chairl
Shri R. .Velayudham (Travancore-

Cochin): When I read this amendment
I felt that it was not so harmless as
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[Shri R. Velayudhan]

it appeared to be. In my opinion this
amendment is not only harmful but
is also dangerous in the matter of con-
ductgng of a free, unfettered and irn-
partial election during the General
Elections. Of course it is the concern
not only of this House but also of the
people of the country as a whole that
we should have an election without
any- interference from any individual,
in whichever position he or she might
be placed. I have got the greatest
regard for the position of the Presi-
dent. But I must say that his positicn
is, constitutionally speaking, analogous
to the position of a party head. chosen
by a majority party. The Constitution
has given him a correct place. Unlike
the President of the U.S.A. the Presi-
dent of our Republic is more or less
occupying a place just like the King
of England or something like that.
Therefore his position is just like a
constitutional monarch, and nothing
more or less than that. We will have
to reserve this position very shrewdly
and I think neither this Parliament nor
the people of India should allow that
power to be tampered with by execu-
tive interference or in any other way.
Therefore, if the President speaks
through a message—when he is a party
man, when he is chosen by a majority
party—I think it has got a little tinge
towards partiality for party poiitics.
We were hearing for the last one year
the echo about the coming General
Elections. Several people have spoken
about it, and I think the resident
also was speaking about it at so many
places. When I read about one or two
of his speeches my first reaction
was that if the President himself spoke
like this he might be interfering or
indulging in an election propaganda.

Our election is the greatest experi-
ment in democracy, if the country is
going to be a democracy at all. But
I have my own fear about democracy
being misused because the signs in the
country are such and the tendency on
the part of the executive today is to
check the people’s power, the power
of democracy in the country. For
example we had the other .day' 'gh.e
Constitution (Amendment) Bill whicn
curtailed the freedom of speech. 1i
is a sign of the coming symptom in the
country. As such it is the important
duty not only of ‘this Parliament but
of all those people if they want liberty,
if they want democracy in the couniry
to thrive, not only to fight for it but
to die for it when the time comes for
such a sacrifice. I not only warn this
House but warn the country as well
that in order to see democracy taking
proper shape in the country we should
not allow either the Executive, or the
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Executive head, or even the President
to interfere in our elections. Mr.
Kamath was emotional about this
matter. I am also emotional about this
matter when the name of the President
is there. For the President, we may
have personal respect. That is a
different matter altogether But as re-
gards his position, we are only accept-
ing or recognising it. It is nothing
more than that. I do not want hero-
worship as the President is only an
institution sanctioned by Constitution.
We elect him as President and we send
him away if the country is not having
confidence in him. Therefore. the
President should not be allowed to
interfere in the form of a message—-or
whatever form it may be—in an elec-
tion campaign. He should leave it to
the Election Commission to have the
election conducted in the way as it is
given in this Bill, if we are going to
have a free and fair election.

qfed @ Wwig ;S
fecdl =7 (Deputy Speaker)
HIg9, 98 AT JTAF AT SAF QT
A o GAo IrT FIET 7 94 A F,
3@ % dig W fefes (spirit)
3, 37 @t § 3 A F qSy wET
g1 aF s ¢ f& oog W@
awd & Tk 9 grew (Hoase)
¥ I FIL TT FT TEASTE 937 &Y
AT ST SIRAY WM OATET HT
FAT G787 F| IFAT T F7 qA B
yg ®is qar gen fF qvws et
%9 gl § AT F, 99 7
SAIY IX ATNT & 99T &1 el
IF 5@ awlw w aweT 3, w7
g fafez & @1 wae £, SfsT
S A oagr e o fEar wwfF
™ guflwr q fear gar &, sw &
@@ Tadde (Government) T
giidz (President) awa 3 T T
FH) o< IRIT @O wifge feat §
AT T WU WAL &S | N JorgyT
1 oqr, WY fF a8 A% FEq & %
gfidgr @ & wWaoliw @
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A7 § TgEAe F0 gHsE 1 Al-

A HHIA IS S q qE &

st FEA fF oS £8 3@ audiw A

T &, 3@ & AIFT WR ¥ gW A&

w @& 21 g gz fas (Bill)

# oF 78 fafie § 7 @ 9w

7 gav (fair) v B @I

(free elections) g1 g% &l

(party) &7 1T g< Teq ®1 43 &F

gt fg 7z swm aFcas qafew

(public) & &mI <&@ aF AR
FqT aier  (propaganda) FX
g5 AT SN § Siw qC F qA I3

TR T@ I§F 11"411‘?:’5 ax

qifge #7 F fFA = N e

Al & A q 93T q JAF FRA

& ag sy aTw 9T A T @) 3,

@l N tw A waeT 2 «iv 93

ag fF qow @ B T $IT @I

(free and fair elections) zi | srrfE=
st i § 43 4% FAT Tw @
g2 A 2 FEm ) W W A=
FAA O FW &, afwa 4T FpT F1
37 FAAT OV qHS FIAT &, 9
M F A4S 9 7| IF AT A0
ERT M. ...

A FWMIA: W WA FRA F
9197 F3 (proper candidate)
foa @ a9 wraar s @ @Far

ANy

qfeqr sT Tw WME: AR
e A |, AT I, I AW
9 qITS IIAT §, IW TN qqOT 4
AET M K Y I w7 W@ AT
g 98 a4 f& gwIw § §rw gisy
I arwa ;M @ € AR faw
TF fRur 1 W@ & I8 T AT E
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fr Sxaw & saiw & Sv 9 aw F
femrz 7 21, faeraw (bitterness) &
P AR IoREA B A §FT 1 F
3 wF 92 7 fazwa 7. ot gEm
#9H qdf N fazgw @, I8 AW
q qArfor =M fa Tg QAW
q3T 4z § f X ordf fwiasQ ®
W7 AN 7 qgemq § ISWH W
(run) FT ¥ 73 THF & @@
FT TF A NeF d @A S £ AR
arR TedE &1 %axfad (frater-
nity) #1 fefe (spirit) § @
¥T| IW GIF ¥ A& 43T F@T
g7 qrEf # & £ AT qT § s;mar
Fiqw qref (Congress party) 7
w5 &, fr A § ogF ¥ T
qidt 21 F w9t wd Fvar g fF

3 7 % foq a8
audis @ € 1 W s el
3, faeid oz ww Aifge N € fw
gdisz  siediegaas g (Consti-
tutional Head) &ar 7 = @
fafreze (Minister) #3%, ag ad
Faw, § dgT & a4 wew fF
219 3@ wAeae (Amendment)
F 7 awar 31 I@ wHsAE W
¥ & 39 @ 9iEe F) vwAfsd (per-
sonality) stdsie (Projected)
T8 2FM | 39 7 forer & @Y $eTAES
71zzg  (Fundamental Rights)

g’
Cal
a
2|
3

- ¢ A St srsfeea frfagsw (Direc-

tive Principles) &, st fagfas (pre-
amble) & 3z widiggm (Cons-
titution) #N I¥Q HAF &, W™
gz @ieger  (Set Formula) W
g 9 wd1  gufeq @ WEW
(message) ¥ 7 ar dHfide %
wow afe g AR q g
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[dfea a2 @ wrta ]

AR & A § WS B
A g ¥19F At 3 9 awAd °
TN A g fF osw de9w 7 39 ave
& ®ATST gl Fard g1, § A
foiag & afemge &1 fafar S
(Opening Day) z@r &, 9« fF
grexrg WL 37 F qfeFr Al
g9¥ ¥ I QWA (ceremony)
% T oa@ g, fow & f aifw
gar & fr ag arfeaae & srfafag
#1 foqdl saar aFT wI@ g1 g
agl W SNz grgm, W8 ag A
Wt gt & 2, ;ifsaraz & arfafar
% fod silegaa & qarfar aads
B 3 AC IF F A4GT 7 &
g S A 4895 I &, i fF
TaAAE ® AT &, FIL A TS
g eUT gd q@ 1 FG FW
gdige g7 fafieer @ qEEnd
(advice) 92 T &, X T TIX OH
g fra =t f5 sdl@m 7 3T F
AT ST & AT I FA] AT IR
FRAZIIT &7 ® § FTAT AT 7 |
& Sto WM AT o FAAE T AT
i @gwa § 5 @S wgw A1 W@
sfeqare @ & 9@ fr a8 o
F 93 WER F TR F e
arFsaz N dt g AE FEAT AASAE
&t 78 FEar & fr 78 A9 3 W
FT g fr 3@ A qEdfed) (perso-
nality) #t #r§ arer T

Tq¥ VoM™l I §aTS Iarar T4l
§ fF T@ AAS A W A
ot fed qu wwr fe© 8
i @ oA swET  (election
officer) st waEwe FT  HRAT
o, @fen arfeax  (Polling
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officer)  wadde F1 AHFT g |
Al qEf ¥ TERE F SARAW
(Confuse) agt #ar =nfgx | ©«
F frae  qafes axdew (Pubiic
servants) &, ag st qEf -
qraX (Party in Power) grit, s®
FEW ¥ WAEF FW FE | I
YT AT I Fwd oo A 9t =
qrax gefi, I F JRET T HAS
AT 1AZ AAT @ AW FT
g, Si|r fF SsE wgar e
3 £ 1 ¥fFT ag wmw A fafaedr
FT fe@r ar § AT Iq9 TaHHe
# arfedl (policy) &1 o Far
§ 9 ¥g #FW T gm, qE Al
@y N wEafew grm R sER
fael oifes &1 fax adl gmm

9 St gau fewr §, WIOX
Fz @ AT gAR SET I
ag Ty § F w9y, -
9T &¥13¢ (improper candidate)
foar a1 & w9 warg & (7
fogar faege gaww T § %
he will expound the great
responsibilities of electors
in choosing proper candidates,
I G WA (proper) ¥ g
eI (improper) FX fear
oA, Y § oS FEr fF 9g 9gw
LY JWT 1 Fg at oF Iw fRr-
@ g1 5 g T (voter)
Fad az (vote) :; AF AR
¥ TS W, T| A T A
wroget (Set formula) &, S
zgq T FE WE AE eI
f& ¥z wem v fafes g
M AT W I EER AN
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e waew ag e fF ake
oy A &1 a=d avg e
F R FA9 F= I A AHe-
Az §# e § f& 9 I® sw
agfl wx wIfge T w6 faw
Sfige &7 GJT  qer AT, 9w
GeTdeS Weew g, eraifeea fufa-
7eq giv 9T frdfyes (Preamble)
M1 @y @ faw w AEe
qq1 fFar smam f5 foaw  SwE
R AT FAT P ¥R ATeg | fae-
4 T q3U & 1 AR 3@ qASHL
# o7 fufteex gEa Aqea @
T F%, dfeT 4 s fegwd &
g aF FET AT § fFozEw
A8 it wne § fFuF &7 a5l
fear St oF §T wreer
qed F1 GGF AT T, qUNEH
T w=S g, Wa fod g wod
(Rules) # wrtsta( Provision) #T
Ifs g WA gE @7 F
feq g1 9@ A Waa zaw
[E T A Far § FF ol aF
gF 9T F G §, TH FIL
T sraFREATaw (objectionable)
gl & 1w A9 e qiwe g,
ag a7 fF To® gL T § 4R
g WEed § 99T G, ¥ gwwaT g
fe ag wafFa A& &, agR @
e F9) WEY W 4g 9R WC
gHaT AT T UF  godl HAAdT
(healthy convention) gm |
gW TF AG quEl A AT Q
g, 19 fod g @ aw| ¥ e
dgr Fear Wifgd, s atex &t
mew o & g v oag
gaFT § 1 §W  99@l A g9
g 7 # ®.§, N fr aga =
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5) zufoq damy ¥ ad sEqT
F sz 9w N e w fee

M AET ARY g, A IEE oW
7 e TR |

(English translation of the above
speech)

Pandit Thakur Das Bhargava
(Punjab): Mr. Deputy-Speaker, Sir. I
strongly support the spirit of the
amendment that has been introduced
by my able friend Shri S. N. Das. I am
sorry to note that there is so much
difference of opinion in the House on
a simple matter such as this, and after
having heard the speeches of Prof
Ranga and Shri Kamath I am afraid to
presume that they read much more in
it than what it actually contains. So
far as the spirit of this amendment 1s
concerned they are impressed by it but
they have grave apprehensions lest the
Government or the President may not
go beyond what is actually meant by
this amendment. This is the appre-
hension that has been expressed by
them and in my opinion. this was the
objection that was raised by Shri
Velayudhan too, who went to the ext-
ent of saying that it may not come
to pass that the Government or the
President may take undue advantage
of this amendment, if accepted. I beg
to submit that we need not go beyond
what is actually laid down in this
amendment. The only spirit behind
this Bill is that there should be fair
and free elections. Every person or
party should have a right to keep their
point of view before the public, do pro-
paganda in their own favour and tase
votes from the people in the right
manner. There can be no room to ex-
press any discordant note against this
principle. I beg to submit that this
amendment too that has been intro-
duced. aims at this very principle that
there should be free and fair elections
in the country. After all the requisite
things would not come merely by mak-
ing legislations. We introduce a num-
ber of good legislations here put actua:
working will depend upon those peo-
ple who will have to implement them
into practice.........

Shri Kamath: There are two words
‘proper candidate’ in it and undue ad-
vantage can be taken of them.

Pandit Thakur Das Bhargava: My
friend has raised objection on the
words ‘proper candidate’ and I shall
answer him later on. What I was sub-
mitting at this time was that this House
of ours which was utilising all its
energy in passing this Bill was d
so only with their purpose in view tha
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[Pandit Thakur Das Bhargava]

there should be no quarrels or bitter-
ness among the various parties during
the elections and that elections should
be free and fair. I beg to make a re-
quest to all the parties of the country
in general and to my own party in
particular that the aim of this amend-
ment is that every party should run
the elections with sincerity and mutual
love and with a spirit of fraternity.
They chould realize that all ni them
arc nationals of the one and tlie same
country. It is the duty of every party,
especially of the Congress party, which
is the major party of the country, to
create a <uitable atmosphere for it. 1T
beg to submit that this amendment has
been introduced only to create such an
atmnsphere. To my able friends who
say thai the President is only a cousti-
tutional head and would do only what
his Ministers would advise him to do
I would request them that they have
not understood this amendment at all.
The personality of the President would
not be projected according to the pro-
visions of this amendment. It pnly
lays down that the tundamental rights
and the directive principles, the nream-
ble. and all nther important things in
the Constitution should be read out
as a set formula. Therefore such a
message would contain neither the
thoughts of the President nor of the
present Government. Some of my able
friends have misunderstood that
this message would contain such
thonghts. Sir, I have myself seen the
opening day of the Pz.u*hament in
Enzland. On that occasion both the
King and the Queen attend the House
with great ceremony—a fact which
clearly shows how much importance
thev aftach tn the opening ceremony
of the House. Here too our President.—
may he be nf any party—comes to per-
form the opening ceremony and, d§11~
vers the message lo the House accgul-
ing to the rules laid down In our Cou-
stitutian.  Although  tie PI‘E'SI(‘IEI]t
delivers the same inessage which 1is
given on bebalf of the Goyernment Y‘?t
he is considered to be apove pgxty
politics. He performs certain m_nctx(:ns
on the advice of his wninisters but the
Constitution also has laid down 'certam
duties for him to perform and he has
got to do them. 1 agree wilh S!}n
Kamath and Prof. Ranga when they say
that the President should not be vgaslcd
with such powers as may enable }nm to
express his own ideas at the tlme, of
elections. But this amendment too coes
not say it. It only says that the nawre
of this message should be such  as
would have no connection with any
personality whatsoever.

Besides this a question has been

raised as to who would read out this

message before the voters. It is of no
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use to put forth such obstacles in the
way. The Election Commissioner
would be an Officer of the Govern-
ment and so would be the Polling Off-
cers. We should not confuse party
with the Government. All the publie
servants of the State would only carrv
out the directives of the party in
power. The officers of that party
which would be in power at the time
of giving that message would deliver
that. to the public. The message wnuld
be just like the Address of the Presi-
dent. But that Address too is written
by the Ministry and a mention of Gov-
ernment’s policy is made in ‘hat:
against this the message under diccus-
sion wculd be something ‘different
from ;uch an Address and no mention
of policy would be made in it.

Now as regards the words proper
candidate’ to my hon. friends want
that the words ‘improper candidate’
should be put down there instead. [
beg to submit that it is not at all
dangerous to write the words that “he
will expound the great responsibilities
of electors in choosing proper candi-
dates”. If the word ‘improner’ is subs-
tituted in place of the word proper’
then I would submit that that would
be reallv an improper thing. It would
only serve the purpose of a general
directive that every voter should use
his vote properly. It would he a set
formula and the President or the hon.
Ministers will get no chance to express
their ideas through it. It would only
mean that the voters should realize their
responsibilities oroperly and that elec-
tions should be fair. It is laid down in
this amendment that the persons who
will read out this message will not in
any way express their own ideas. Only
the President’s message will be read out
which will cover the fundamental
rights, the directive principles and the
preamble. By doing so a healthy atmos-
phere weould bhe created’ so that free
and fair elections may be held and
there may not be created any bitter-
ness between the parties. May the
hon. Minister of lLaw accept this
amendment or not but I certainly like
to request him that a provision em-
bodying the underlying 1dea of this
amendment should be made in the
election rules to the effect that a day
may be fixed when a set -f formulae
should be read out to the voters so that
elections may be held properly. For
© = a wavisio snould be made in the
rules that this message should be read
nut on the day on which elections are
to be held, rather the election should
begin with this message. So far as the
principle underlying this amendment
is concerned, I beg to submit that
there is nothing objectionable in it.
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One provision. that it should be read
out in every village and Mohalla is
certainly a difficult one. I realize it
that it will not be possible. Never-
theless it can be read out =t pacticular
big places and in-this manner a healthy
convention would be established. We
are going to make a new experiment,
so we should create such an atmos-
phere by which the voter may come to
know the general outline of the elec-
tion. We are keeping scores of things
in this act which are really good. I
would. therefcre. most humbly submit
that 1f you do not want to make this
amendmeut a part of this act, at least
mnciude it in the rules.

Mr. Deputy-Speaker: Mr. IHussain
Iman. I will ask the hon. Minister to
reply later on after Mr. Hussain Imam
has spoken.

_ Shri Kamath: The hon. Minister may
1_m}ertvene but he may not reply to the
debate.

Cla a0 ;LJ w;“g s

b eld gl yae ceed S
G Ol me - e Linls UyS
STCIEX 20 SN R T N
o lax] w5 e
GO et Sl el S Lyl
Ll anlie o 3o 2 8y &S S
SR S S asitn] g
& &8 2 &3 Mo (Ko - Eyr i
ot S22 dele led paays g
ot 2 (G Dy oS wliyd
2 Up B gl S il ame
o gur e BU ae (pl &S
P - b oS o i S 8
S a Up Ll ol & uyudl
2 Sy en o S olhd sl
- Ot K Jgb ggedie LL
Sl S5 S S L e
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ale plude Y ogme - g
oS S S (Minister of Law)
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S oo S o e
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rgdl 32 &2 D goe Olia -
ot L LB ngys &5 B = Ila U
o b S (Presiding officer)
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Olmme Rl 3 o & e
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S e willie ol
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o’ (Constitutional monarch)
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- @ UK S e g8
“At the same time the Constitution
lays down that the President shall not

act except on the advice tendered by
his Council of Ministers.”
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»$ (penal clauses) 5  Jay
(regulat-  wimly  oRelykey »!
o gs» Jxyx ory provisions)
w2y )5 byrda o byrde o
oo Uy oo L) pp & S
oseSy S Y dale e S @0
s Lo sy Sl e oy
ol wd - oS & Juaie 1Kl
The - WK ad amad Sy
taste of the pudding consists
in eating and not in seeing

Edelda] (wl gl 2 a0 & &S

- A et wyd dS
(English translation of the above
speech)

Shri Hussain Imam: I wish to give
expression to my views. 1 am in fu.}l
agreement with Shri Thakur Dasji
when he says that any act whereby the
electors might be instructed to exer-
cise their right properly would be a
desirable act. But the quesiion is
whether the amendment now before
us deces or does not fulfil our require-
ments. I regret to have to say that
it contains a lot of words but not much
of value. I regret to have to say that
after tne prohibition we people have
started getting intoxicated with words
and insiead of doing anything to en-
sure a realiy free election we are adopt-
ing quite the reverse course. I have
in mind the speech made by the hon.
Minister of Law yesterday and I have
even kept it before.me in order to re=
fresh my memory. He has given ex-
pression to a sense of frustration and
helplessness by saying that if, in the
course of the elections, the oilicers
somehow act highhandedly or bring
pressure to bear on people or put a
restraint on their freedom we have no
means to prevent that. Sir, this would
be a tragic state of aitairs that the
Presiding Officer might be guilty of
such acts as constitute interference
with the elections and we should be
without any means of preventing that,
Sir, I may also make it clear that $0
far as he is concerned he has simply
given expression to his helplessness
and has not opposed the principle. He
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agrees with us in that this must be
prevented. But bheing a nractical man
he statad that before those wvneonie
could be nrosecuted and convicted 1t
w3as essential that there should be a
sanctioning authority to sanclion their
prosecution and that those who have
to =zive the sanction would be none
other than the very groun which would
have attained success by those unfait
means. Can it ever be exvected. thern.
that a groun which attair.s success by
such means would nunish thase versy
pennle? Under these circumstances I
think this is not 2oing to be a remedy
but just an intoxicant that might help
us to lose consciousness. Our malady
is a erave one. The cure for this
malady that was pronosed by the hon.
Minister for L.aw was quite proper but
there are certain handicans which rule
out that cure. Now, thecefore, ihere
is no other course left to vnursue but
committing suicide. Sometime  back
there was a Bill introduced *in the
British Parliament which sought {c
provide that it should not be held un-
lawful for anyone to provide such drugs
to persons, who are in great agony,
who “are struck down with a sericus.
incurable disease or are suffering frem
any other grave malady, as might en-
able them to commit suicide. This
Bill is also to the same effect. It seeks
freedom for democracy to commit
suicide so that there might be an end
to all troubles. These are the diffi-
culties that shall have to be put up
with.

There is a third point, and an im-
portant one at that. The hon. Minister
for Law stated in the course of his
speech, and correctly too, that the posi-
tion of the President is exactly identi-
cal to that of a constitutional monarch.
He cannot do anything by his own per-
sonal authority.

“At the same time the Constitution
lays down that the President shall not
act except on the advice tendered by
his Council of Ministers.” This_ob-
servation of the hon. Minister for Law
appears at page 15504 A. This means
that the statement, in spite of the best
efforts to the contrary, will be just
another form of the party manifesto.
The qualifications that will he lagd
down for the proper candidate will be
such as would fit only some speplal
people. We know how many a {ime
when vacancies occur in Govg:rnment
offices and have to be advertised the
qualifications laid down are such as
might help in the selection of the
favoured ones only, to the exclusion of
all the rest. Thus, it would be a
dangerous provision.
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In my opinion if the Government is
really keen on having free a2nd impar-
tial electivis it is extremely essential
to state herein that every ma2n shall
have the freedom of vote and that its
exercise shall not entail any »unish-
ment. Also, any person whn embploys
intimidation or ecnercion and  farces
others to vote against the dictates of
their conscience should be punished.
These are the measures required, not
just pious professions. The difficulty
is that whatever law might be passed
if it is not backed by an enforcement
establishment it is of no use. We have
already seen how the Sharda Act re-
mained a dead letter just because en-
forcement wes not properly provided
for. In the same way. all your plans,
all your laws would remain ineffective
if they are not backed by an effective
machinery to enforce them. Hence, I
submit that we people should, as far
as possible, strengthen the penal claures
and the regulatory provisions. rather
than bring forth measures cf glittering
colour and beautiful shape. {o be con-
signed to oblivion after their passage.
That would be a wasteful course. The
taste of the pudding consists in eating
and not in seeing it.

Hence. I would submit that the
?mendment is useless and is not called
or.

Mr. Deputy-Speaker: Let us hear the
hon. Minister. :

Ch. Ranbir Singh (Punjab): Sir, so
far. nobody has spoken in support of
the amendment and everybody who
has spoken so far. except Pandit
Thakur Das Bhargava. has opnoced the
amendment. I would request you to
give a chance to somebody who Iis
likely to support the amendment.

Shri Syamnandan Sahaya (Bihar):
Are you supporting the amendment?

Ch. Ranbir Singh: Yes; I stand to
support the amendment.

Mr. Deputy-Speaker: The hon. Minis-
ter would like to intervene. Let us
hear the hon. Minister.

The Minister of Law (Dr. Ambed-
kar): Yes, I should like to make a few
observations.

The object underlying this amend-
ment is. no doubt, very laudable. I
do not think that looking at the mere
motive and the objective, there could
be much objection to the amendment.
But. added to the motive, there are
certain other provisions contained in
this amendment which are intended to
give the motive and the object its pro-
per effect. It is from that point of view
that I find it difficult to accept the

amendment.
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The amendment empowers the
President to carry out the objects men-
tioned in this new amendment. No
doubt, the Mover of the amendinent
. thinks that the amendment has no

political complexion. I should have
thought that the introduction of the
President in this business is enough 1o
give a political colour to it for the
simple reason that although the Presi-
dent. as an individual, as the Head of
the State, may be above all parties and
party considerations ,there is no doubt
at all that in giving efTect to this parti-
cular amendment, the President as
usual will have to act upon the advice
of the Ministry. No one can hgve any
doubt that the Ministry is a political
institution of the day. It is therefore
very difficult......

Shri Kamath: This is an all-parties
Ministry.

Dr. Ambedkar: That is a dirferent
thing. It is therefore very difficult to
be syre in the interests of fair elections
that nothing will be introduced in the
text of the Message which may not be
objected to by some political party. I
submit, therefore, that it would be
wrong to bring in the President in the
tolitical arena, charged with ernotion,
and bitter feeling as it is likely to be
in the course of the elections.

Another thing I find is that the
amendment speaks of the purposes be-
ing carried out by a prescribed autho-
rity.” There is no mention in this am-
endment as to what is to be this pre-
scribed authority,gor who is to pre-
scribe this particular authority
Again, if the prescribed autho-
rity is to be the tate Gov-
ernments in the various parts of
India or the administrative agents who
are working under the State Govern-
ments, there again, we are introducing

*a very dangerous political instrument
in a proposition which, apart from all
other things, is, no doubt, as I said,
very laudable. Again, the require-
ment that it shall be read in every
village, and every mohalla seems to
me to demand too much from the ad-
ministrative machinery. What is to
happen if the Message is not read in
some villages and in some mohallas?
Is the election to be held over until
that requirement is satisfied? ‘- There is
no mention about it in the whole of
this amendment. Therefore, from
political and administrative points of
view, I think the amendment is a very
impracticable one.

However, there is I think, another
aspect of the matter which might be
taln;n into consideration in determining
one’s view as to whether this amend-
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ment is to be accepted or wur accepted.
Supposing there was no such amend-
ment as sugrested by iy friend. [s it
not poss:tle to supp...e that the pur-
pose of this amendmunt wiil ve given
efTect to by the various political parties
themselves? I am sure about it that
every party will cherish the underlying
obiect and therefore, I cannot see what
can prevent all the political parties and
esch one of them. trying to issue some
kind of a message as is mentioned in
the opening part of this amendment,
that there is our Constitution which
has got a Preamble and we are sup-
posed to give effect to the Preamble
and to the Fundamental Rignis and the
D_xrectwe Princinles. So let each one
of us try our level best to seiect ihe
proper candidates in order to give
effect to the Fundamental Rights and
the Directive Principles and the Pream-
ble to the Constituticn. I therefore
submit that even if such an amendinent
were not to be carried—and I think
it cannot be carried by reason of the
administrative difficulties I have re-
ferred to—the purpose of it would un-
doubtedly be given eflect to by the
various political parties. 1 therefore
suggest that rather than accept this
amendment I would leave the matter
to the various political parties to give
effect to it in the best way they think
it can be done.

Shri Kamath: Is the hon. Minister
not in favour of every political party
making free use of the radio?

Dr. Ambedkar: I think that is a
matter which really requires to be con-
sidered. I have paid some atiention tc
this question of the 1adio, both in
England and in Australia. When the
question is raised at the appropriate
stage, I shall be glad to make such ob-
servations as I can profitably make for

the House.
Mr. Deputy-Speaker: Is it necessary

to pursue this matter after what the
hon. Minister has just now stated?

S R fag . Sarew wRey,
qrasE g~ @ F fF AraAw W
A3Ra 3 T @wfa a8 et %
3z T MgT F FIT F& A @
g fox Mt ¥ ag swwa § a7 <@
¥ ag wraar g 5 @ goT N
AT q&T F@T AOgd A7 Q|
s ¢ fe fagdr smfoni w &
s 7 faq eEt 3 aad &, § 9w
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[ Sy <= fag ]
ned G ¥ OE 0§ 3% | T7 A
g 4t = zzw (House) & wina
faaa Y wig #17, MR 9= ag
AT ZHT UEE, 99 4 I T ¥
AIZAT FI WA BFET B @ §
ag fopar sm @7 fey a7 9 ad
framar s, g8 90 smifal e #r
g1 9RO anval f5 @ F wax

FYE AT 7 0 FFE ST 2T AR

F FAC, AW EanE § faq q7dr
TIHRA FUA 9 4T, 37 F I
A AL FE, A IFET w4 A
FFAT €1 AT IA F IO Q@A
T fFarn Q1 B qma o Gd AF
=% £ 1 QF Q@ ¥ ZH I F I,
g A NGAT F TEFH E A AL &,
AT FIA 9T WHEL 7 | HIT AU
ataz & e &G oA Wi
TZa ag1 =F (stake) A &
f5 3w Qa7 FE A1 A FY, A AT
931 A1 1 3§ ar 5% SdleT Figg ¥,
TIAST 7, BRI T 9TZ4 F AAS
1z W UF SHET Fgl aF frad
T AU AL F3 H G ARA
oY ¥ F fod q@r F ogwar
1 guA § g am@ar 3§ foF
aywar § fF 39§ =N W
yrafa & a@ @ g1

2

Q.
a.

)

SEl aF TUE B qAE § aHET
T Al oW oaw Fr TEE H
aaar § & o3@ F e M A
gt a8 &1 T#¥e (President)
ART TN ® A/ AW AQ | W
7% N 9 I TW IR § W
3w @ our 3w & s fegeEw
& fama & w9 fear mar g1 9w
® I 9 & snofar N wfge A
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7€ §, a7 § ‘a7’ (proper) TR
F AT ¥ gz 7gm oA E fE
Fi§ ARAlL [ A T fAF AT R
(BT E, FAT TZ 9T TIN5 4 AT
Jdt 7gF g oW it FiE ardr
T F AFFIGA AT W/OE, TR
I8 F3M fF g9 ¥ sor w@eq, 99
q 4F A, T ¥ =A% 48 §
AT TH A W F ¥R F oA A
1 AR =411 41 fee g7 7= 9T
Fg aafa @ S &, gz AN F7G
F " Az W

aMAra #f wEEa A T gl
Ardl A N ™ § oF wnfa @
aifge 7 2 fF amz ag wifeses
(impracticable) 2 &< aag |
¥ FAT ST A AT & | q A1 AG
FRAJT1 FIF T I IT F AR
FTa 5 fed #8 7 #4 § 79EQ
dar 41 | ar fex 3w 1 w@aR
7 fer w17 @ snaf| €1

57 BT F AR F A AT AR
fraze 2 sk ag =g & f& J91 %@
Wt & oame g & e & @
W a8 TRW TEA[T AT JFAT § AT
FEARY AT W GgIAT AT qHAT
21 W 39y e 3z & f WAy
9 qF TG gAAl, AEAR T TF
g 9gA | 7 F=aT § OF T9¥ o
N @ 7 wF A wafa § Sy
78 fF 5@ Sam ®§ ag g9y I
§ AT AR W § 1 WA
T IR W WH | I TN}
q3 fod sm=faal & sEw &1 R
A T B FA § g, A AR
a7 oEg WY afedl aw
AT WY § | AR fel F qgan

Uy #
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a fag ag ) fGr Y AeEs FTod
¢, 98 wws d@va @ adi aF T |
[ 7 A ol agi SO I@A 8,
geife gw & fgd dred A
1F ¥ F2 A §, few o | A
qga @ wr a¥ &, s W fe At
A8 T gwq | § @umar § 99
g3T F1 9gIM & A wg Ivd §
fF 3 R § 9§ IF AR I
JaTr H AdY, S 3 d¥efige (Sec-
retariat)  SE@ g, 9fcF g 99
W@ F Ja &1 3@ EF qAH
fagew & fa g w1 799 @
g 9% fF QEar M7 Fq | |
¥ srax Sdr @fa @i 3 Aifg
F T ag a7 gaw 7 #3 wnfa
8 & W T Ta 4 N4 @@ F
FT7 AE @I (slur) ¥H T AW
g1

¥q gt aF S & 3T [
f@eI% s Ie[ FT AT T JATS
¢ 9z 41 uF gdr A g v fow
¥ 31T uH ¢F fwwe W amt
g 132 a0 gRAT AT FW & 1 I
fagrs a3 § fF o 9 AR TF
dTT oF AT foR gm W W@ #
A TEF AT MS I AT AT HT
I G T WIAT | T I AT
T, @ I3 smawr A 1 R
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R ¥ FgT o fr q@ o A arfy,
T amT S gy &, |} A @
% @ § R g 9¥ W @6
g1 3@ & T7 g A frag
W qoq £, @ T GRS q@N
I AgF § AR &2 T 0 WS-
AT gRET AEN § | IE AT fE wmaR
g g A AR AW I ¥ agud
g fF ga AT @ F FIX #9R
@ I wfed 1@ QA I W
IR § W™ AR qFt v | few
a fR @t J g 9 o aefa
i

Mr. Deputy-Speaker: Hon. Members
read this story in their school days.

et warc fag o & sT’Rr &
HRTCH e o 1 g A ag duR
AT JF 9T ¥ IAX AX AR AME
% q@ 39 g Ay At 3 qmf|
1 5 @ &4 et € 5 oArer
gaRfer st e @159 %
g FFRF R AN L a1 ARl
ar f&0 Y i T = aR
FUE F1 FA@ ZWq feaar &
JHTT wEd #1037 WA, AHCA
wr frar & 3x W@d, ST F IR
T St F 7 T S , A @Y
JET FAT HFRT | 3§ s ¥ fF
FE FIT T &F, FH AT AT
A N QU FE BIE, I
¥ 7 wgma N g
(English translation of the above
speech)

Ch. Ranbir Singh: Sir, although the
hon. Minister has shown no inclination

T oAy ged disw A @ W
g to accept this amendment, yet I think

q’f‘s_} W) gIR #X fagr aRk & and believe in the heart of my hearts

. . that this amendment should be accept-

T Y TIED WA, 1, ihige that the hon fiends e
ave ow es

CUIE B L , O I§ JAT way of its acceptance are probably
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[Ch. Ranbir Singh]

under a misapprehension. All the hon.
Members including the hom. Minister
himself who spoke before the House
agreed with the objects of the amend-
ment. But objections were raised about
the method of their achievement. 1
do not think there should be any ob-
jection as such for if we would begin
to. suspect Governinent officers i.e.
those conducting the work of eleclions,
how could the election be carried on?
No election can take nlace  without
placing reliance upon them. In a way
we are obliged to rely upon them whe-
ther they are trustworthy or not. In-
deed. 1 think there is no such big stake
involved as to create the cuestion of
our placing reliance upon them or not.
The question is only of reading out the
message of the President. T do not
understand what mischief, and to what
extent, can an officer do in this matter
to please some particular person. Ience
1 think there is nothing objectionable
in it.

In rezard to what has been said
about involving the President into
elections, I do not find in it anything
of the sort. The Prosident does in no
way enler into elections for whatcver
message he is gning 1o issue =ill be a
message that has been embodied in the
Constitution. Then, some objection
has been raised on the use of the word
“proper”. I want to ask whether a
man going to stand for election will
ever say thiat he is not a proper man.
Anyhody who is to contest an eiection
would only say that he is the best man.
most fit and worthy to be elected and
therefore votes should be given to him
in the interest of the country. I alsc,
therefore do not understand  where
does an objectinn come for the use of
the word “proper”.

The hon. Minister as well as some
other friends have expressed the opin-
ion that it would probably be impracti-
cable to impliment it. I do not think
s0; for after all we have to create some
machinery from somewhere for conduc-
ting elections in the country. What
objection then could there be to carry
the message?

Some friends are of the opinion that
the message could also be "circulated
through the radio and the press. But
the difficulty there is that the radio and
newspapers do not reach everybody.
Besides. there is another great diffi-
culty that the language in which these
messages are to be circulated is not
the language of all the people. It is
the language of an educated few. If
it is circulated in English, it could
only be carried to probably 15 per cent.
people. It it is done in Hindi, then,
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in the context of the Hindi that is cur-
rent today, it will probably reach 30
per cent. Although we are said to
come from Hindi speaking area, yet a
large number of villagers there do not
understand that type of Hindi. FHence
I think that to carry the message it is
necessary to circulate it in  every
village in the language which is not of
this Secretariat but of that area. I
submit therefore that the hon. Minister
should again  consider this matter.
I do not consider the objections voiced
by th_e hon. Members to bs very sub-
st{mtlal. _Nor is there anything which
might bring a slur on the President.

. So far as the question of raising cb-
jection against this is concerned. I am
reminded of an anecdote. This aiways
happens. The anecdote is that once a
man and his son were going somewhere
with their horse. The father was on
the horseback +while the son waiked
along on foot. As they went ahead
they came across some penvle who
remarked as to how stupid that old
man was who himself rode the horse
whil2 the poor son went on fool. So
the father thought it was a blunder
and made the son ride on the horse
while himself bezan walking. As they
covered some distaiice some other per-
sons nappened fo meet them. They
chided the ycung son for riding the
horse while the old man marched on
foot. So they thought they had made
a mistake again and that it was im-
prover for either of them to 30 on
foot. They thought people will concur
if both of them rode. So they both
got upon the horseback and proceeded.
But people whom they came across
after covering some distance began to
chide them for this even.

Mr. Depuiy-Speaker: Hson. Members
have read this story in their school
days.

Ch. Ranbir Singh: I would hardly
take one minute more. So both of
them got down and went on foot when
people again remarked as to what sort
of men were they to go on foot while
they had a horse to ride upon. There-
fore, so far the question of goodness or
badness of a thing goes, howsoever
aloof you may keep the President and
the officials the people who have to
throw mud upon them will invariably
do so in every case. Abandoning of
our duty for the fear of vilification aoes
not appeal to me.

The Minister of State for Parlia-
mentary Affairs (Shri Satya Narayams
Sinha): Sir, the question be now pus.
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Mr. Deputy-Speaker: The question .

After clause 13, insert new clause:

“13-A. President Message Day.—
(1) Simultaneously with the issue
of the notification under Section
13, the President shall fix a date
to be opserved throughout the
country as ‘The President Message
Day’ when at a fixed time. a
message from him, incorporating
the Preamble, the essence of
fundamental rights, directive
principles of State policy and such
other relevant provisions of the
Constitution and Acts pertaining
to the election of members of
Legislatures and the great res-
ponsibility of the electors in choos-
ing proper candidates to adminis-
ter the Sovereign Democratic Re-
public of India, be read over to
tne electors invited in prescribed
manner and assemblad in a meet-
ing in each wvillage and Mohalla of
each town.

(2) Suitable arrangements shall
be made by the prescribed
authorities to carry out the pur-
pose of this Section.

(3) The prescribed authority
shall have the right to call upon
any person who lives in the locality
‘concerned to read the President’s
message and he shall do the same.”

The motion was negatived.

Clauses 14 to 16 were added to the
Bill.

Clause 17.—(Definjtion)

Shri Naziruddin Ahmad (West
Bengal): The point is we have two
Councils. In order to prevent con-
fusion we should call the State Council
as Legislative Council as we call the
Upper House as Council of States.

Dr. Ambedkar: I do not accept it.
All these terms are defined in the
Representation of the People Act.

Shri Naziruddin Ahmad: Then I do
not press the amendment.

Mr. Deputy-Speaker: The question is:
“That clause 17 stand part of
the Bill.”

The motion was adopted.
Clause 17 was added to the Bill.
Clause 18.—(Returning Officer jor

each Constituency)

Sardar Hnkam Singh (Punjab): I
beg to move:

In clause 18, for “who shall be such
officer of Government as” substitute
“whom”.

15 MAY 1951

People (No. 2) Bill 8765

My object is that his discretion to
appoint Returning Officers should not
be restricted only to the Government
officials but he should have liberty to
appoint other persons as well who may
not be officers of Government but may
yet be suitable for appoiniment as
Returning Officers. We are making
much of the fact that we are going to
have free elections. I do not mean to
cast any aspersions on any particular
officers but there iz no doubt that while
there will be a good nuinber of Govern-
ment officials who might be relied upon
for their independence and non-affilia-
tion with other parties and it cannot
be denied that there would be other
officers as well who would thrive
simply by pleasing their officers. When
the rfeld is restricted and when the
Election Commissioner wants a very
large number of Returning Officers,
then certainly such men who may not
be even to his taste may have to be
appointed by him. Political considera-
tions would come in if we make this
allegation that outsiders would be
having certain sympathy with one
candidate or the other. This can also
be applied with the same force to offi-
cers that they would also have party
affiliations. They niay not be allowed
to go out openly and canvass for any
individual but certainly they shall
have their own sympathies with indi-
viduals as well as parties.

Shri Sidhva: That is lesser of the
iwo evils.

Sardar Hukam Singh: I do not think
so. This amendment does not take
away his discretion to appoint suitable
officers. They would be there and if
he thinks that he can rely upon them,
he may do it. It only widens his field
of discretion, so that if at any time
he finds it necessary to go outside the
sphere of Government officials, there
shouid not be any legislative restric~
tion in his path. That is all that I
seek by this amendment and I coms
mend it to the House.

11 a.m.

Dr. Ambedkar: It is difficult to
accept this amendment. 1 agree with
my friend Sardar Hukam Singh that
we might to some extent depend upon
non-official agency. Certainly our
election would be much quicker if we
can expand the staff under the Elece
tion Commissioner by drawing upon
people who are not in the adminis-
trative service of the Government. But
at the same time we have to recognise
that all the Governments and bodies
whom the Government of India had
consulted in this matter have insisted
that the machinery should be entirely
official. That being so, I am afraid
it is not possible to accept the amend-
ment.
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Mr. Deputy-Speaker: Amendment
moved:

In clause 18, for “who shall be such
officer of Government as” substitute
‘“whom”.

Shri Hanumanthaiya: Sir, you did
well in ascertaining the view of the
hon. Minister. After all this amend-
ment does not go against the provision
made in the Bill. I think that a great
number of Returning Officers will be
required. 1 would make a concrete
suggestion that retired Government
officials may as well be recruited for
the purpose. If necessary a declaration
may be taken from such retired
officials that they will not take part
in favour of one side or the other.
This will facilitate the work. There
are more retired Government officials
in India than in service.

Shri Venkataraman (Madras): Only
4,000 officers will be required.

Shri Hanumanthaiya: Therefore it
would be wise on our part to make
use of their services, especially when
we are going to deal with such a huge
electorate. Sardar Hukam Singh said
that his amendment merely widens the
discretion of the Election Commission
and does not restrict it. Even after
accepting the amendment it is open to
the Election Commissioner to restrict
his choice to officers in service.

Mr. Deputy-Speaker: Non-officials
would certainly be drawn upon for
presiding officers or polling officers at
the booths. Quite a number of them
will be required. The Returning Offi-
cer has the responsibility of checking,
accepting or rejecting the nomination
papers as also the counting of votes.
It cannot be said that a non-official is
not affiliated to one party or the other.

Shri Hanumanthaiya: Suppose a
Government official is appointed as a
Returning Officer. After a year he
retires and if then there is an election,
is he ipso facto disqualified to be a
Returning Officer in that election?

Mr. Deputy-Speaker: His successor
will be there in office. If the hon.
Member ceases to be a Member of
Parliament, is he not disqualified and
why should he not continue to be a
Member?

Shri Hanumanthaiya: That analogy
does not apply in this case. The
Election ' Commission authorises an
officer to act as a Returning Officer.
That authority is more important than
the position he occupies in Govern-
ment service or outside. Therefore if
the Election Commissioner feels that
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a set of individuals or retired officials
can act as returning officers with equal
efficiency and impartiality as those in
service, they shonld not be excluded.
I feel that it would not be right on
the part of this House to say that only
Government officials could be impartial
and could be efficient in a matter of~
this kind.

Mr. Deputy-Speaker: The question is:

In clause 18, for “who shall be such

officer of Government as” substitute
“whom”,

The motion was negatived.

ey T fag : IIenE w@y,
7 @R g fgg N F N gaee
da frar §, Sad dY g% F @ F A
A 3F ATAT AT NHFT GO A
dw W 9 3N 1 s
gifgx fFar a1 f5 wra & awad
#1 fedfanr seEe (returning
Officer) 7 =war 91g, 3I7 & dWaT
F N qar Gsfrd SrFg, @ R
NS v wraAr §, ag g (& B 5
= g 5 awd awwud wH
fafreedt & sT &7 a1 ST A |
FW & fogd AT AF v 97 I9)
g & fed A0 aud 9 oF 9T Fr
qET od@Er § Wk 48 ag d fw
TETQ AR F1 Fedmr awag
T A, S Tg TFTA THWT
fafas « agl &, afr fafeed &
gl, fafezQ swaor # fefm !
AR/ AT T A T 3T A
™ s & fou (o w@m, @
PR AT T & G, IW R
ar@s (chances) g, #4ifF wrr
F AT 9T F A4l v fefafeest
(discipline) % == ==’ faamar
AT § AR I AW A Fefafer & A
AT W FT A FH AN Jrea §
wrdft §, ¥R AT } TR IR FQ
Waga W 1 W e
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siargfenr srgwx (Presiding Offi-
cer) =z fafqs & & &, af¥d
fezdfar smac 7z fafeed & &
a7 =Jfgd

dfeq st wrE . qifeT
%83 (Polling Officer) st ¢ sitar-
g stpae 9z faard) & fed snia

Qo TaT fag . faardy 781, 9@
% foq sng & qig Ifsaw FOw
e (Indian Commissioned
Officers) & 1 #97 &, F4 g, 3g=-
dFT FR @ g | AT ET A AW F AW
F]E ) g &, I o fedfar
AFIT ST |

AU WA ¢ 7Z FRI A |
@R F «F qi9q 7 I37E %
F4M. AT qg A€ AET |

|t Rk fag: Iw & (o w9
F X AFET ) A1 gFG F ) 3w
fedfr orwaT F1 F9, IFF a* 47O
&% g, 98 ST AMISd W
A5B I § IBT AHq g AN fafoeq
JEFUT X fod N qFl Foa
aF W1 T3 Fem

(English translation of the above
speech)

Ch. Ranbir Singh: Sir, At the outset,
I am not in favour of the amend-
ment moved by Sardar Hukam Singh.
Furthpr when Prof. Ranga was
speaking, he had expressed the view
that the provincial officers should not
be appointed returning officers. The
spirit underlying the amendment
referred to above and Prof.
R.ax}ga’s view is based on the mis-
givings that the provincial officers. cut
of fear or a desire to placate the Mini-
sters, may not conduct this task pro-
perly. I can suggest a compromising
formula to overcome this difficulty.
The Government officers may be ap-
pointed to act as the returning officers,
but all that needs be done is that in-
stead of selecting them from the civil
side they should be taken from the
Military. There shall be more chances
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for a fair conduct of the elections if
the military officers are appointed re-
turning officers. It is 8o because they
are taught to observe discipline and
keep within rules and regulations
strictly. They are, thus, much
accustomed to observe discipline and
are always very hesitant to violate any
rules or regulations. You may apvoint
the presiding officers fromn either sid=
viz.,, from Civil or Military, but the
returning officers must necessarily be-
long to the Military.

Pandit Thakur Das Bhargava:
Sepoys may be appointed as polling
officers and the presiding officers?

Ch. Ranbir Singh: Not the sepoys.
you have a sufficient number of Indian
commissioned officers of the vanx of
a Major, Lt. Colonel and Colonel who
may be appointed to act as returning
officers.

Mr. Deputy-Speaker: They will
surely come and intervene when the
rival candidates begin fighting.

Ch. Ranbir Singh: For that purpose,
other military officers can also be re-
quisitioned. but as far as the duties of
a Returning Officer are concerned, in
my opinion. the military officers can
discharge themy in a more honest and
more efficient manner. At the same
time no political party will suspect
their motives. I conclude.

Shri Hanumanthaiya: May I make
one suggestion to the hon. Minister?
I have been not enly a candidate two
or three times but 1 have conducted
election cases as well. A majority of
these cases pertained to the wrong
reiection of the nomination papers.
After the Constitution came into force
recently there was a ecase in my State
where the nomination had been reject-
ed on Alimsy grounds and a by-election
had to be held all over again. I would
therefore make a suggestion to the
Minister and to the Election Commis-
sion. These Returning Officers should,
before the General Elections, be given
training in the correct ways of accept-
ing or rejecting the nomination papers.
It is no aspersion—and it is on record—
to say that the Election Commissions
have passed remarks that most of these
Returning Officers are not well-equip-
ped legally to scrutinise the nomina--
tion papers. In our scheme of clec-
tions on the basis of adult franchise if,
improperly, a nomination paper is
accepted or rejected the election has
to be held all over again entailing
fresh expenditure not only for the
candédates but also for the Govern-
men

Mr. Deputy-Speaker: Instructions are
always issued to these Officers.
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Shri Hanumanthaiya: I know in-
struqtions have been issued even on
previous occasions but those instruc-
tions have never been properly under-
stood by these Returning Officers. You,
Sir, Yourself are a good advocate and
you might have personal experience ¢f
how elections are conducted and now
these Returning Officers have erred
any number of times in spite of the
instructions. Therefore, let the Elcc-
tion Commissicaer in each case give
proper training to the officer concern-
ed who may also be instructed to err
on the side of liberality rather than
on the side of strict scrutiny.

Prof. Ranga: I am sorry my hon.
friend, Mr. Velayudhan has not moved
his amendment which I was hoping he
wquld move. I had already made the
point earlier—which unfortunately did
not find favour with the Select Com-
mittee—that the Election Commission-
er should have power to appoint
Returning Officers from amongst offi-
cers belonging to a State other than
the one in which the constituency is.
But in addijtion to that idea if only the
suggestion contained in Mr. Velayu-
dhan’s amendment were accepted Ly
my hon. friend, the Law Minister, it
would give a chance to the Election
Commissioner to nominate anyone
from among Government officers, as
Returning Officers.

Mr. Deputy-Speaker: Even as. it is,
it does not prevent the Election Con:-
missioner from appointing any officer
from another State. All that has to
be done is that the officer, whether he
comes from that State or another State,
has to be appointed in consultation
with the Government of the State in
which the constituency is situate. A
Bombay officer may be appointed for
Madras, but as it is the Madras State
that has to give all the assistance and
help therefore the Madras State is con-
sulted. Whether that was the intention
or not, the language implies that any
officer from any State may be appoint-
ed—only the Government of that State
must be consulted.

Prof. Ranga: I see the force of your
interpretation, Sir, and 1 hope the Gov-
ernment will see to it that whenever
it is found necessary the Election Com-
missioner would be expected to recruit
these Returning Officers from amongst
officers of a State other than that to
which they may be appointed. I also
recognise the force of your argument
that the Government of the State
wherein this officer has to work will
have to be consulted as to the suita-
bility of the man to work in that State.
If these two conditions are satisfied 1
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would certainly be very happy and
would think that quite a good part of
my objection has been met satisfac-
torily.

Dr. Ambedkar: The clause may be
put to the House, Sir.

Mr. Deputy-Speaker: As far as I am
able to see the wording is such that
he may be an officer of the concerned
State or of another State.

The Minister of State for Transport
and Railways (Shri Santhanam): But
if the oificer is of another Government
then that Government has to be con-
sulted.

Mr. Deputy-Speaker: That is a
matter of administrative convenience.
This is a statutory provision. There-
fore, without amendment the clause
may be worked.

The question is:

“That clause 18 stand part of the
Bill”.

Thke motion was adopted.

Clause 18 was added to the Bill.
Clause 19 was aded to the Bill.

Clause 20.—(Assistant Returning
Officers.)

Sardar Hukam Singh: I beg to move:

Omit proviso to sub-clause (1) of
clause 20.

The arguments which I put forward
in the case of Returning Officers hold
good in the case of this clause also
which relates to Assistant Returning
Officers.

Mr. Deputy-Speaker: Therefore,
there need not be much argument.

Sardar Hukam Singh: I only want
to suggest that we should not place a
premiumm on Government officers
and.........

Mr. Deputy-Speaker: But no quali-
fications are necessary.

Sardar Hukam Singh: Qualifica-
tions are not required but certainly
it should not be that we do not have
that much trust in non-officials as we
have in officials to discharge these
duties. As pointed out by my hon.
friend, there may be retired judicial
officers who may be available. Why
should we restrict the field of selec-
tion? My only point is that the choice
might be left to the Election Com-
missioner so that if he required more
men he could go out of the field.of
Government officers. Otherwise, of
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course, he might restrict himself only
to the field of Government officials.

Mr. Deputy-Speaker: If there is
sanction, even if it is a case of doubt
or of mistake, a Government officer
can be dealt with whereas a non-offl-
cial is not amenable to the same
extent.

Sardar [nkam Singh: But if that
officer is favourable to the party in

power?
Mr. Deputy-Spealﬂer: T will put the

amendment to vote!
The question is:

Omit proviso to sub-clause (1) of
clause 20.

The motion was negatived.

sari Naziruddin Ahmad: 1 have an
amendment which should be accepted,
otherwise there will be consequential
amendments in other parts.

I beg to move:

in the proviso to sub-clause (2) of
clause 20. for ‘‘function”  substitute
“functions”.

I wish to draw the attention of the

Mr. Deputy-Speaker: The hon. Mem-
ber will kindly see that “functions”
ifs used earlier and ‘“function” later.
The general functions are there, this
particular function refers to counting
of votes and scrutiny of nominations,
etc.

ment.

Shri Naziruddin Ahmad: I know
that they are sometimes reasonable.

. Mr. Deputy-Speaker: The question
is: 4

In the proviso to sub-clause (2) of
clause 20, for “function” substitute
“functions”.

The motion was adopted.

Pandit Munishwar Datt Upadhyay:
Although 1 do not wish to move my
amendment I would request the hon.
Minister to bear the substance of my
amendment in mind. Because, there
may be more than one Assistant
Returning Officer and the question will
naturally arise as to who shall take
up that job. The function of passing
orders and scrutinising of nomination
paper is very important.-

Dr. Ambedkar: If something sud-
denly happens to him and there is no
time for him, to give an “authority,
what is to happen?
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Pandit Munishwar Datt Upadhyay:
In that case there shall not be any
Returning Officer.

Mr. Deputy-Speaker: Automatically,
there will be the other man. I do not
think it is necessary to pursue that
suggestion.

. Shri J. R. Kapoor: I am not mov-
ing my amendment but I would very
much like to reguest the hon. the Law
Minister to tell us as to how the diffi-
culty that might arise by accepting
clause 20 in its present form is going
to be remedied. If it is his intention
to make some provision by rule-mak-
ing powers to provide for such con-
tingencies that will serve my purpose.
It has been rightly pointed out by my
hon. friand Pandit Upadhyay that
there will be more than one Assistant
Returning Officer and if the Returning
Officer per chance either [alls ill or
for any other reason is unabie to per-
form the functions of the Returning
Officer, the question will arise as to
which of the two or more Assistant
Returning Officers would perform the
functions of the Returning Officer.

Mr. Deputy-Speaker: I am  afraid
that the practice of not moving
amendments, but at the same time
speaking on them is increasing. I
should, therefore, intervene at this
stage. If non. Members are so con-
vincad that their amendments. ought to
be accepted, they must have the
courage to move them. Otherwise,
they have the chance to speak when
I put the clause to the House. I do
not think I should allow the time of
the House to be spent over enquiries
as to whether the hon. Minister would
consent to an amendment or not.
These are matters which should be
decided outside.

Shri J. R. Kapoor: May I submit
that it was not for want of courage
on my part that I did not move it for-
mally. I wanted to avoid the trouble
of the Chair in going through the for-

malities.

Mr. Deputy-Speaker: The Chair Is
willing to undergo the _trouble of
going through the formalities. I am
not prepared to allow this talk.

Shri J. R. Kapoor: Then, shall I
move it?

. Mr. Deputy-Speaker: I have no ob-
jectidn. Can the Chair prevent any
hon. Member from moving his amend-
ment? Hon. Members should not ask
for the opinion ot the Chair. If they
wantt.' let them move their amend-
ments.
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Shri J. R. Kapoor: I beg to move:

In the proviso to sub-clause (2) of
clause 20, at the end, add:

“in which case the seniormost
Government servant among the
Assistant Returning Officers shall
perform the said functions.”

My reasons are very much the same
as those advanced by my hon. friend
Pandit Upadhyay. While he was
making his submission that one of the
Assistant Returning Officers should be
authorised by the Returning Officer
in writing to perform those fuctions,
promptly the hon. the Law Minister
said that it may be that the Returning
Officer of a place falls suddenly ill
and he has not the time to give his
authority in writing. That was a very
valid objection on his part and it is
to meet that objection that I have put
in my amendment in the present form,
so that it will not be necessary for the
Returning Officer even to authorise
anybody. Merely by virtue of the fact
that one of the Assistant Returning
Officers will be the seniormost of the
Government officers he will auto-
matically perform the functions of the
Returning Officer. The question will
arise as to which of the three or four
Assistant Returning Officers  would
perform the functions of the Chief
Returning Officer. Will all the four
or five quarrel among themselves or
sit at a meeting and decide? We
should not leave anything to un-
certainty. 1 know of certain cases in
which this question did arise and the
election had to be set aside because of
this consideration. I would earnestly
submit that either my amendment
should be accepted or a provision to
this effect may be made in the rules.

Mr. Deputy-Speaker: Who is to
decide as to who is the seniormost?

Shri J. R. Kapoor: The answer is
very simple. There is a civil list which
gives the seniority of officers.

Mr. Deputy-Speaker: But if they
are from different Departments?

Shri J. R. Kapoor: If the point is
that my suggestion does not solve the
difficulty, we can find out some method
by which it could be specifically laid
down as to which one of the Assistant
Returning Officers should perform the
functions. If there is any difficulty
in accepting my amendment in the
present form, this might be kept in
mind in framing rules. M{ object is
that nothing should be left to
certainty.

-
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Dr. Ambedkar: I do not accept this
amendment. It should be remem-
bered that we are dealing with three
functions; acceptance of nomination
paper, scrutiny of nomination paper
and the counting of votes in certain
contingencies. It does not seem to me
that any of these functions are of such
a special character as to require an
officer of such a type that in him only
we can put confidence and in no other.
Unless my friend is able to satisfy me
that these functions are such that they
require some kind of a special cha-
racter or confidence in the officer, 1
do not see why one Assistant Return-
ing Officer should not perform these
functions in the same manner as any
other.

Shri J. R. Kapoor: That is the pre-
sumption in the proviso.

Dr. Ambedkar: The idea ¢f my hon.
friend is to grade officers: the senior-
most, the next seniormost. the junior-
most, etc. I do not understand why
this should be done unless the func-
tions are of such a character that we
must be sure that the man in whom
we can lodge the highest confidence
is the man who should perform it.
And it might create administrative
difficulties as well.

Mr. Deputy-Speaker: I think there
is one point in the amendment. The
Election Commission may appoint one
or more Assistant Returning Officers
to assist the Returning Officer. Let
us assume that two persons are ap-
pointed and suddenly the Returning
Officer stays away without leaving any
instructions. There are two persons
on the spot. Which of them is to act?

Dr. Ambedkar: Any one of them
may.

Mr. Deputy-Speaker: Suppose each
one thinks it is the duty of the other
man. What happens?

Dr. Ambedkar: Suppose there are
two Benches. Whichever Bench
there, the Registrar of the High Court
puts the case before the Bench and
the Bench hears‘it. One may go to
one and another to the other.

Pandit Munishwar Datt Upadhyay:
One may pass one order and another
may pass another order.

b l’ur. Deputy-Speaker: How can that
e? :

Shri J. R. Kapor: There seems to
be some omission here. While it is
specifically provided that the Return-
ing Officer shall be a Government
servant it is not so provided so far
as the Assistant Returning Officers are
concerned. Is it contemplated that



8776 Representation of the

the Assistant Returning Officers may
be non-officials?

Mr. Depaty-Speaker: The hon. Mem-
ber will kindly read the proviso.

Shri J. R. Kapoor: 1 am sorry. Yes,
the proviso is ’ghere.

Dr. Deshmukh (Madhya Pradesh):
Would it not be a solution if the
Returning Officer determines the order
in which the Assistant Returning Offi-
cers should act?

Mr. Deputy-Speaker: The Assistant
Returning Officers will be under his
control. Therefore he will make all
such arrangements.

Shri Santhanam: The Returning Offi-
cer is not likely to have more than one
Assistant Returning Officer. It is only
when he is a common officer that he
will have one Assistant Returning Offi-
cer for each of the constituencies.

Shri Hanumanthaiya: The trouble
seems to be this. I want Dr. Ambed-
kar to consider this very carefully and
not allow the fate of everyone of us
to hang by a thread. The question
arises in regard to the interpretation
of the words “unavoidably prevented”.
This may very well form the ground
of an election petition—that though
he was not unavoidably prevented, the
other officer acted. Therefore there
must be some authority from the prin-
cipal Returning Officer, who was un-
avoidably absent, that the Assistant
Returning Officer has been authorised
to act for him. Unless there is that
specific direction it would be open to
litigation after the election is over.
A defeated candidate may well take
up the position that the Returning Offi-
cer was not unavoidably prevented
and therefore any of the functions per-
formed are a nullity. It is that un-
certainty that has to be solved.

_Mr. Deputy-Speaker: It is more a
direction to the Returning Officer.

Dr. Ambedkar: The point is that we
have specifically laid down in a sub-
sequent clause as to the grounds on
which an election petition will lie.
And this is not one of the grounds.

Shri J. R. Kapoor: Acceptance of a
nomination paper by an unauthorised
person would certainly be a valid
ground for an election petition.

Dr. Ambedkar: But acceptance of a
nomination paper by an  Assistant
Returning Officer would not be un-
authorised.
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Shri P. Basi Reddi (Madras): May
I invite your atteition to the provi-
sion in clause 24? In the case of
absence of the presiding officer pro-
vision is made whereby one of the
polling officers who may have been
previously authorised in this behalf
will officiate for the presiding officer.
Similar provision can be made here
also with respect to the Assistant
Returning Officers—that is in the un-
avoidable absence of the Returning
Officer one of the Assistant Return-
ing Officers previously authorised by
the Commission can oificiate for him.

_Dr. Ambedkar: What is the neces-
sity? 1In the law itself the function
is laid down.

Shri P. Basi Reddi: The question is
in case there are two. And as I have
pointed out, similar provision is made
with respect to polling officers and
assistant polling officers to act in the
u&avoidable absence of the presiding
officer.

Mr. Deputy-Speaker: That is a diff-
erent matter.

Dr. Ambedkar: We shall deal with
it later on.

Mr. Deputy-Speaker: I shall first
place the amendment before the
House.

Amendment moved:

In the proviso to sub-clause (2) of
clause 20, at the end, add:

“in which case the seniormost
Government servant among the As-
sistant Returning Officers shall per-
form the said functions”.

Pandit Munishwar Datt Upadhyay:
My submission .is that the only reply
given by the hon. Minister to the
question raised by my friend Mr.
Hanumanthaiya is that it cannot form
a ground for vitiating the election. If
the hon. Minister looks to the grounds
under which an election could be de-
clared to be void—clause 99(c)—it is
provided there that if ‘‘the result of
the election has been materially affect-
ed by the improper acceptance or re-
jection of any nomination” then the
Tribunal shall declare the election to
be void. So the acceptance or rejec-
tion of nomination will be a ground
for setting aside the election. It can
be contended that the provision in that
clause is not met, and that it cannot
be said that the Re Officer was
‘unavoidably absent’. I think in that
manner it can form a ground for am
election petition, and on that petition
the election can be set aside. There-
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[Pandit Munishwar Datt Upadhyay]

fore the revly given by the hon. Minis-
.ter is not sufficient so far as that point
is concerned. To meet that difficulty
some way must be found out. There
must be some provision by which it
may be made clear as to which of the
Assistant Returning Officers is autho-
rised or is in a position or should
under the law accept or reject any
nomination paper after scrutiny. Un-
less that is done I think the difficulty
is not met. There should be some
provision for it.

Shri Hanumanthaiya: There are
judicial decisions as you are aware.
Sir, where an officer is entrusted with
a certain duty, he does not perform
it and somebody else does and that
act becomes invalid. Convicted peo-
ple have been many a time acquitted
on the ground that a proper officer
had not arrested them or a proper
court did not try them. It is a ques-
tion of jurisdiction. The same (‘i.lfﬁ-
culty arises here with regard to “un-
avoidably prevented”. Dr. Ambed-
kar was pleased to say that the specl-
fic grounds have been given In clause
99 for declaring an election to be void.
As my hon. friend rightly _pou_lted out,
improper acceptance or rejection of a
nomination paper can be a ground In
the election petition. It will surely
form a ground whether that particular
officer was ‘unavoidably prevented
from performing his functions or not.
Government records will have to be
called for to see if he was on leave
or in what other ways he was unavoid-
ably prevented from performing his
functions. If it is not proved that he
was unavoidably preventeq, then the
election is sure to be set aside. There-
fore, 1 would beg of Dr. .Ambedkar
not to stand on mere prestige and, as
I said, allow the fate of all of us to
hang by a thread so far as these elec-
tions are concerned. Let us err, if at
all we err, on the side of clarity In-
stead of erring on the side of un-
certainty as Mr. Jaspat Roy Kapoor

said.

Shri Bharati (Madras:) I do not
think there is really any difficulty.
This clause is intended for some un-
. foreseen difficulties. Ordinarily it is
the Returning Officer who must per-
form these important functions. But
sometimes it may so happen ‘that he
may, for instance, be involved in a car
accident. Ordinarily he is not expect-
ed to leave these important functions
to the Assistant Returning Officers at
all. But there may be cases where
the Returning Officer, who is expected
to perform thesé functions, may
prevented by some car accident or
something of that kind from coming
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onLthap day. There, he could not have
auLho_nsed anyone to perform: his
funr:pons. Therefore. it is only just to
provide for this contingency that this
clause has been put in. Whether he is
unavoidably nrevented is a question of
fact and naturally the Returning Offi-
cer will say that he was not able to
come on a particular day when it was
fixed for receiving nominations. So
there. is no difficulty in somebody per-
forming his functions. It is only to
provide for that possibility that this
clause has been put in. It can easily
be proved because he ought_ to have
been there on a particular day, but
he was not there and that itself shows
that he has been unavoidably detained
from coming.

Shri Hanumanthaiya: What the hon.
Member refers to is the positive as-
pect of the case. In the proviso, it is
the negative aspect that is worrying
us, that no Assistant Returning Officer
shall perform any of the functions. It
is that specific direction not to do that
is worrying us.

Shri Bharati: There are three im-
portant functions, namely, the ques-
tion of accepting or rejecting a nomin-
ation, the counting cf votes and the
scrutiny of nominations. These are
so important that these functions can-
not be delegated to Assistant Return-
ing Officer. It ought to be performed
only by the Returning Officer ‘who
generally is supposed to be a very im-
portant officer and therefore, we should
not allow it, but at the same time we
must provide for the possibility of the °
Returning Officer not turning up at
the proper occasiou and therefore the
Bill provides for that possibility and
the contingency of the Returning
Officer suddenly being prevented by
causes over which he has no control.
That is why we say that ordinarily he
shall not do it but on certain import-
ant occasions where he has not been
able for causes beyond his control,
then and then only can the Assistant
Returning Officer come into the picture
to perform these functions. The As-
sistant Returning Officer can do the
other functions. They can be dele-
gated and therefore there is nc legal
difficulty at all. As for particular
occasions, it is only a question of fact
whether the Returning Officer has
been unavoidably prevented from per-
forming his functions. As I said, there
is no difficulty and the clause might
stand as it is.

Shri P. Y. Deshpande (Madhya Pra-
desh): We will get over this difficulty
if we omit the word ‘unavoidably’. If
that is done the objection raised by
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my hon. friend Mr. Hanumanthaiya
will be met.

Shri Raj Bahadur (Rajasthan):
That word ‘unavoidably’ is very im-
portant. In my humble opinion, the
amendment that has been moved by
Mr. Kapoor is not worthy of accept-
ance, in so far as it is specifically
provided that no Assistant Returning
Officer shall, subject to the control of
the Returning Officer, be competent to
perform all or any of the functions.
The Returning Officer has got to
supervise and control in the discharge
of that function. He can nominate
one of his Assistants to perform a
particular job. It is perfectly within
his competence as a Returning Officer
and in the exercise of his control to
select one out of so many gf his assis-
tants to do a particular job. ‘Where
there is a difficulty, he can appoint one
of them.

Shri P. Basi Reddi: How could he
authorise? Suppose by accident he 1s
prevented on the way, what will
happen?

Dr. Ambedkar: I am afraid that a
large number of bogeys are being
raised in order to press a point to
which some people seem to he quite
attached The position is this and I
think lawyer Members would under-
stand what I am saying.

Shri Sidhva: Quite the contrary.

Dr. Ambedkar: We know in law the
distinction between what is called
‘court’ and what is called persona
designata. In certain cases although
a person may be a member of the
court or forming a court for certain
other purposes, he is specifically desig-
nated, so that he himself must per-
form the functions and he is not a
‘court’. The same principle underlies
this. The Returning Officer—whoever
is appointed becomes a persona desig-
nata—must perform personally those
functions. Then the proviso says that
although he is a persona designata
and must perform some of the func-
tions mentioned in the proviso, in
certain circumstances, namely. those
mentioned in the last sentence of the
proviso, the other persons who are
working under him, that is, the Assis-
tant Returning Officers shall become
persona designata and step into his
shoes. That is what it means.

Pandit Munishwar Datt Upadhyay:
Which of them?

Dr. Ambedkar: Any of them may
step into his shoes. I do not under-
stand it but my hon. friend Mr.
Santhanam said that at the most there
might be one. Well we will take the
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other contingency that there are two.
Supposing if two are sitting, both cf
them are persona designata. Any one
can go to A or to B and both of them
can discharge the functions of a
Returning Officer.

'Pandit Thakur Das Bhargava: The
difficulty will arise about scrutiny of
the nomination papers by each Assis-
tant Returning Officer acting as
Returning Officer.

Dr. Ambedkar: 1 am sorry and I
want to draw attention to the fact
that rather inadvertently I accepted
Mr. Naziruddin Ahmad’s amendment
for substituting the word ‘functions’
for the word ‘function’. I think that
is not correct. The original word in
singular, that is, ‘function’ is the
correct one and that is where the diffi-
culty has arisen because he may be
absent on the day of nomination. The
Returning Officer may be present on
the day of scrutiny and so the scru-
tiny will be done by him.

Mr. Deputy-Speaker: This can be
corrected only in the third reading by
amendment.

Dr. Ambedkar: I want to draw
attention to the fact that because an
Assistant Returping Officer accepts the
nomination papers he must also per-
form the function of scrutiny and he
must also perform the function of
counting. That is not so.

Shri Hanumanthaiya: The difficulty
is about the words ‘‘unavoidably pre-
vented” and that may be a subject for
interpretation in a court of law.

Dr. Ambedkar: What is the other
word that you will supply?

Shri Hanumanthaiya: 1 will suggest
a sclution. Instead of the words ‘un-
avoidably prevented’ let the word
‘absent’ be used. Then there will be
no controversy. .

Dr. Ambedkar: I do not want him
to be absent. That is my point. Once
he is appointed to perform the duty
and especially when he is regarded as
a persona designata it should be obli-
gatory upon him that notwithstanding
other functions, he must attend to this
function first.

Shri Hanumanthaiya: Then it can
easily be answered in a court of law.
‘Unavoidably prevented’ is a matter
of proof.

Dr. Ambedkar: It may be a matter
of proof.

Shri P. Basi Reddi: Why not give
previous authorisation to one of the
Returning Officers?



8782 Representation of the

Mr. Deputy-Speaker: He has
answered that point. This argument
is getting endless. It he was not
}‘ea}ly unavoidably prevented and if
it is only a question between the
Returning Officer and the Assistant
Returning Officer, it does not matter
The point is that the election may be
called in question. Is there any pos-
sibility to rectify this?

Dr. Ambedkar: I think that is a
matter between the Election Commis-
sioner and the Returning Officer so
far as I can interpret it.

Shri T. T. Krishnamachari (Madras):
In sub-clause (2) the words are:
“Every Assistant Returning Oflicer
shall, subject to the control of the
Returning Officer, be competent to per-
form all the functions etc.” So this is
the only limitation.

pr. Ambedkar: The last portion is
not the enacting portion; the earlier
portion is the enacting portion. The
Election Commission may take the
Returning Officer to task if it came to
know that he absented himself without
any unavoidable reason.

Shri Hanumanthaiya: As the Deputy-
Speaker pointed out, it may be bet-
ween the Returning Officer and the
Assistant Returning Officer but what
about the candidates in the election?

Dr. Ambedkar: It is quite enough
for the candidate to prove that the
Returning Officer was absent. Whe-
ther he was absent for any unavoid-
able reason or not is a matter to be
regulated by the Election Commis-

sioner.

Pandit Thakur Das Bhargava: 1t has
to be proved whether he was unavoid-
ably prevented or not.

hri Raj Bahadur: May I put a ques-
tio?x to Mg Hanumanthaiya? Who will
decide whether the absence was un-
avoidable or not: Election Commis-
sioner or the officer concerned? The
Election Commissioner knows whether
he was unavoidably absent or not.

Pandit Thakur Das Bhargava: The
Tribunal shall have to decide if he
was unavoidably prevented.

hri Shiv Charan Lal (Uttar Pra-
de?h): I think it will be all right if
only one line is added, that, if there
are more than one Assistant Returning
officer, the Returning officer shall
nominate one of them as the senior-

most one.
Mr. Deputy-Speaker: That has al-
ready beeg stzid. That is Mr. Kapoor's
.amendment. Now, I shall put Mz
Kapoor's amendment to the House.
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Shri Hanumanthaiya: I
make a motion... v want o

Mr. Deputy-Speaker: T i
come to later. hat we  will

Shri Hanumanthaiya: With respect
to this clause. I make a definite motion
that this clause may be taken up later
for consideration.

Mr. Deputy-Speaker: The question is:

“That further consideration of
clause 20 be postponed.”

The motion was negatived.
Mr. Deputy-Speaker: The question Is:

In the proviso to sub-clause(2 f
clause 20, at the end. add: @ o

“in which case the seniormost
Government servant among the
Assistant Returning Officers shall
perform the said functions.”

The motion was negatived.

Mr. Deputy-Speaker: There are some
amendments in the supplementary list.
No. 67 by Prof. Shibban Lal Saksena
who is absent. 1 have no objection to
allow any other hon. Member to move
this amendment. Let it be left tc the
House to decide.

. Shri Hanumanthaiya: I shail move
it, Sir. I do not want to make a speech
because the matter has already been
discussed. I beg to move:

In the proviso to sub-clause (2) of
clause 20, omit “unless the Return-
ing Officer is unavoidably prevented
from performing the said function”.

. Mr. Deputy-Speaker: I waive notice
in this regard.

The question is:

In the proviso to sub-clause (2) of
clause 20, omit “unless the Returning
Officer is unavoidably prevented from
performing the said function.”

The motion was negatived.

Shri Barman (West Bengal): Sir, I
was absent when my amendment was
called. May I with your permission
move my amendment? I think it may
offer a solution.

Mr. Deputy-Speaker: What is it?

Shri Barman: That is amendment
No. 284.

Mr. Deputy-Speaker: What Mr. Bar-
man wants is this. We will assume
that the Returning Officer is not un-
avoidably absent. Suppose he is the
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collector of a district. He is expected
every hour to be coming. The hours
for receiving of nomination papers are
fixed: between eleven and three. The
other Assistant Returning Officer will
say, the Returning Officer is expected
and therefore he cannot receive the
nomination paper Mr. Barman wants
that for receiving of nomination papers,
let there be no difficulty. For scrutiny
and for counting of votes, the Return-
ing Officer must be present.

Shri Santhanam: It will mean that
even when the Returning Officer is
there, somebody will present his nomin-
ation paper to the other Assistant
Returning Officer.

Shri Barman: Let me make the posi-
tion clear, from my personal exper-
ience. In my constituengcy, two dis-
tricts are tagged together and the
divisionai Commissioner is the Return-
ing Officer. We have all along been
submitting our nomination papers to
the personal assistant. This has gone
on for a very long time.

Dr. Ambedkar: If I understand the
hon. Member correctly, what the
amendment means is this. In the pro-
viso as it stands, three functions can
be performed by the Returning Officer,
or the Assistant Returning Officer in
the absence of the Returning Officer.
They .are: acceptance of nominaticn
paper, scrutiny of nominations and the
counting of votes. What my hon.
friend wants by his amendment is that
only two functions may be performed,
that is scrutiny of nominations and
counting of votes.

Mr. Deputy-Speaker: The wording is,
shall not perform these two unless the
other is unavoidably absent.

Dr. Ambedkar: There is no suach
thing in amendment No. 284.

Shri Barman: I want elimination of
that clause only.

Dr. Ambedkar: That is, the sub-
clause relating to acceptance of
nomination paper and the rest wil
remain?

Shri Santhanam: Both the Returning
Officer and the other Assistant Return-
ing officer will be persona designata.
That will be the result.

Sbri Barman: So far as scrutiny and
counting of votes are concerned, they
are important and they should remain
with the Returning Officer. In case
he is unavoidably absent, some other
i\hsmstant Returning officer may do

em.
122 PSD
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Dr. Ambedkar: There is a vast diff-
erence between the two sides.

Shri Barman: But, so far as

ance of nomination paper is concerned,
my submission is this. This filling of
nomination papers goes on for days to-
gether. If the Returning Officer aone
is authorised to accept them, then he
will have to be present all the 24 hours
in the station. That is not always
possible.

An Hon. Member: It is only from
eleven to three.

Shri Barman: But, it goes on ail ths
days. Even the assistant receives the
nomination papers. He will only have
to scrutinise whether the nomination
paper tallies with the voters’ list, and
whether the deposit has been made.
Scrutiny is done by the Returning Offi-
cer on a fixed date.*

Dr. Ambedkar: I do not understand
why my friend is objecting to the
acceptance of the nomination paver by
a highly important officer such as the
Assistant Returning Officer and prefers
to lodge the paper with an assistant.

Shri Santhanam: The point is that
the Assistant Returning Officer should
be able to accept the nomination paper
at any time without reference to the
Returning Officer.

Mr. Deputy-Speaker: The proviso
says that the Returning Officer alone
shall perform these functions. Three
categories of functions are taken away
from the Assistant Returning Officers.
Normally, all the functions which a
Returning Officer can discharge, can
also be discharged by the Assistant
Returning Officers. The earlier portion
of the proviso says that these following
three functions shall not be discharged
by the Assistant Returning Ofificers
except under an extraordinary cir-
cumstance, namely, that the Returning
Officer is unavoidably provehted frcm
performing the said function. Out of
these three categories, he wants to re-
move one category. That nieans, that
it is only in the case of scrutiny and
counting of votes that the Assistant
Returning Officers shall be prevented
from discharging them unless the
Returning officer is unavoidably pre-
vented. With respect to the gccept-
ance, even if the Returning oflicer is
there, the Assistant Returning Officer
may receive. Or, if he is not there,
his unavoidably being prevented from
performing the said function does nos
arise. Let us assutxgg tl;_?t he isco?:e.
unavoidab. revented. e m
in at any lt.)i'rff’e. The Assistant Return-
ing Officer may receive. There is no
harm. With respect to scrutiny
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Pandit Thakur Das Bhargava: This
amendment need not be ruled out. just
because the previous one has been re-
jected because this one instead of
merely seeking to delete certain words,
wants to substitute other words also.
And I feel that if this amendment is
accepted it will remove all the diffi-
culties that have been pointed out here.
If the person is authorised before-
hand, there will be no question of un-
avoidable absence and there will be no
difficulty whatsoever.

Mr. Deputy-Speaker: And that is the
same as the amendment of Pandit
Munishwar Datt Upadhyay.

Shri J. R. Kapoor: No Sir, this is
not the same amendment as that of
Pandit Munishwar Datt Upadhyay.
Here, it is sought to remove the words
“is unavoidably prevented from per-
forming the said function” and the
words ‘“authorises him to do so” are
substituted.

Mr. Deputy-Speaker: But though
the amendment may be in a different
form. what is its effect? The effect
is the same and we have already
decided on the question of removing
the words “unavoidably prevented
from”. And the other part relating to
authorising somebody else was also
discussed, that is to say, whether an®
authority from the Returning Oifficer
is necessary to the Assistant Return-
ing Officer; and that too was rejected.
So both parts of this proposal have
been rejected.

Pandit Thakur Das Bhargava: But
this third amendment seeks to substi-
tute words which would remove the
entire difficulty.

Shri Santhanam: But then it defeats
the purpose of the proviso which wants
the Returning Officer to be invariably
present, except when he is prevented
from doing so.

Mr. Deputy-Speaker: That is as re-
gards the substance of it. I was con-
sidering the question of order, whe-
ther we can consider this now, having
rejected the previous amendment. In
the proviso three categories of func-
tions are dealt with. For this one pur-
pose the special authority from the
Returning Officer is necessary, in the
other two no such authority is neces-
sary.

Shri Karunakara Menon (Madras):
I am opposed to this amendment.
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of communicating this to th Assistan
Returning Officer and so :o elect!b:
will take place.

Pandit Thakur Das Bhargava:
ltzhe d.authority will be given betg'ue-t
an

. Mr, Deputy-Speaker: The authorisa-
tion will only say. “If I am absent,
you carry on”. That will not be being
unavoidably absent. The man may

stay away and see a dramatic perfor-
mance.

Pandit Thakur Das Bhargava: If he
stays away for a dramatic performance
the matter will come before the Elect-
ion Commission.

Mr. Deputy-Speaker: The idea
that the authority of the Assistatil‘f
Returning Officer should not extend to-
those functions which are of a
nature, except when due to unam
circumstances the Returning Officer is
prevented from being present. I do
not think any court will say that the
candidate will have to prove that the
absence was unavoidable. It is the

duty of the Returning Officer to do
that.

Shri Kishorimohan Tripathi (Madhya
Pradesh): Anyway, this amendment
may be considered, Sir.

Mr. Deputy-Speaker: Very well.
Shri R. C. Upadhyaya: I beg to move:

In the proviso to sub-clause (2) of
clause 20, for “is unavoidably prevent-
ed from performing the said function™
substitute “authorises him to do so”.

Mr. Deputy-Speaker: The question
has been sufficiently discussed now. I
shall put it to the House:

The question is:

In the proviso to sub-clause (2) of
clause 20, for “is unavoidably prevent-
ed from performing the said function®
substitute “authorises him to do so”.

The motion was negatived.
Mr. Deputy-Speaker: The question is:

“That clause 20, as amended,
stand part of the Bill.”
The motion was adopted. .
Clause 20, as amended, was added
to the BillL

Clause 21.—(Retumning' Officer to
include etc.)
~ Mr. Deputy-Speakér: We come
clause 21. Does Mr. Naziruddin Ahmad
w-::e to move his amendment?
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Shri Naziruddin Ahmad: Yes, Sir.

Mr. Deputy-Speaker: But I find it is
only seeking some juxtaposition.

Shri Naziruddin Ahmad: No, Sir.
And. 1 shall argue the matter. I re-
quest It may not be rejected in a hurry
but only after proper consideration.

I beg to move:

In clause 21, for “unless the context
otherwiise requires” substitute “sub-
Ject to the provisions of the proviso to
sub-section (2) of section 20, and un-
less the context otherwise requires”.

By virtue of this provision the Assis-
tant Returning Officer will always be
a good substitute for the Returning
Officer. The powers of the Assistant
Returning Officer are curtailed by pro-
viso to subclause (2) of clause 20. He
cannot exercise those powers in any
case unless of course an emergency
happgns. Ordinarily the Assistant Re-
turning Officer should not be included
within the expression ‘Returning Offi-
cer’ and if it is to be done, it must be
subject to these qualifications.

Mr. Deputy-Speaker: Without sub-

Jecting it it he is authorised to perform

certain functions under sub-clause (2),
of clause 20, is it not subject to?

Shri Naziruddin Ahmad: If we say
subject to sub-clause (2), not the pro-
viso alone, it will be alright.

Mr. Deputy-Speaker: I think it is not
necessary.

Shri Naziruddin Ahmad: I do not
press the amendment.

Mr. Deputy-Speaker: The question is:
i‘l‘l'{"hat clause 21 stand part of the

The motion was adopted.

‘Clause 21 was added to the Bill.

Clause 22.—(General duty of the
Returning Officer.)

Shri Naziruddin Ahmad; ‘I beg to
move:

In clause 22, for “It shall be the
general duty” substitute *“It shall be
the duty”.

Mr. Deputy-Speaker: There is a pre-
siding officer at a polling station and
1t\ls the special duty of the polling offi-
ced to receive papers. . Likewise those
are special duties. It is the general
duty of the Returning Officer to ar-

range for these.
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Shri Naziruddin Ahmad: If we
“It shall be the duty” of the officer,
will be general duty.

Dr. Ambedkar: I do not think that
any harm can arise by the retention of
the word ‘general’. I have ex
the matter and have seen that this
clause is an exact verbatim reproduc-
tion of the English law. That also con-
tains ‘general’.

Mr. Deputy-Speaker: The question is:

In clause 22, for “It shall be the
general duty” substitute “It shall be
the duty”.

The motion was negatived.
Mr. Deputy-Speaker: The question is:

“That clause 22 stand part of
the Bill”.

. The motion was adopted.
Clause 22 was added to the BilL

Clause 23.—(Provision of polling
Stations etc.)

Shri Venkataraman: As regards
amendment No. 294 in the Consoli-
dated List, I thought the hon. 3
might say that he would incude it in
the rules.

Dr. Ambedkar: Such a provision will
be made in the rules.

Shri Venkataraman: Then I do not
move it.

Dr. Ambedkar: As regards emend-
ment No. 295 of the Consolidated Li

st,
this also will be considered in the
framing of rules.

Shri J. R. Kapoor: With regard ¥
the second part of my amendment Noy
296 of the ConsOlidated_List, I under-,
stand that the Law Minister is pre-
pared to incorporate such a in
the rules in which case I will not move

the amendment.
Dr. Ambedkar: Yes.

Mr. Deputy-Speaker: I will now put
the clause to the House.

J. R. Kapoor: Sir, we had on
thgh:imendment list one amendmen t
No. 297 in the name of my friend

te nominated for election to fill
:ansdei&a innany constituency shall be
supplied at his cost with a list of pol
ling stations in that constituency g

least seven days before the date
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election”. Though it may not be neces-
sary to make a specific provision like
this in the Bill itself, some such pro-
vision must be made in the rules. In
addition to that I suggest that such list
ghould be given free of cost and not
Kto every candidate but only to such
candidates who continue to stand for
election. After the date of withdrawal
such list should be given to contesting
candidates. It is also worth consider-
ing as to whether the electoral roll
should or should not be given free to
every contesting candidate.

In addition I would like the Law
Minister and this House to seriously
consider whether we should not accept
the suggestion made in the Select
Committee by Mr. Rama Rao that
every candidate should have the faci-
*lity of sending at least one election
manifesto from himself free of postal
charge to every voter. It is necessary
and desirable that the State should
bear this expense and the candidate
should not be burdened with the ex-
pense of sending his election manifesto
to every voter.

The other thing is whether every
elector should or should not be told by
the State itself through a written com-
munication—an identity card etc.—
that he is a voter in such and such
constituency, that he should go to
record his vote at such and such place
and such and such are the candidates.
I think, our electorate uneducated as it
is, it is necessary that every elector
must be told by the State itself that his
electoral roll is such and such, that the
election will take place at such and
such place and at such and such time
and that he may go to record his vote
at that particular place on that parti-
cular day. .

‘These thingg appear to be very neces-
sary. This will avoid a good deal of
duplication of expenditure. If every
candidate is expected to send his iden-
tity slip to every voter it means dupli-
cation of expenditure. I would not
even mind if the cost involved in this
is shared both by the State and the
contesting candidates and we may pro-
vide in the rules that every contesting
candjdate shall contribute towards this
expenditure a certain amount of
money, because it is in the interest of
every candidate that every voter should
know that he is a voter and he should
record his vote at a particular time ang,
place. Even if the entire expendi .
is to be distributed among all the cand§
dates it is a suggestion worth con<
aidermg. But it may be that some
contesting candidate may be poor, that
he may not afford to spend (
on that account. If that objection is
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to be met I would suggest that all the
expenditure should be incurred by the
State itself. If we want the election to.
be within the competence of even poor
candidates, such as particularly the
Scheduled Caste candidates, all these
expenses must be borne by the State.
The rest of the expenses which would
amount to a very big figure may be left
to be incurred by the candidates them-~
selves or the parties to which they be-
long. So I would suggest that the ex-
penses which I have mentioned should
be borne by the State.

Pandit Thakur Das Bhargava: So far
as the electoral rolls are concerned
the cost is prohibitive. If there is a
double constituency and the number of
voters is as much as 7,50,060 each
electoral roll would cost at least
Rs. 1,500. This will not be within the
competence of the ordinary candidate
to provide the money. (Interruption)
In regard to Scheduled Caste candi-
dates I would suggest that they be
supplied free a cooy of the electoral
rolls. In regard to the others I ex-
pect that the State would make it pos-
sible for a candidate to get the elec-
toral rolls at a cost of Rs. 250, the extra
being borne by the State. Every candi-
date would require the electoral
and without them no election could be
fought. At the same time the candi-
date requires not one copy but he shal)
have to see that the copies are dupli-
cated and printed and for a
tuency consisting of 7,50,000 voters
one would require a good number
copies. In order to ensure the ac-
curacy of the other printed electoral
rolls, which every worker has to be
supplied with, it is necessary that one
authenticated and true copy of the
electoral rolls should be supplied to
him. Unless this is done I do not see
how the elections could be fought.

Dr. Deshmukh: I fully endorse whaf
Mr. Kapoor and Pandit Thakur Da.s
Bhargava have said. The only modi-
fication I would suggest is that one
copy should be available free of cost
to every candiddate, after he has de-
cided to stand and not before.
Government have incurred the cost in
any case. It would be a dead loss if
the candidate decides to copy and not
urchase the copies. The money would
e lost. Instead of leaving it to the
candidates to make more copies I would
suggest that the rates be lowered. There
should be a* graded cost. The first
copy may cost Rs. 100, the next one
Rs. 50 and the remaining ones Rs. 10
each, This would enable the purchase
of a larger number of copies. It would
save. money to the candidate-and also
bring in more money to the exchequer
than otherwise. That sort of schame
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[Dr. Deshmukh]

should be considered and it should be
made pPossible for every candidate to
buy as many copies at concession rates
as possible. It would be of advantage
both to the Government and the candi-
date. Also one communication free of
charge should be allowed, a practice
which is in existence in England. There
would be no harm if a similar conces-
sion is given here.

Shri Karunakara Menon: 1 agree
with the proposal that the electoral
rolls should be supplied at concession
rates, if not free. As regards the other
two proposals I oppose them. Though
it is good in idea, Government would
be taking a very heavy responsibility
in issuing to the voters cards showing
the roll number and other particulars
as well as allowing manifestoes ta be
sent free. Supposing a contesting candi-
date gets hold of the postman and sees
to it that the postman does not aeliver
the manifestoes which are allowed to
be posted free and also sees to it that
the postman does not deliver the cards
showing the number on the electoral
rolls and other particulars. Then the
Government will be accused of being
a party to it and will lay themselves
open to the charge that they have taken
sides in the matter. Therefore for the
good name of the Government this res-
ponsibility of issuing manifestoes and
cards ought to be taken by the candi-
date himself......

Mr. Deputy-Speaker: Even after the
manifesto is stamped the postman can
be got hold of to see that it is not being
delivered.

Shri Karunakara Menon: When 1
post it to my voters at the destination
it has to be delivered by the postman.
The .contesting candidate may capture
the postman, but it will be a matter
in the ordinary course.

Mr. Deputy-Speaker: That can be
done by the opposing candidate even
if the manifestoes are stamped.

Shri Karunakara Menon: Anyway,
with respect to the electoral rolls show-
ing numbers issued by the State, cer-
tainly the opposing candidate can play
tricks. I do not think these two ‘pro-
posals.are practicable. As regards the
electoral rolls being supplied free or
at concession rates that is a matter
which should be considered by the
Government.

wiwdt T fay:  IOSaw
wEw, ¥4 9 duraw faar @, 9@
& i@ o ay@r W< aren €, §
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gwar | o afsg  (Post Office)
FT otaT WEHAT § AR IF P FA
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@ qu @ w< T §1 g Al
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FY ¥ FTaf 1 ar T qF 9g=w
Tg@ qfws @ s w9 fed s
FYT qiga ¥ @ota (Suggestion)
qreFie (Post card) #1 &,
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[ el wdAz fag ]
T &Y TF 47 & F1N TE QT
I FfE, W& AN eww D
TR [ N 7 Fr §, ¥ T
(Rates) w femzd fF foam qx
IFNIATTAT 5 | I3 F=VTENT

(English translation of the above
speech)

Ch.. Ranbir Singh: Mr. Deputy-Speak-
er, Sir, the underlying idea ¢of my
amendment was that during the elec-
tions held in 1937 a candidate from
our constituency after conspiring with
the officials got such a polling station
fixed where polling was held for two
days. One day the polling was held
for the area in which the polling station
was fixed and the next day it was held
for another area of which there was
no voter in that village. It is bene-
ficial from the point of view of the
officials as well as of the candidate
himself. Suppose, a candidate comes
to know that he will be opposed from
a certain village, he will get the pol-
ling station fixed say at a distance of
five or three miles from that viilage so
that none of the voters may turn up
there to cast votes. Thus, he will not
have to face the opposition and at the
same time his rivals will be deprived
of their expected votes. Therefore,
my amendment 2nly means that no
polling stations should be fixed for the
benefit of any individual candidate but
they should be fixed at places where
more facilities are available to the
voters. Polling stations should be fixed
at places where the voters are in a
large number. Suppose there are 900
votes to be cast in a certain area and
there is a village in that area where
there are 500 voters, then it will be
beneficial both from the point of view
of the candidates and the voters as well
that the polling station should be fixed
in that village. The polling stations
should be fixed in those villages where
the number of voters be maximum and
the voters from the small villages
should be asked to come and cast their
votes at the polling stations fixed in
the big villages. I agree with Shri
Menon that the system of casting votes
through Post Offices cannot be success-
ful. The Postal Department, as it is
constituted at present, is algeady cver-
‘burdened with too much work and the
postmen are not able to cope with the
day to day work they have to do. They
tear many letters and never deliver
them to’the addressees.  Therefore,
under such eircumstances it will not be
possible to deliver letters at the ap-
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pointed time as there are many per-
sons of the same name and of same
parentage. Villagers are not muéch
conscious about their numbers in the
lists. It will be difficult to deliver them
to the correct addressees. Therefere,
the suggestion of Shri Kapoor of send-{
ing postcards is not proper.

_ Shri J. R. Kapoor: I had never men-

tioned postcard. I had simply said
that they should send it. I had not
said that it should be sent by post. I
do not know how the hon. friend has
come to understand that I had said
that it should be sent by post. The
most simple method should be adopted.
One method can be that they may
be sent through the Patwari or
the Chaukidar, and in the cities they
could be sent in this manner as well or
they might be sent by post. I have no
such experience that the postmen would1
tear off the letters in the cities. But
it is just possible that such _things
might be happening in the Punjab
Province = because big things occur
there and specially the district, from
which my hon. friend hails, is reputed
to be the home of new and strange
things.

Ch. Ranbir Singh: Sir, perhaps my
hon. friend is not aware of the limits
of the Patwari in making mischiefs
and if we utilise his services for send-
ing them, we will commit a great
blunder because it is possible that the
postman may not make such a mis-
chief but as many of the hon. Members
are aware what colossal mischief he
makes in the mutation papers. He can
create such conditions that without the
knowledge of the other party he can
show a certain person to have died, or
living though dead though the eviden-
ce may be against him. Therefore.
sending them through the Patwari is
also not a good suggestion. I can-
not help opposing it too.

As far as this dispatch business is
concerned it should be left entirely tos.
the discretion of the candidates them-
selves. This could be easily done by
every candidate. If a candidate is npt
capable of doing even so much, he is
not fit to stand as a candidate.

Now, as far as the lists are con-
cerned it is correct that the Harijans
in our society are economically very
poor. But there is also a limit of giv-
ing concessions even. I do not under-
stand as to why they should be given
any concessions in the lists as well.
Why should they have a concession in‘
regard to surety as well. It is no good
to make differentiation in ew res-
pect. This discrimination _constitutes
the violation of our constitution. If ,
you are bent on showing discrimina-
tion at least keep it restricted and pro-
vide every candidate with one cr twe
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copies of it. Just as my worthy friend
Dr. Deshmukh has said that extra
copies should be provided to candidates
at reasonable prices. This will be a

\better course.
ot g : AT AT AR,
¥ g9 favg < sgm feomET =
g 8 Frw aad qaw Oy e
Mg fF F @R A IR AaEE@Ey
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(English translation of the above
speech)

_Shri Bhatt: Mr. Deputy-Speaker,
Sir, I want to draw your attention to
the fact that while enacting the legis-
lation it should be taken into consi-

" deration that no polling station should

be fixed for more than one thousand
voters. But it does not mean that
those voters should also be included
who reside at a distance of 5, 6 or 8
miles because there are rnany

not only in Rajasthan, but elsewhere
as well—I am not taking abeut desert
areas alone—where it becomes difficult
‘to have a polling station for more than
500 voters due to rivers, streams etc.
Therefore, it should not be considered
essential that we must have at least one
thousand voters per polling station and
for that we should extend the area
even upto ten miles. I specially want
to draw your attention to this point
that polling stations should also be
fixed for those small number of voters
as well who have to face many diffi-
culties in reaching the distant polling

stations.

Suppose, majority of voters come to
cast their votes, say 60 per cent of
them come, then it will be some 600
vaters per thousand. If there are fcur
or five candidates then these 600 voters
will come to cast their vote for them.
Suppose, if every person takes one
minute each to cast his vote then at
the most 500 qr 600 voters can cast
their votes in a day. Therefore, keep-
ing this point in view not more_ than
a thqusand voters should be included
and it will make no difference if pol-
ling stations are fixed for small cum-
ber of voters as well, specially for those
who resgide in such places as are situ-
ated in deserts, mountainous regions
and whese difficulties are



8803 Representation of the

[Shri Bhatt]

in crossing rivers, streams etc. because
we want to make our elections as sim-
ple as possible. That is all, I had
stood to draw your attention to these
points only.

Prof. Ranga: I only wish to draw
the attention of the House to the second
proviso that was suggested by Mr.
Kapoor. I wish that it had not been
left to the rule-making power of the
Government and that a specific pro-
vision had been made in this Bill it-
gself. It is of such importance that it
really deserves some special considera-
tion at the hands of the Government
as well as my hon. friend the Minister
of Law. I mean the fixation of the
polling stations in different places.
It is in this regard that if any admini-
stration wishes to do any injustice in
any one particular area, there would
be plenty of scope. It is, therefore,
most necessary that the Election Com-
mission should take special care to see
that sufficient notice is given to the
candidates as well as the public in
regard to their proposals for the fix-
ing of polling stations in the area.
An opportunity should be given to
the candidates and others concerned
to prefer objections and to get them
heard in time. Only after these are
done, a final decision to flx polling
stations should be taken.

Even in regard to the premises or
houses where the polling stations are
to be located, sufficient care has to be
takzn to see that no private houses or
premises are chosen. Care should be
taken to select only public places and
the ingress and egress to those build-
ings should be kepl completely free
from any kind of intimidation or influ-
ence by interested parties.

Shri Bharati: Public
villages?

Prof. Ranga: There are schools; there
are village chavaris or choultries.
Where such accommodation is not
available, suitable arrangements should
be made to see that a place is chosen
which helps all the candidates con-
cerned, as well as the voters. I sin-
cerely hope that sufficient care will be
taken in framing the rules and to see
to' it that in this regard no scope is
given for dissatisfaction to any section
of the people or any political party.

Lastly, I wish to say that I am whole-
heartedly in favour of what fell from
the lips of my hon. friend Shri Gokul-
bhai Bhatt that as far as possible a

station is provided for not more

an 1,000 voters, and where it is found
necessary and also possible for not
more than flve hundred vaoters. After
all it should be within the knowledge

places in

15 MAY 1951

People: (No: 2) Bill 8808

and experience of my hon. friend the
Law Minister himself that in most-
cases it is not possible or within the
capacity of a polling officer to record
more than 500 votes in a period of i
elght hours. Therefore, I hope it would
be found possible to make necessary
provision in the rules for accommoda-
ting such special circumstances as are
to be found in many parts of the coun-
tty and to see to it that a polling
station is provided for not more than
filve hundred voters.

Shri Raj Bahadur: I would once
again like to reiterate my submission
to have a definite provision in regard
to this matter. I had tabled an amend-
ment to this effect, but I have not pur-
posely moved it, in view of the minutea4
of the Select Committee and also on
account of an assurance which I got
elsewhere. But I would like to pnint
out that the Select Committee Report
has made two points clear: that there
should be not more than one thousand
voters allotted to a polling station and
that no voter is compelled to walk
more than three miles to cast his vote.

I may just bring it to the notice of
the House that in my place there are
only about fifty to hundred voters over
an area of ten square miles—for in-
stance in Jaisalmer or Jodhpur. What
will you do there? Some special care *
has got to be taken in this respect.
There are large constituencies extend-
ing from one corner to another, extend-
ing over 500 miles, a big constituency
of thinly populated voters. It the
polling booth is not easily accessible
to the voters then it will clearly mean
disenfranchisement. I would point out
that the degree of political conscious-
ness in my part of the country is not
as high, particularly in those areas
that I have mentioned, as in cther
areas. Therefore it is all the more
necessary that in order to attract peo- >
ple to vote special care should be
taken in respect of such areas as the
western part of Rajasthan and similar
areas. The same thing will spply to
other such areas also, for instance the
Tribal areas, where it is thinly popula-
ted, and mountainous areas. 1 am
told by my friend from Himachal Pra-
desh that almost the same conditions
exist so far as the hilly tracks of :that
region are concerned. Another friend
tells me about Assam. Therefore
special care has got to be tgken aboub‘_
them. For our democracy to be sucess-
ful it is only desirable that the largest
number of people should be allowed'
and given the convenience to vote. As
a matter of fact the success of our
elections will be judged by foreign
gountries bytr;'he d such ?tt i:c ;
in our country, and as 4
desicable that suitable steps should be- é

§
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taken and suitable provision made in
the rules for such areas. I hope the
hon. Minister will be pleased to give
us a definite assurance in this behalf.

Dr. Deshmukh: I have given notice
of an amendment by which I have
sought to add a new clause with respect
to the number of voters that should be
assigned to any polling booth. But
since this point is under discussion now
it will probably save time if I make
my observations at this stage and I
need not move the amendment cof
which I have given notice. : ‘

I do not understand how this figure
of one thousand voters has been
arrived at. Mr. Gokulbhai Bhait has
said that we expect not more than
sixty per cent. of the voters to come in.
Even if there are only six hundred
voters to vote I do not understand how
it will be possible within 480 minutes
to record the 600 votes. I personally
think that a minute for every voter
would not be an exorbitant calculation.
Moreover it is not possible absolutely
to be certain that all the eight hours
from the very beginning to the end, ex-
chuding the recess, that every second
will be utilised. 480 voters could vote
at one polling booth if they are re-
gularly brought in and sent up to the
polling booth from the first minute of
the starting of the polling tq the end.
But that may not be possible-and there
may be gaps in-between when thLere
may be no voters for voting. My cal-
culation was somewhat conservative.
I am prepared to raise it a little. I
had stated in my amendment that there

- shall be an independent polling station
for every area inhabited by not more
than two hundred electors. This might
lead to a veéry large number of polling
booths and I am prepared to raise it to
five hundred. But I do not think it
will be possible really to record all the
votes if we go by the standard of one

thousand.

I hope that the whole thing will ke
carefully considered and scientifically
worked out so that there will not be
any complaint on this score that
certain voters who had cpme to the
polling booth could not vote simply
because the adjustment was not prop-
erly made. The Select Committee was
worried about the distance that a voter
should go. If we lower the number of
voters per polling booth the number
of booths will be increased and certain-
ly the distance which a voter will have
to walk will also be reduced. I would
like that when framing these rules, the
Elecigion Commissioner will take into
consideration this and see that the
largest number of polling hooths are
provided, so that no candidate .will have
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any compliint that the voters wh

to come to a polling booth werg l:g
able to vote for want of time and be."
cause the calculation was not correct

Pandit Munishwar Datt U

My hon. Iriend had just said ?ﬁ‘:th i’t'{s
not possible to have more than, say,
00 voters at the polling booth or pol-
ling stations In one day. My submis-
slon is that in a polling station there
shall be a number of polling booths
S0 that even according to his calcula-
tion 480 votes can be cast. Let it be
even 300 votes., To say that more than
500 voters cannot be accommodated at
one polling station is I think wrong.
One thousand is quite a reasonable
number.

Dr. Deshmukh: What ’
number of polling booaths".;'m1 be the

Pandit Munishwar Datt '
There shall be a number gfaggm
booths where ballot boxes would be
kept and polling officers would be
;herq to record votes. At one station
in different places or in different
rooms, the polling officers wil] sit.
They shall have ballot boxes and
separately they shall record the votes
of the persons who come to vote.

Prof. Ranga: We have
a greater distance. fo come from

Dr. Deshmukh: What is the difi-
culty? If you have more ballot boxes,
why do you not distribute them and
have many more polling stations?

Pandit Munishwar Datt Upadhyay:
My hon. friend says that three xmle’;
is quite a reasonable distance. With
the large number of voters that we
have got now I think they shall not
have to walk a distance of three miles.
While fixing these polling  stations,
care should be taken that these polling
stations are not under the influence of
either one party or the other. That is
a very material consideration. In the
villages we shall have a number of
voters and any person who is influen-
tial in the village, if the polling station
is in the vicinity of that particular indi-
vidual, it will not be possible for the
voters to vote freely those polling
stations. So some indication should be
made in the rules to this effect that
such influences should be avoided while

fixing the polling stations.

. Shri Shiv Charan Lal: My first point
is that the list should be provided
free. 1 ththu;]'f thai;jsitshisld , very
necessary that one ou pro-
vided free to every candidate and for
the second list the price should be fixed
reasonably because every candidate
will req several coples of lists.
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[Shri Shiv Charan Lal]

‘Government may in that ‘way print a
large number of lists and the candi-
dates would also be able to get the
lists at a cheaper price. T am not in
favour of showing any special conces-
slon about the lists to any class of
people, because if the Scheduled Castes
beople claim a concession, then the
Brahmins might come forward and say:
We have always been supplied these
lists at the cost of the State. Please
supply all the papers to us. There
will thus be no end to giving conces-
‘gions to one class or the other.

As regards the amendment :f Mr.
Kapoor about the chit number of the
voter being supplied to him, I think
it is very difficult for the Government
to do that because in that way mis-
chief will be played and one party will
‘try to prevent supplying of the chits
to the voters of another party. In that
way, the candidates will not be satis-
fled and they will themselves supply
the voters with the chits. Therefore,
‘there will be duplication and Govern-
ment should not take up that expense.

Shri Sondhi (Punjab): There will be
‘no paper available.

Shri Shiv Charan Lal: Everything
will be available.

The third point is about polling sta-
tions. The polling stations should be
certainly at nearer places and one
polling station for not more than 1,000
voters. There may be less voters for a
polling station, say 600 or 700, accord-
ing to the dens‘%ty of the population in
‘that area. But, there is one _ thing
‘which is very important. Further on,
any sort of conveyance is prohibited.
When that question comes up, it will
be necessary to relax the rule to a
certain extent. For example,—and I
would request the hon. Law Minister
to consider this—if the conveyance is
supplied by another voter, there should
‘be no objection. Suppose, there are
ten voters in a village and one of them
has got a bullock cart. Why not the
other voters sit in that bullock cart
and go to the polling station? Suppose
‘there is another man who has got two
or three bullock carts and he allows
these bullcck carts to be used by the
other villagers to go to the polling booth
and tender votes, what is the harm?
"This should not be prevented.

Mr. Deputy-Speaker: Is this not the
'subject matter of another clause alto-
gether? ’

Shri Shiv Charan Lal: What I sub-
‘mit i{s this. If the Government is
Roing to be very strict about any sort
Oor convevance being prohibited, the
distance should be shortened. The
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polling stations should be more in
number.

Dr. Ambedkar: Five points have .
been raised and I have been asked to
make a statement on each one of
them. The first point is, the numbesr
of polling stations. I have been
to say whether the Government would
so arrange the polling stations
not more than a certain number
voters would be clustered or fixed
a particular station. It is very
cult for me to commit to any
cular figure. But, 1 can say this that
the Government will undertake to fix
the number of polling stations on such
a scale that from the point of view
of the capacity of a polling station to
put through a certain number of voters
and from the point of view of dis-
tance, the polling stations would be
so arranged in their numbers that no
voter who is willing to vote and pre-
sent himself to the officer for voting
will have to go disappointed either om
account of distance or on account of
over-crowding.

The second question that has been
raised is the fixation of the polling
stations. I have been asked to say
whether the authority of the Flectiom
Commissioner in this matter would be
final or whether there would be an
opportunity for the persons interested
to make representations to the
Election Commissioner. It is quite
obvious that persons, either voters
or candidates, might be inter-
ested in having a particular polling
station fixed at a particular place from
the point of view that that suits them
or gives them an advantage over cer-
tain other candidates. Obviously, no
candidate or no voter could be allow~
ed to have the final say in this matter.
The ultimate authority must remain
with the Election Commissioner. But,
I am prepared to say this that arrange-
ments would be made whereby before
the Election Commissioner finally fixes
the polling stations, he will either in-
vite representation or consult the peo-
ple concerned in the matter before he
makes his final decision.

Then I come to three other pcints
which relate to the conduct of elec-
tions. One is the despatch of a voting
card by Government to each voter.
The second is the despatch on account
of Government of an election mani-
festo of a prescribed length to each
voter; and the third is the supply ot
electoral rolls on a concessional basis.
The House will realise that it i3 very
difficult for me to commit the Govern-
ment on this matter, by giving a de-
finite opinion or assyrance, for it in-
volves finance. But speakipg not as a

Eal

L
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memper of the Government, but as a
Member of the House, I have great
. sympathy with the first two proposals,
i namely, the despatch of the voting
i card and the despatch of an election
. maniresto. WIith regard to the supply

f the electoral roll, it seems to me
t if Government were to undertake
# #ne despatching of a voting card to
- each individual voter, the necessity for
the supply of electoral rolls on a con-

cessional rate or more copies than one,”

does not appear to me to be urgent.
After all what a candidate does after
getting the electoral roll is to come in-
to contact with the voter and tell him
his number and also the polling booth
at which the elections will take place.

Dr. Deshmukh: What about the can-
vassers?

Dr. Ambedkar: Well, I do not know
whether any particular candidate will
be so lucky and fortunate as to have
the means to employ such a large
number of canvassers as to put the
candidate actually in touch with each
voter. It seems to me quite an im-
possible task. The candidate must
rely upon his own individual person-
ality and depend on how far he is
known to the public, and if he is al-
ready not known, do something by
which he becomes notorious in the
district so that everybody may know
him (An Hon. Member: Notorious?)

4 Famous or notorious, whatever it may

.

I can quite understand that each
candidate must have at least one set.
Without that he cannot manage, and
that must not be prohibitive in price.
Although I said that it involves fin-
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cial considerations and I could give
no assurance without consul
Government on this matter, 1 feel gﬁ
the task of undertaking this responsi-
bility has considerably eased on ac-
count of the suggestion made by Mr..
Kapoor that there should be no great
objection for distributing the cost bet-
ween the Government and the candi-
date. I think that is a very reason-
able and feasible proposal and I can
assure the House that I will put this:
matter before Government and ask
them to come to their own . conclu-
sions.

Dr. Deshmukh: Will this decision be-
announced during the course of the:
passage of this Bill?

Dr. Ambedkar: Well, before you:
stand for election I will announce it

Mr. Deputy-Speaker: Order, order.
I take serious. objection to the Mem-
bers moving about like this. A certain:
degree of decorum has to be main-
tained here.

The question is.

“That clause 23 stand part of
the Bill.”

The motion was adopted.
Clause 23 was added to the BilL

Mr. Deputy-Speaker: And the new
clause 23A is not moved. Is there
time to take up clause 24?

Hon. Members: No, Sir.

The House then adjourned il Half
Past Eight of the Clock. on We
the 16th May,. 1951..





